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PARLIAMENT OF INDIA
Wednesday, 9th May, 1951.

The House met at Half-past Eight of
the Clock.

[MR. SPEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS
STRENGTH OF ARMIES

*3966. Dr. Deshmukh: (a) Will the
Minister of Defence be pleased to state
the strength of the Armlies in each of
the ex-Indian States which maintained
an Army?

(b) What was the strength of officers
and other ranks?

(¢) What were their scale of pay
and allowances?

(d) How many officers in each case
have been retained?

(e) What were the pay and allow-
ances they were getting before absorp-
tion in the Indian Army?

(f) What alternative employment has
been found for the rest and if so, how
many are employed and as what?

(g) How many more, if any, are
likely to be offered alternate employ-
ment in the course of 1951-52?

The Minister of Defence
Baldev Singh): (a), (b) and (d). I
is not in the public interest to disclose
this information.

(c) and (e). A statement is laid
on the Table of the House, showing
the diTerent rates of pay and ollo-
wances in force in the various State
Forces prior to integration.—[See
Appendix XXIV, annexure No. 32.]

(f) According to information at pre-
sent avallable. nearly 4,250 Officers
and men have ahsorbed in the civil
departments. mainly In the State
police forces.

(g) Over 4.600 vacancies are esti-
mated to be still availlable in the

81 PSD

(Sardar

police forces of the part ‘B’ and ‘C
States. In addition, a number of
vacancies exist in the Railway Watch
and Ward, Forest and Excise Depart-
ment and the Transport services,
where the discharged personnel are
being and will be considered {for
absorption.

Dr. Deshmukh: May 1 know, Sir,
if there is any separate organization
to see that these ex-servicemen are
properly rehabilitated?

Sardar Baldev Singh: There is a
separate Departmént called the Reha-
bilitation Department which looks
after the absorption of these discharge
personnel.

Dr. Deshmukh: Are there any fund
set apart to see that there is no hard-
ship caused to these ex-servicemen?

Sardar Baldev Singh: Some ftunds.
are set apart for different schemes.
These funds are quite apart from the
beneflts which an officer or a aoldier
fets when he is discharged. They are
or general rehabilitation.

Dr. Deshmukh: Are the claims of
these persons taken into consideration
when recruiting fresh people? Are
the claims of those people who liave
been removed from service considered
when additional men are recruited
in the Army?

Sardar Baldev Singh: Yes: that is
the practice. Those who are suitable
for re-employment, subject to physical ,
fitness are given a certain amount of
preference.

Shri Hanumanthaiya: 1s there any
idea of making use of these peaple
for purposcs of the Grow More ood
Scheme?

Sardar Baldev Singh: It is vory
diffcult to roply to that guestioa but
certain schemes are being finalized,
for instance, the co-operative farming
scheme and in such schemes the
demobilized scldiers will be given
adequate facilities.
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[Seth Govind Das: The hon. Minis-
ter just now stated the number of
those persons who have been able to
find new work after their discharge.
Are we to believe that now
there are no more people left who
have not been provided with work

and that there is no longer any un-
empolyment on that score?]
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[Sardar Baldev Singh: It is rather
difficult to answer that question. OQOut
of the fifty thousand men that have
been discharged from the army only
four thousand have been provided
with jobs. About four thgusand more
_iobs are expected to become available
n the near future and the question of
providing these jobs to them is under
consideration. After subtracting
this filgure of eight thousand
from fifty-thousand we still
have (ortf'-two thousand left and it
{s impossible to say that all of them
would be provided with jobs.]

Mr. Speaker: We will go to the
oext question.

MARTIAL SONGS

*3967. Shri Jnani Ram: Will the
Minister of Defence be pleased to state:

(a) whether there has beea a plan te
collect Martial Songs various
parts of the counmtry;
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(b) it so, the progress so far made;
d

(c) the languages in which these
songs are to be collected and published?

The Minister of Defence (Sardar
Baldev Singh): (a) and (b). The
hon. Member is probably referring to
songs which are played to provide
marching music for troops. In 1949
suggestions were invited from - all
over the country for such songs. 400
suggestions were received of which 6
have been selected. Necessary steps
are being taken for their orchesu:ation,
¢o that they can be played by military
brass bands.

(c) The selected songs are in Hin-
dustani, but they will eventually be
converted into Hindi.

Shri Jnani Ram: Will Government
make arrangements to publish the
other suggestions which they have not
accepted in a book form?

Sardar Baldev Singh: I do not think
any useful purpose will be served by
publishing the other suggestions, but
if the hon. Member is interested, I
shall let him have the information.

Shri Jnani Ram: May I know if the
suggestions submitted were in all
the languages of the Schedule men-
tioned in the Constitution?

Sardar Baldev Singh: As I have ex-
plained, at present, there is no inten-
tion to have songs in all the languages
mentioned in the Constitution. What
we are trying to do is to have Hindl
songs only for the present.

Mr. Speaker: His question was
whether his suggestions in respect of
songs in all languages were received.

Sardar Baldev Singh: I have not
Rot that information, but we have
selected only those songs which are
understood by a large majority of
troops.

Mr. Speaker: Let us go to the next
question,

MANUFACTURING Dutry onN Biri
INDUSTRY

*3968. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Finance be pleased to state whether
the imposition of manufacturing duty

on Biri industry is likely to affect the
industry adversely?

(b) What is the amount of Biri
manufactured per year in India?

(c) What is the amount of licen
e that Biri manufacturers have‘mtg
pay on Biri industry?
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The Minister of State for Finance

(Shri Tyagl): (a) and (c). As the
proposed ‘excise duty on biris has
since been withdrawn, the question

does not arise.

(b) About 100 million 1bs. of
tobacco are manufactured into bdiris

every year: the average number gg

biris produced out of one 1b.

tobacco is 1,250

Pandit Munishwar Datt Upadhyay:
May I know what was the income
that Government received in 1948-49
from thig tobacco?

Shri Tyagi: I am sorry, 1 have mot
got the figures for the year 1948-49
ut if my friend would be satisfied
with the flgures for the next year,
1949-50, I may inform him that the
total income received on the ¢xcise
duty on tobacco, i.e, the tobacco
which was cleared on payment was
Rs. 20:27 Crores. For the next year
it was Rs. 22 crores and 81:50 lakhs.

Pandit Munishwar Datt Upadhyay:
What was the expected income from
tobacco according to the proposals of
the Finance Bill and what is the diff-
rence now after the change?

Shri Tyagl: Over the revenue receiv-
ed in 1950-51 according to the propo-
sals of the Finance Bill we expected
an increase of Rs. 10 crores and 52
lakhs but the House had been pleased
to reduce the proposed duty. Now the
effect would be that we would receive
only Rs. 5 Crores and 42 lakhs over
the Jlast year's income, which 1ieans
a difference of Rs. 5 crrores and 10
lakhs between the Finance Bill pro-
posals and the rates finally approved
by the House.

Pandit Munishwar Datt Upadhyay:
May I know the number of biri fac-
tories which are working and what is
the number of workers employed?

Shri Tyaglh It is very difficult to
give any exact number. For some
time we have been trying to finalize
the number of biri manufacturers but
they are spread over the whole ccun-
try in the shape of cottage industries
and It is not possible to give the exact

numoer. .

Dr. Deshmukh: May | know if the
increased duty on tobacco, which is
used for biri manufacture has resulted
ir; any reduction of the consumption
o

Shri Tyagi It is too early to rnake

any appraisement. It will be seen
next year.

9 MAY 1951
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Shri A. C. Guha: May I know the
revenue collected provisionally of
account of the excise on biri tobaoou
before the duty was reduced?

Shri Tyagi: Some income was re-
ceived on account of the Ucenslng
process alrcady started. But, the
licence fees were not fully paid.
They resented paying Rs. 50/- for a
licence. Therefore, orders were sent
that the licence fees be also realised
in instalments. Therefore, most of
the biri manufacturers paid only Rs.
19 or 20 which are bein, refunded
now. I am not in a position to give
exact figures of the revenue received
during that period.

PAYMENT OF DEPOSITS OF DISPLACED.
PERSONS BY BANKS

*3969. Dr. Ram Snbhag Singh: Will
the Minister of Finance be pleased to
state the method of payment by the
banks which are now running under
schemes sanctioned by the Punjab
High Court in regard to paying the
deposits of the displaced persons?

The Minister of Finance (Shri C.
D. Deshmukh): The banks which are
working under schemes of arrange-
ment sanctioned by the Punjab High
Courts have to make payment to cre-
ditors (including the displaced per-
sons) strictly in  terms of the
sanctioned schemes. These generally
provide for a reduction in the deposits,
the amount thus released being
utilised partly for creation of a
reserve for bad and doubtful debts
and partly for issue of shares to the
depositors. Payments against the
reduced deposits are made in instal-
ments spread over a period of 2 to
4 yvears. Government have no infor-
mation regarding the progress made
by the banks in implementing taese
schemes.

Dr. Ram Subhag Singh: May 1|
know the number of banks which are
now run under the schemes sanctioned
by the Punjab High Conurt?

Shri C. D. Deshmukh: Ten.

Dr. Ram Subhag Singh: Is it a f.ct
that some of these Banks have not
even pald a single pie to their cre-
ditors?

Shri C. D. Deshmukh: As I said, ]
have no information regarding the
progress made by the banks. 8o, I
am not in a position to say whether
any progress at all is made by any of
these anks. If any creditor s
dissatisfled, the proper vrocedure fs
for him to approach the Punjab High
Court for enforcing or modifying the
terms of the respective schemes.
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That is why the Reserve Bank is not
in a position to watch the implemen-
tation of these schemes.

Dr. Ram Subhag Singh: May 1
know whether the Government of
India have advanced any loan to any
of these ten banks?

Shri C. D. Deshmukh: No; I do not
think any loan has been advanced to
any of the Banks, according to the
fnformation 1 have here.

Shri Sondhi: May I ask a question,
8ir?

Mr. Speaker: I think this Is a
matter entirely between the share-
holders and the various banks. The
High Court has sanctioned schemes.
It is not a matler, really speaking,
under the jurisdiction of the Govern-
ment of India.

SiSln-l Sondhi: A general question,
r.

Mr. Speaker: Next question.

INTEGRATION OF STATES FORCES

*3970. Shri M. V. Rama Rao: Will
:)tl:t Minister of Defence be pleased to
e

(a) whether all the personnel of the
States Forces who have been found
suitable and for whom vacancies exist
have been brought on to the Indian
Army terms of service as from the 1st
April, 1951, in accordance with the
decision of Government set forth in the
Brief Statement of the Activities of the
Ministry of Defence during 1950-51;

(b) the number of the personnel who
have been found suitable and the
number of the vacancies which exist,
for officers. cadets and other ranks;

(¢) the number of personnel from
the Mysore State Forces who have been
found suitable and the number of
vacancies in which they have been
absorbed;

(d) the terms of the special
mustering-out concessions which have
been sanctioned for the Mysore State
Forces personnel who have been found
unsuitable for retention in the Indian
Army: and

(e) the provision made for the re-
settlement of these discharged person-
nel in civil employment?

The Miunister of Defence (Sardar
Baldev Singh): (a) Yes.

(b) and (c¢). It is not in the pub-
lic interest to disclose this informa-
tion.

"(d) T lay a statement on the Table

of the House showing the musterin
out concessions as generally admissi-
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ble to the personnel of the States
Forces, including the Mysore S.ate
Forces. [See Appendix XXIV, anne-
xure No. 34.]

(e) Efforts have been and are being
made to find alternative employment
for the discharge personnel. At the
instance of the Government of India,
a Committee has been set up in each
of the Part ‘B’ States. includin
Mysore, to deal with the problem
rehabilitation of those who cannot be
absorbed. The Government of India
;.-iltl make appropriate financial contri-

ution.

Shri M. V. Rama Rao: May I know
whether there is a single committee
set up to deal with all these personnel
in the varinus States or whether there
are separate committees .set up for
the different States?

Sardar Baldev Singh: Separate com-
mittees for each of the States: it is
not one committee for all the States.

Shri M. V. Rama Rao: The answer
to part (b) of the question was that
it is not in the public interest to
disclose this information. May
know whether, in view of the answer
to part (a) of the question, the ans-
wer to part (b) is not contained in
the answer to part (a)?

Mr. Speaker: It is a

matter of
interpretation or opinion..

Shri M. V. Rama Rao: The answer
to part (a)......

Mr. Speaker: The hon. Member f{s
entitled to construe as he likes best.
Next question.

CONTRACTS FOR CONSTRUCTIONS UNDER
MINISTRY OF DEFENCE

*3971. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Defence be pleased to state whether it
is a fact that contracts for constructions
and for the supply of articles under
the Ministry of Defence are given
under such terms as are liable to be
altered in favour of the contractors on
rise of price of materials or labour?

(b) Is it a fact that Government had
to pay large sums of money in addi-
tion to the contractual amount owing
to this provision in the contract?

(c) Are Government contemplati
amendment of the above contrac
draft?

The Minister of Defence (Sardar
Baldev Singh): (a) (i) No, in o far
as Contracts for construction are con-
cerned. There is, however, a provi-
slon in such Contracts that any.
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fuctuations in the cost of material
(i.e.,, not only ‘rise’ but also ‘fall’ in
prices) due to an Act of a Legislature
other than an Act relating to State
Sales Tax, are liable for adjustment.
This provision thus applies both ways
for and against the Contractor.

(ii) In regard to the contracts fer
supply of stores which are for a year
or for longer periods, the contract
rates may be enhanced in favour of
contractors if the market rates rise
over 10 per cent. of the contract rates.
Similarly, in such cases the contract,
rates may be reduced in favour of the
Government if market rates fall
below 10 per cent. of the contract
rates. Fluctuations ubto 10 per cent.
of the contract rates are ignored.

(b) In view of the reply to part
(a) of the Question, Government does
not always stand to lose; it may, im
fact sometimes gain if there is 2 re-
duction in the price of materials. As
already pointed out, lhe possibility of
loss or gain operates on both the
Contractor an the Government
equally.

(¢) In view of reply to paris (a)
and (b) above. Government do not
consider it necessary to amend the
contract form in so far construction
is concerned. In respect of contract
for supplies, however, the relevant
clause is under review in view of the
conditions now obtaining in the
country.

Pandit Munishwar Datt Upadhyay:
May T know whether the hon. Minis-
ter has got any instance in which the
rate was reduced in favour of the
Government, by which the Govern-
ment gained anything?

Sardar Baldev Singh: There may
have bcen some {instances. the
hon. Member wants definite informa-
#ion, I will have to have notice.

Pandit Munishwar Datt Upadhyay:
Is it not a fact that the rate had to
be increased by 175 per cent. over
the standard rate in certain cases of
contracts. in favour of the contractors?

Sardar Baldev Singh: I think the
hon. Member has slightly misunder-
stood the context. There is a gene-
ral clause. When tenders are invited
it is stated that the rates are above
re-war rates: 170 or 175 per cent.

is kind of clause is there. That
does not apply to the question that
the hon. Member has raised.

Pandit Munishwar Datt Upadhyay:
- Do they not apply to the construction
works undertaken by contractors?

9 MAY 251
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Sardar Baldev Singh: They de
apply; but the rates of the contract
have not been increased by 175 per
cent. after the receipt of the tenders.
They are most probably included in
the tenders which are submitted by
the contractors.

Shri Hussain Imam: May I know
from the hon. Minister whether a
clause of this nature is present in the
Jeep contract recently entered into
for increase or decrease in prices?

Sardar Baldev Singh: I do not
understand what connection this has
with the Jeep contract.

Pay oF EMPLOYEES OF FACTORIES

*3972. Dr. M. M. Das: Will the
.Ii(.ixgeister of Defence be pleased to

(a) whether the recommendations of
the “Central Pay Commission” about
the scales of pay are applicable to the
emFloyees of the factories run by the
Defence Department;

(b) whether there was any strike in
any of the factories run by the Defence
Department during 1950-51; and,

¢e) if so, the causes of the strike?

The Minister of Defence (Sardar
Baldev Singh): (a) Yes, with certain
modifications to suit the  special
conditions in the factories.

(b) and (c). There were eight
strikes. The causes varied from local
causes such as refusal of a particular
day as a holiday to general issues
such as dissatisfaction with rates of
pay and allowances.

Dr. M. M. Das: May I know what
were the factories that were involw
in these strikes? N

Sardar Baldev Singh: I am afraid
1 have not got information of the
strikes in the different factories. 1Iff
the hon. Member wants to know the
ex:ict information, T will have to have
notice.

Dr. M. M. Das: May [ know the
total number of man hours lost in
these strikes and how production
suffered?

Sardar Baldev Singh: For that also,
I will have to have notice.

Dr. M. M. Das: May 1 know how
the compromise was arrived at and
wl"n:.t? were the terms of the compro-
m

Sardar Baldev Singh: Does the hon.
Member want to know for all the
factories where there was gtrike?

Dr. M. M. Das: Yes.
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, Sardar Bal;lev Singh: I am afraid

1 have not got detailed information.
_ Dr. M. M. Das: May I know whether

the laws governing industrial labour
fn the country are applicable to the
factory labourers under the Defence
Department?

Sardar Baldev Singh: Ygs; that {s
50.

Mr. Speaker: Next question.

TrewTe fraren
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() wr v fraredt A fon-
qafr aay wTE-qaTar W adArT feafy
¥ guree 167 %1 0 g fear
wRrg?

PRINCES COLLEGES

[*3973. Shri Jangde: (a) Will the
Minister of Education be pleased to
state the number of Princes Colleges
that existed or still exist in India?

(b) If such colleges still exist, what
subjects or arts are taught there?

(¢) Are any efforts being made to
mould the systems of education and
management of such colleges accord-
ing to the existing situation?]
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[The Minister of Education (Mau-
lana Azad): (a) and (b). So far as
the Government of India are aware
there are no Princes’ Colleges in India
now. The hon. Member is presumbly
referring to institutions which were
previously called Chiefs’ Colleges.
There were flve such Colleges, at
Ajmer, Indore, Raipur, Rajkot and
Lahore. These are now maintained
by private societies as special schools.

(c) Their organisation and courses
of studies are the concern of the
Societies which maintain them.]

ot wing : w7 wEAT fove Ay
woor fis s a8 wea 2 fF T w3
TR A Ao STl § srsae
T F97 w T faqr mar & e armer
arfl 9ud SR w1 g wrfew) A
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[Shri Jangde: Will the hon. Minis-
ter of Education be pleased to state
it it is correct that the standard of
living in these Princes’ Colleges has
been raised to such an extent that
ordinary people cannot afford to send
their sons there?]

b ol 2 EAGS ol Uy
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e A S 2)5 pylae 2iyS &
el My ol ol &y g5 - S
& UytTtge ol plland K ) &S
-a oo F

[Maulana Azad: The Government
have not received any complaint of
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that kind. The Government will try
to invesfigate. But it must be re-
membered that their management is
in ‘the hands of private societies.]

ot Wiy : W A e AR
awE fs e fer o @
qugarR wfel & w w & fawa
qTE WIS G |

[Shri Jangde: Will the hon. Minis-
ter of Education be pleased to state
what subjects were taught in these
Princes’ Colleges during the pre-
independence times?]

Mr. Speaker: That question has al-
ready been answered.

Pandit Krishna Chandra Sharma:
Are any of the colleges affiliated to
any of the Universities?

el e st o] - olff Uty
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[Maulana Azad: Their position in
that respect must be the same as it has
been heretofore. They had and siill
have their connections with universi-
ties.]

Price or GoLp

*3974. Shri Sidhva: (a) Will the
Minister of Finance be pleased to state
thgx r,eason for gold prices rising in
India?

(b) What is the demand of gold in
dia?

The Minister of Finance (Shri C. D.
Deshmukh): (a) As in the case of
other "incontrolled commodities, the
price of gold in India is influenced by
various factors like the interaction of
supply and demand, general economjc
gituation in the country and ifter-
national developments,

(h) As already stated by me in
reply to Starred Question No. 3497 by
Shri M. Naik on the 25th April, 1951,
it is not possible to make any reliable
estimate.

Shri Sidhva: Is the price of gold
in India the highest comgpared with
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the price obtaining in other countries
of the world?

Shri C. D. Deshmukh: It is difficult
to make a comparison, because the
price in India is of the free market,
whereas the price in other countries
is often the official price.

Shri Sidhva: May I know whether
this nigh price has an adverse effect
on the general economy of the coun-
try or is it to the contrary?

Shri C. D. Deshmukh: No, but
sometimes adverse economic factors
influence the price of gold the other
way.

Shri Sidhva rose—

Mr. Speaker: I think we are enter-
ing into an argument.

Shri Sidhva: Just one question,
Sir. If the importers wish to make
their own arrangements for exchange .
will they be allowed to import gold?

Shri C. D. Deshmukh: Certainly not.

Shri A. C. Guha: May I know
how the price of gold in India com-
pares with that in adjoinlng countries
like Pskistan, Ceylon and Burma?

Shri C D. Deshmukh: I am sorry
I have not got the prices in adjoining
countries.

Shri Sondhf® What is the interna-
tional price?

Shri C. D. Deshmukh: I have some
figures. Bombay price free market
Rs. 116/7, U.S.A. official price Rs.
62/8 per tola after conversion from
dollars and ounces, U.K. official price
the equivalent of Rs. 62/-, Europe free
market Rs. 73/14/-, Beirut Rs. 74/13/-
and Hongkong Rs. 80/18.

&5 nfiew T : aTT F 65 o
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[Seth Govind Das: Is there any

disparity as between the market rate

of gold and its rate as fixed by the
Reserve Bank and if so why?]

ot et o e : fad dw
! %8 Any gre T A

[Shri C. D. Deshmukh: The Reserve
Bank has not fixed any such rate.}

Mr. SMen Next question.
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I.A.S. TRAINING ScHooLn, Derur

*3975. Dr. M. V. Gangadhara Siva:
(a) Will the Minister of Home Affairs
be pleased to state how many candi-
dates, trained in the Indian Adminis-
trative Service Training School, Delhi,
were approved by the TUnion Public
Service Commission during the year
1949-1950 for the foreign services?

(b) Were all these candidates select-
ed through open competition?

The Minister of Home Affiairs (Shri
Rajagopalachari): (a) and (b). On
the results of the combined competi-
tive examination held by the Union
Public Service Commission in 1949,
three candidates were gselected for
appointment to the Indian Foreign
Service. During the interval between
their recruitment and their departure
for training abroad, two of them
attended a specially designed short
course at the Indian Administrative
Service Training School. The third
candidate was already abroad at the
time of recruitment.

The Indian Administrative Service
Training Srhool is intended to train
officers appointed on probation to the
Indian Administrative Service after
their selection by the Union Public
Service Commission through a com-
bined competitive examination.

Dr. M. V. Gangadhara Siva: What
steps are being taken by the Govern-
ment to see that the scheduled .aste
and backward class candidates are
recruited to the 1. A. 8. Training
School?

Mr. Speaker: I do not think 1
should allow that question. It has
been asked every now and then and
has been answered more than once.

Dr. M. V. Gangadhara 8iva: What
_is the number of scheduled caste and
backward class candidates approved
by the U.P.S.C.?

Shri Rajagopalachari: I would re-
qQuest the hon. Member ® wait for a
subsequent question, on which this
supplementary question would be
more appropriate.

Pandit Munishwar Datt Upadhyay:
May I know whether these I AS.
candidates are allotted to different
departments according to their choice
%rptén% Shoice of departments or the

Shri Rajagopalachari: I{ is not very
much their choice except the main
divieion. As regards subsequent
allotment it depends on the exigencies
of the public service as well as their
particular
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Shri R. Velayudhan: May I know
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administrative fle ven, a|
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from the theoretical tra
now given in the school?

Shri Rajagopalacharl. A great deal
of training is given. I would ask the
hon. Member to visit the school.

LIQUIDATION OF BANKS

*3976. Shri A. C. Guha: Wil the
Minister of Finance be pleased to state:

(a) the names of Banks that have
eeased their operations in the years
19047, 1048, 1949 and 1950 im' West
Bengal;

(b) the amount of depositors’ money
fnvolved in each of these cases;

(c) how man{ of these have been
grciered to be liquidated and on what
ates;

(d) how many of these have applied
for re-organisation permission and how
many of these applications have been
sanctioned; and

(e) which of the banks ordered to
be liquidated have paid any portion of
the depositors’ money and at what rate?

The Minister of Finance (Shri C. D.
Deshmukh): (a) to (c). The infor-
mation is not readily available. It is
being obtained from the Registrar of
Joint Stock Companies and will be
laid on the Table of the House when
received.

(d) Total applications received for
Schemes of Arrangement were 43 out
of which 25 schemes appear to have
been sanctioned and 18 rejected or
withdrawn or are pending. 12 Banks
are still working under Schemes of
Arrangemeni and 13 Banks whose
schemes were sanctioned were subse-
quently ordered by Court to be wound
up.

(e) Government have no informa-
tion.

Shri A. C. Guha: With reference to
part (b) relating to the amount of de-
posit money, ig it necessary for the
Government to go to the Regisirar of
Joint Stock companies for the amoynt
of deposit money involved?

Shri C. D. Deshmukh: Yes, because
prior to the enactment of the Bankiag
Companies Act, 1849, the Reserve
Bank had no statutory relationship
with the non-scheduled banks and
therefore were not in possession of
the figures relating even to deposits.

8hri A. C. Guha: May 1 know the
number of banks that havae c‘vsed
during the last four years?
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Shri C. D. Deshmukh: | have a l:riﬁ
list of the banks closed and I
have to add them up. I will give a
full statement of all the informatiom
available.

Shri Sondhi: Is the Government
aware that as much as Rs. 20 crores
Bank deposit money have been lost
on account of partition in the Punjab
alone?

Shri C. D. Deshmukh: I have ne

precise information on that point.

Shri Hussain Imam: How many of
the banks were scheduled banks and
can the hon. Minister give any appro-
ximate idea of the number of non-
scheduled banks?

Shri C. D. Deshmukh: I have no
these questions would bhave to wait
till the full statement is ready.

Shri A. C. Guha: Have the Govern-
ment any information as to how
many of the liquidators have complet-
ed their work?

Mr. Speaker: This is more or less
information available from the ~ourts.
I do not see how the Government cam
keep themselves in touch with it.

Shri A. C. Guha: The liquidators
have also to report to the Reserve
Bank and my impression is that
during these three or four years the
liquidators have been squandering
the depositors’ money.

Mr. Speaker: The liquidators are
under the control of the courts which
order the closing of the bank. I de
not see how the Reserve Bank have
jurisdiction in the matter. It s
entirely a matter in the hands of
the courts. However, the questiom is
about the statistical information.
Are there any reports received by
the Reserve Bank?

Shri C. D. Deshmukh: 1 do not
think the Reserve Bank receives any
report. There is a provision for the
Reserve Bank to appoint a liquidator
in certain cases and the capacity of
the Reserve Bank to undertake this
responsibility depends (a) on the
personnel available to do thjs work
and (b) on the existence of its own
interest in the results of the liquida-
tion itself: that is to say, if the
Reserve Bank is interested then
ohviously it would be in the interest
of the Reserve Bank to ask to be
given this responsibility.

Mr. Speaker: Has the Reserve Bank
any statistics as regards the banks
in whose cases liquidation have beemn
ordered? Does it keep these statistics?
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Shri C. D. Deshmukh: Pgior to 1849
it had no automatic means of getting
this information. :

Shri A. C. Guha: The hon. Minis-
ter stated that the Reserve Bank im
many cases being an interested party
cannot be appointed the liquidator, but
then have Government considered the
question of providing some other
machinery for appointment as ligqui-
dators so that the process of liquida-
tion may be done quickly and in the
interest of the depositors?

Shri C. D. Deshmukh: This ques-
tion assumes that Government s
aware that the process of liquidation
at present taking place is unsatisfac-
tory and I was not able to answer
that question earlier.

. Shri Hussain Imam: rose—

Mr. Speaker: I don’t think we will
pursue this matter—it is trying to
infri{mge upon the jurisdiction of the
eourts.

Shri Hussain Imam: May
question on procedure, Sir?

Mr. Speaker: What ig it?

Shri Hussain Imam: Do Govern-
ment contemplate introduction of any
legislation to make the Reserve Bank
a party to all winding up pro-
eceedings?

Mr. Speaker: Order, order. That
ts not a matter of procedure.

I ask a

CENTRAL SECRETARIAT RE-ORGANISATION
ScHEME (GRADE I OFFICERS)

*3977. Babu Gopinath Singh: Wil
the Minister of Home Affairs be
pleased to state the number of officers
who have been selected for grade I

osts under the Central Secretariat
E.H.)rganisatlon Scheme?

The Minister of Home Affairs (Shri
Rajagopalachari): The number of
officers so far recommended by tbhe
Union Public Service Commission as
suitable for appointment to grade
I posts of the Central Secretariat
Service is 294. A supplementary list
containing a few more names is em
pected in June.

Babu Gopinath Singh: May I know
the criterion on which these selec-
tions were made?

Shri Rajagopalachari: Ability to
fulfll the functions of the post, Sir.

Prof. S. N. Mishra: May I know
whether in Grade I any manner of
distinction is being maintained bet-
ween those coming from the I.CS.
and those from the LA.8.?



4079 Oral Answers

Shri Rajagopalacharl: Most of the
persons are already in service. Their
work huas béen examined, selections
have been made and all care is taken.
I don’t quite understand the distine-
tion that the hon. Member is referring
to between the I.C.S. and others.

Mr. Speaker: He means to say as
regards the pay and amenities.

Prof. S. N. Mishra: Yes, Sir.

Shri Rajagopalachari: I am sorry,
Sir. the question did not attract my
attention regarding analysis of pay
in the matter.

Shri Kesava Rao: Out of these 294
persons recommended for appoint-
ment by the UP.S.C., how many are
from the services, that is promoted
from the lower grades and how many
are newly recruited?

Shri Rajagopalacharl: The 294
selected were selected from those in
the various cadres. There is no
question of promotion involved in the
selection, unless the hon. Member
wants me to go into the service his-
tory of each one of them—if the hon.
Member wants an analysis of that
kind I would request him to give rme
notice.

Babu Gopinath Singh: Can the
Government undo any injustice done
in certain cases?

Mr. Speaker: Order, order.
TiME FOR DIsposAL OF PAPERS

+3978. Shri Raj Kanwar: Will the
Minister of Home Affairs be pleased to
state whether any attempt has been
made in any Ministry, or in any of its
attached offices, since 15th August 1947
to ascertain the average number of
days taken in the disposal of the
majority of papers received by it every
day and if so, what is such an average?

The Minister of Home Affairs (Shri
Rajagopalachari): No, Sir.

Shri Raj Kanwar: Are Government
aware that in large business estab-
lishmeunts papers are disposed of
much more quickly—some papers
on the very day of their receipt and
some on the following day, and in any
case within three days? Are there
any insuperable difficulties in ensur-
fng the same expedition in our
Government offices as in business
offices?

Chei Pojaennalaeharl: A comparison
between ihe najure of the work in-
volved in business establishments and
that involvei in Government would
enable the hon. Member to see that

e woan de w0y Jiflcrent,  very
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ditfereni standards have to be adopt-
ed and very different issues have te
be examined. Even in Government
there are various departments and
various grades of importance and
complication in the work. No ques-
tion of average can possibly be of
any use whatsoever in such a iarge
admixture except of course, the mere
curiousity of the scientific statistician.

Shrimati Durgabai: May I ask......

Mr. Speaker: We will go to the
next question. 1 don't want to go
into the arguments.

Shri Sidhva: But this question has
also been raised in the report »f the
Estimates Committee.

Mr. Speaker: Whatever it may be,
it is a question of argument.

Shrimati Durgabai: As mentioned
this question of disposal of papers
was raised in the Estimates Com-
mittee's report. -

Mr. Speaker: I know, I have read
that report and I also claim to have
sony: knowledge of administration.
But now we want to carry on some
argument in the form of questions.

Shri Sidhva: rose—

Mr. Speaker: Order, order.
ruptions).

Shri Sidhva: We want to know
what steps Government have taken.

Mr. Speaker: Order, order. Hon.
Members should not be talking when
I can, “Order, order”. (Interruptions)
'l'htig question has been asked many
a time.

Shri M. A. Ayyangar: This matter
of disposal of papers?

Mr. Speaker: Yes.

Shri Hussain Imam: But we . u't
get time......

_Mr. Speaker: If he does not %::
time the remedy is somewhere e
and in some other direction but not in
repeating the question.

(Inter-

PoLiTicAl. ORGANISATIONS

*3980. Shri 8. N. Das: Will the Minis-
ter of Home Affairs be pleased to state
the names of political organisations
which have been declared unlawful by
the Government of India?

The Minister of Home Affairs (Shri
Rajagopalacharl): There are now no
rolmcal organisations declared un-
awful by the Government of India
unless the Muslim League National



" 4081 Oral Answers

Guards and Khaksars can be classed
as political organisations.

Shri 8. N. Das: May I know the
names of the political organisations
which have been declared unlawful
by any of the States?

'Shri Rajagopalachari: I am sorry
the Government of India would not
be able to answer that gquestion.

Shri 8. N. Das: May I know whe
ther the persons detained by the
Central Government or by the State
Governments have been detained on
account of individual illegal activities
or on account of activities connected
with some political organisation?

Shri Rajagopalachari: All detention
is governed by the Detention Act.
As for banning of political organisa-
tions that is a different matter alto-
gether. Detention under the Deten-
tion Act must be based on material
with reference to the individual.

Dr. M. M. Das: May I know whe-
ther the Central Government is
consulted before a political organisa-
tion is declared unlawful bBy‘a State
Government?

Shri Rajagopalachari: Probably,
Sir, but as I said T cannot answer the
question in the House.

Dr. Deshmukh: May I know if the
Union of the Princes is a political
organisation and, if so, has it been
declared unlawful?

Mr. Speaker: Order, order.

Shri Kamath: Have Government,
Sir, taken any steps to see that no
ban exists on any political party so
as to enable all parties to take part
in the ensuing elections?

Shri Rajagopalachari: I have al-
ready answered that no political
organisation has been declared un-
lawful; at present no political organi-
sajion stands under a ban under any
order passed with reference to it as
a political organisation. The R.S.S.
was a volunteer organisation and the
ban that has been imposed has been
removed. The other two voluteer
organisations, the Khaksars and the
Muslim League National Guards, are
only, as I said, volunteer organisa-
tions and not political organisations.

Dr. Deshmukh: On a point of order,
Sir. I wish to raise a point of order.
I had asked this question about the
Princes’ Unfon and you, Sir, called
me to order. May I know what are
the reasons why questions with re-
gard to this organisation are not
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beinz allowed to be asked? I say
this because I had given notice of
certain questions on the same subject
and they have also been disallowed.
I would like tc know for what reasons
there is a sort of a taboo on such
questions and why no information is
being made available to the Members?

Shri Rajagopalachari: Mayv 1 inter-
vene? 1t is really no matter (f a
point of order. It is not a political
organsation and the Speaker probably
thought that the question was un-
necessary, if I may be excused for
saying so.

Mr. Speaker: That is all right. In
the first place thig is not a point of
order at all; and the reason why 1
disallowed that question was it was
to my mind clearly a matter of opi-
nion as to whether the activities of
the Princes Union should be taken as
political activities or not.

Dr. Deshmukh: But we want to
know what policy, what view &nd
what action is taken by Government.
It is not a matter of opinion.

Mr. Speaker: I must emphatically
express my disapproval against the
suggestion made by the hon. Member
that the Chair is allowing or disallow-
ing questions to suit the convenience
or otherwise of the Government.
That is the implication of the remarks
he made in the beginning as tp why
these questions are tabooed whether.
it is for this reason or for that and...

Dr. Deshmuokh: This question was
disallowed and I wanted to know why
it was disallowed, as also the other
questions I had given notice of?

Mr. Speaker: That is the outcome
of the question; but when the hon.
Member raised his point of order he.
said that he wanted to know why
particular questions are not allowed.
whether they were inconvenient or
what. Hon. Members shpuld refrain
from making such insinuations even
.when raising a point of order.

Dr. Deshmukh: 1 did not mean
anything of that sort, I only wanted
to know why they were disallowed.

Bhri Kamath: He only wanted te
know the reasons.

Mr. Speaker: That is the operative
part of his remarks but before come-
-ing to the operative part he rmade
:o:ne insinuationg which are not

air.
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DISPLACED GOVERNMENT EMPLOYEES
FROM BAHAWALPUR AND KMAIRPUR

*3981. Shrl 8. N. Das: Will the Minis-
ter of Home Affairs be pleased to state:

(a) the number of displaced Govern-
ment employees from each of the States
-of Bahawalpur and Khairpur who have

been absor in the services of the
‘Government of India; and

(b) whether their previous services
‘have been counted for purposes of
leave and pension?

The Minister of Home Affairs (Shri
Rajagopalacharl): (a) Displaced em-
ployees of Bahawalpur and Khairpur
States were not entitled to emplay-
ment ossistance on a priority basis
through the Transfer Rureau under
the Ministry of Home Affairs and
therefore there 1is no register or
record in this Ministry in respect of
these people. Four of them were,
however, appointed to posts under the
-Government of India on the recom-
mendation of the Employment Co-

ordination Committee. A few others
might have been appointed either
through the Employment Exchanges

or on their own efforts.

(b) This element could be taken
into account for fixation of pay but
it is not possible for the Government
-of India to undertake obligations
based on previous service in regard
tn leave or pensinn.

Shri S. N. Das: Sir, may 1 know
whether the displaced Government
employees from these States are
treated on a par with those from
the Provinces, I mean those displaced
Government servants from the
Provinced?

Shri Rajagopalachari: Ax I have
explained again and again the Gov-
ernment of India's obligations were
extended to cover certain cases.
Based on the fsct that the obligations
were such as they must wundertake,
they were extended to Baluchisthan,
Sind and the N.W.F.P. to some extent.
Bahawalpur and Khairpur which are
Indian States which went to Pakistan
star.d in a different class altogether.
Their employees could only be given
such places as could be found for
them without injury to thnse in whose
favour we had obligations to per-
form.  Therefore, no question of
eq;mllty of treatment could possibly
arise.

ExcavaTioNn or Barrsuwar Hipn

*3982. Shri 8. N, Das: (a) Will the
Minister of Education be pleased to
state whether the exploratory excava-
tion of the Bateshwar Hill in the State
of Bihar has been finished?

9 MAY 1651

Oral : Answers 4004 (

(b) If so, what are the
subjects of discovery and to
period of history do they relate?

(O] Wye) oyt yadd o yRusde
ol - () sl ()
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[The Minister of Education (Maulana
Azad): (a) and (b). Yes, Sir. The
excavation nf the Bateshwar Hill has
been completed, but the finds are still
under examination.]

W o wm: A ww
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IShri S. N. Das: May 1 know if any
old relics are found in the land
surrounding the site where these
excavations have been carried out?)
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[Maulana Axad: The work of excas
vation was started in March and was
finished within two weeks. No object
of special interest has been found
there which might have necessitated
further tracing out in the neighbour-
ing lands. The ruins of a brick-
built building have been found as
also some earthen utensils. An im-
vestigation is being made *to #nd owt
to what perfod they belong.}
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(Shri S. N. Das: May I know how
much area of the place where the
excavations have been done is pro-
tected area?]
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[Maulana Azad: I think when exca-
vations are made at any place the
site is enclosed. However. I cannot
say what is lhe position now.]

CHiNA Cray

*3983. Shri S. C. Samanta: (a) Will
the Minister of Natural Resources and
Scientific Research be pleased to state
whether Kaolin and China CIl and
Felspar .abound in the District of
Bankura in West Bengal?

(b) If so, has any investigation been
made and with what results?

(c) When and by whom was the
investigation made?

The Deputy Minister of Works,
Production and Supply (Shri Burago-
hain): (a) to (¢). The occurrence of
China clay and felspar in Bankura
District is known. A special investi-
gation was conducted in 1047-48 by an
officer of the Geological Survey of India
on a deposit near Kharidungri Village
in the Darbhanga Raj Estate in Ban-
kura District. The report indicates
that theie are deposits of white clay
and the quantity available may be
many thousand tons but detailed
prospecting will be necessary before
correct estimates can be given.

Shri §. C. Samanta: May I know
how much area was scystematically
mapped by the surveyorc?

Shri Buragohain: Although the
occurrence of China clay in the dis-
trict of Bankura was known since
1881 it wos only recently that investi-
gatinns were carried out and as I
have said no detailed prospecting has
so far been undertiasken.

Shri 8. C. Samanta: The hon. Minis-
ter has not answered my Question
whether there is felspar in the
district.
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Buragohain: Felspar is a con-
stituent of coarse granite and megma-
tites which occur in certain parts of
the district, for instance near Jhanti-
ahari railway station. There is a

It running in a westerly direction
which contains alse numerous peg-
matites. Some patches gf this are
rich enough in felspar to he worked.
Both potash felspar and soda-lime
felspar are found. But detailed inves-
tigations of the localities, which will
provide good material and the quan-
tities available, have not yet been
undertaken.

Shrli S. C. Samanta: May I know
whether the village of Jhentipahart
was zurveyed and if so with what
result?

Shri Buragohain: The other places
surveved are-—Beriathol near Beldanga
and Kalipur and near Shanaban
village end also Pabayan village.

Shrl 8. C. Samanta: Ts it a fact

that one Shri T. Banerji compiled logs

of some newly completed wells and
if so what evidence was given by the
substrata near Beriathol?

Shri Buragohain: I have already
said that Bariathol is one of the places
included where we find felspar rich
rocks. 1 am not aware of any inves-
tigations carried on by the officer
named by the hon. Member.

IRRIGATION AND ELECTRICITY SCHEMES
OF MADRAS GOVERNMENT

*3984. Shri P. Basi Reddi: Will the
Minister of Finance be pleased to state:

(a) what loan the Madras Govern-
ment have asked for from the Govern-
ment of India for financing their {rri-
slggtion and electricity schemes in 1951-

(b) whether Government have sanc-
tioned any loan for the purposes; and

(c) if so. what i{s the amount of the
loan sanctioned?

The Minister of Finance (Shrl C. D.
Deshmukh): (a) The Government of
Madras had requested the Govern-
ment of India to make a provision in
their 1951-52 budeet for a substantial
loan to aid them in their {rrigation
and electricity schemes. No specific
amount was asked for,

(b) No, Sir.

(c) Does not arise.

Shri P. Basi Reddi: Is it not a fact
that the Government of Mardras have
represented that unless they are given

loans it is impossible to proceed with
their development schemes?

Bhri C. D. Deshmukh: Yes, that was
the nature of the representation.
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Shri P. Basi Reddl: 1Is it a fact that
the Government of Madras have also
asked for grants in respect of these
schemes?

Shri C. D. Deshmukh: No, I do not
think it was a request for grant. It
was a request for loan, that is, finan-
cial accommodation.

INDIAN FLEET

*3985. Shrli Jnani Ram: Will the
Minister of Defence be pleased to state
whether it is a fact that the Indian
fleet was sent in Commonwealth Good-
will Mission abroad and if so, when?

The Minister of Defence (Sardar
Baldev Singh): Units of the Indian
Navy made the following goodwill
cruises to Commonwealth countries
during the year 1950-51:

(i) ILN.S. Delhi, Rajput, Ranjit and
Rama visited Singapore and Penang in
June 1950. At the same time the 12th
Frigate Flotilla, consisting of IN.S.
Jumna, Kistna and Tir carried out a
goudwill cruise to the Malayan ports,
Penang, Port Cweethenam, Port Dick-
son and Malacca.

(ii) At the invitation of the Austra-
lian and New Zealand Governments,
I.N.S. Rajput visited the Australian
and New Zealand ports. The Rajput
left Bombay on the 18th December
1959 and returned on the 23rd March
1951. The visit to Australia was in
connection with the Australian Cen-
tenary celebrations. All Common-
wealth countries participated in these
gle]ebrations by sending units of their

avies.

Shri Jnani Ram: What was the cost
of the expedition?

Sardar Baldev Singh: I have not got
the cost of the cruise here. If he is
interested, he will have to put down a
separate question,

Shri Jnani Ram: Is it a fact that
our Navy men were held in high
esteem?

Sardar Baldev Singh: Yes. The
House will be glad to know that
wherever our Navy visited these estab-
lishments, it has earned a good name.

&z Mfawx 1w : gz efae fram
forr 2o} ®Y T & Frwewor g o &
M 7 %1 6B «F 37 A ¥ o frear

¢ ar xw a¥ AT GTETT WY WA

o

{Seth Govind Das: In the case of the
goodwill raissions which go %o other
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countries is any part of the expendi-
ture incurred on them borne by the
countries visited or is it all borne by
the Government of India?}

aeare wedy fog : gq @ W
T H1 HIAT qEATE |

[Sardar Baldev Singh: The entire
expenditure has to be borne by the
Government of India.}

Shri Kamath: What, Sir, was the
occasion for sending units of the Fleet
to Malayan waters in June 18507

Sardar Baldev Singh: The main
purpose of this cruise was training.

Shri Kamath: Is it a fact that on
that occasion the units accompanied
the Prime Minister?

Sardar Baldev Singh: Yes. That
was one of the purposes. As the
Prime Minister was visiting Indonesia
at the same time, advantage was
taken to have the honour of his visit
to this cruiser Delhi.

Shri Kamath: How many days
were given for training and......

Mr. Speaker: Order, order. We
shall go to the next question.

PAsTEURIZING PLanTs IN D.V.C.

*3986. Shri Jnani Ram: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) the number of pasteurizing
plants that have been installed in the
Damodar Valley Corporation;

(b) the places where they have been
installed; and

(¢) the cosft of the same?

The Deputy Minister of Works,
Production and Supply (Shri Bura-
gohain): (a) The Damodar Valley
Corporation have not installed any
Pasteurizing Plant.

(b) and (c¢). Do not arise.

Shri Jnani Bam: Is it under con-
templation of Government in establish
these plants in the D.V.C.?

Shri Buragohain: I do not think I
can usefully add to what I have al-
ready stated.
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ScHEpULED CasTeEs 1IN [LA.S. anp I.C.S.
[*3987. Shri Jangde: Wili the Minis-
ter of Home Affairs be pleased to state:
(a) the number of scheduled caste
persons who are serving under the
Government of India after passing the
IAS. or 1.CS. or any other equivalent

examilnations; and

(b) the number of scheduled caste
‘persons serving under the Government
of India and drawing salaries of more
than (i) Rs. 500, (ii) Rs. 1,000, and
(iii) Rs. 2,000 respectively?]

The Minister of Home Affairs (Shri
Rajagopalachari): (a) * The numbers
of scheduled caste officers serving in
the All India Services and Central
Service Class I are as follows:

LCS. i, 2

One of them is borne on the West
Bengal Cadre and is at present serv-
ing under the Government of India.
The other i8 borne on the Assam
Cadre and is serving under the
Government of Assam.

LAS. .. 10

Two of them were appointed on the
results nf the competitive examinationa
held in 1949 and 1950 respectively
and eight others selected under the
emergency recruitment scheme.
Central Services Class 1

(appointed since 1947)

Indian Foreign Service o1
Railway Service Class I .. 1
{b) The information required

mamely, an analysis accerding to
salaries scales is being celected.

a Bhrlc{:t:nde: Are there nyh sche-
uled persons servin
of our Embassies abroad? o d
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Shri Rajagopalachari: I have al-
ready said that ong scheduled caste
candidutie has been selected for the
Indian Foreign Service in the Central
Services Class I and I hope that he
will find a place in our foreign
Embassies some time.

Shri Kamath: Arising out of part
(b) of the question, is the hon.
Minister in a position to state whether
the number of scheduled caste per-
sons serving in the Government of
India has increased or decreased
sincc January 26, 19507

Shri Rajagopalachari: I have al-
ready given accurate figures accordin§
to the question. As regards the
total number and also whether there
has been an increase or decrease,
I am not in a position to say. But
my impression is that the number
has increased.

Shri Jangde: What is the percen-
tage of the number of scheduled caste
officers as compared to the total num-
ber of oflicers serving in high posts
in the Government of India?

Shri Rajagopalachari: The per-
centage of scheduled caste persons
holding high offices in the Govern-
ment of India is not anything much.
but that is not due. I am afraid 1
must add, to any injustice on the part
of anybody.

GGot. GUMBAZ AT BLIAPUR

*3988. Dr. Ram Subhag Singh: Wil
the Minister of Education be pleased to
state whether the repair work of the
Gol Gumbaz at Bijapur has been
completed?

1ol Ulge) oy SSyame) ST Rk

[The Minister of Education (Mas
lana Arad): Yes. Sir.]

TMo W qwm fag : @ aw
T A wuRd & fod g e
wgr @ ga a1 ?

[Dr. Ram Subhag Singh: What i
the total expenditure incurred on the
renair of this Gol Gumbaz?]

rosladl K ooyl JS - ofif Uy
- Lo WS LS lim ra o8P

[Maulana Azad: The estimate of
total expenditure was two lakhs and
twenty-eight thousand ]

WTET VWY T YATE, War H
o e f fe gEad fim gremn
wrart w8 a1 o fgmray & fodt e
et wehr & ?
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[Eaka Bhagwant Roy: Sir, m I
know -what is the annual expenditure

incarred by the Government of India
.for the protection of the anclent.

monuments?)

Vogrge § Jlye ol 1 0 Uye
-8 g G S = Iy

(Maulana Azad: That has nothing
‘to0 do with the present question.]

Mr. Speaker: It does not really
arise out of this,

Shri Rathnaswamy: There is one
Question, No. 3992, which is, I be-
lieve, of vital importance.

Mr. Speaker: So, he wants prece-
dence.
Shri Rathnaswamy: Yes, Sir.

.Mr. Speaker: If the two hon. Mem-
bers Shri Munishwar Datt Upadhyay
and Shri Krishnand Rai are pre-
pargd to give way, I have no objec-
tion. If they agree, their questions
will be dropped and Shri Rathnas-
"wamy’s question will be put.

Pandit Munishwar Datt Upadhyay:
1 would like to put my question, No.
3989.

TREASURY SAVINGS DEPOSIT
CERTIFICATE SCHEME

*3989. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Finance be pleased to state when the
ten year Treasury Savings Deposit
Certificate scheme was introduced by
the Government of India?

(b) What is the amount realised
under this scheme upto the end of
April, 1851 State-wise?

(c) What is the amount realised
upto the end of April 1951 from the
Nguonal Savings Certificate scheme?

(d) When was this scheme intro-
duced?

(e) What is the difference between
the two schemes?

The Minister of Finance (Shri C.
D. Deshmukh): (a) From _the ' 1st
February, 1951.

. (b) Pigure< of investments upto
2lst April only are available.
statement showing the State-wise
investments upto this date is laid on
tHe Table. [See Appendix XXIV,
annexure No. 35.]

(¢) Sales upto the end of March
1951 amounted to Rs. 163 crores ap-
proximately, Figures of sales for
April 1951 are not yet available.

(@) From October, 1943.
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(e) The main difference is that in
the case of National Savings Certifi-
cates interest accumulates and is
payable at the time of maturity,
whereas in the case of Treasury
Savings Deposit Certificates interest
is payable annually.

Pandit Munishwar Datt Upadhyay:
When one scheme was already in
operation, why was the second scheme
introduced? Was the first one
unpopular?

Shri C. D. Deshmukh: No, Sir.
We introduced it to supplement the
other scheme. We find as a result of
experience that there has been a net
increase in the proceeds from these
various forms of national savings.

Pandit Munishwar Datt Upadhyay:
Is there any independent machinery
to carry out these schemes or is it
attached to some Departments?

Shri C. D. Deshmukh: There is a
National Savings Commissioner who
co-ordinates all efforts in this direc-
tion under the Central Government
in consultation. with the State Gov-
ernments. He has also officers
stationed in the various cities.

Pandit Munishwar Datt Upadhyay:
What about the treasuries?

Shri C. D. Deshmukh: The Treasury
Savings Deposit Certificates naturally
are issued with the assistance of the
treasury Savings?

Dr. Deshmukh: There was a com-
mission of 1 per cent. in the case of
the National Savings Certificates.
Is that going to be re-introduced in
this case also?

Shri C. D. Deshmukh: Not in this
case. As I have said in answer to
previous questions, the scheme of em-
ploying Comniission Agent has been
revived as an experimental measure
in three Stntes, but I do not believe
that they are required for the pur-
poses of this latest scheme.

Dr. Deshmukh: What are those
States?

WRITTEN ANSWERS TO
QUESTIONS

LEGSLATION. LA T:NG To CORRUPTION

*3979. Stri Rishorimohan Tripathi:
(a) Will the Minister of Home Affalrs
be pleased to state whether it is a fact
that Governnent propose to amend the
law reiating to ccrruption In various
forms among Government employees,
so as tu give adeguate protection to
informants?- .
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(b) If 30, when will such a legisla-
ton be brought before the Parliament?

The Minister of Home Affairs (Shri
RKajagopalacharl): (a) and (b).
-Government are considering the
amendment of section 337 of the Code
‘of Criminal Procedure with a view to
enabling courts to grant pardon to
.accomplices in corruption cases 8o
::k to enable their evidence being

en.

RESTRICTIONS TO GO TO ANDAMANS

*3989. Shri Krishnanand Ral: Will
the Minmer of Home Affairs be pleased

(a) whether certain special permis-
sions or passes are still required to go
to and come from Andamans by
Indians also;

(b) whether these restrictions are
akin to those imposed during British
days or whether certain changes have
been made, and if so, what are those
changes;

(c) whether for movements from
India to Andamans and vice wversa,
Andamans are treated as some special
entity and if so, in what way;

(d) whether the Penal law imposed
on Andamans during the Penal settle-
ment still exist or changes have been
made, and if so, what; and

(e) whether the cause-way between
Chatham island and Hado is open to
the private vehicular traffic during the
time of embarkation and dis-embarka-
tion or not and if not, why not?

The Minister of Home Affairs (Shri
Rajagopalachari (a) and (b). No
special permission or pass is required
for travel to or from the Andamans.
Shipping Agents, however, require
the Chief Commissioner’s permission
for the sale of tickets by the s.s.
Maharaja which is the only passenger
vessel that plies regularly between
the mainland and the Islands and is
under charter by Government. This
is necessary for the purpose of
giving priority to persons travelling
on duty or on urgent business.

(c) No, Sir.

(d) No penal laws were imposed on
Andamans. Laws operative durin
the time when the island was a Pena
Settlement are no longer in opera-
tion. Certain laws and regulations
have already been amended, others
are under review. The Islands have
been placed under the jurisdic-
tion of the Calcutta High Court.

(e) The cause-way s to
mate vehicular traffic dum em-
ation and disembarkation.

31 PSD
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ARCHABOLOGICAL !ncu

*3991. Shri Krishnanand (a}
Will the Minister of Bdnuﬂn be
pleased to state what are the Chia
Archaeological finds d.ucovered in mu
during 1950?

(b) How many of them are {oln( to
be further excavated in 1951?

(c) Which of these excavations are
being carried out at present by Gov-
ernment’s Archasological ,Department
and what amount of money do Govern-

ment propose to spend over them in
the year 19517

(d) Do Government propose to
finance in 1951 any private institution
or university engaged in any success-
ful Archaeological excavation?

(e) It so, which are these excava-
tions and to what extent do the Gov-
ernment propose to flnance?

The Minister of Education (Mau-
Ilana Azad): (a) The Chief archaeolo-
1950 were

(i) About 15 sites in the  North-
Western part of Bikaner
Division relating to the
period of Mohenjodaro and
Harappa.

(ii) Several sites in Bikaner,
East Punjab and West U.P.
including Hastinapur of the
pre-Mauryan period.

(iii) The Jhoshitarama monastery
at Kausambi near Allahabad,
where Buddha is said to have
lived.

(iv) A few sites at Nasik and
its neighbourhood relating to
the perind from palseolithic
to early Christian era.

(b) The sites to be excavated in 19:
are still under consideration.

(¢) The Department of Archaology
excavated at Hastinapur during the
cold season of 1950-51. The budget
provision for excavation charges dur-
ing 1951-52 is Rs. 30,000/.

(d) and (e). The Allahabad Uni-
versity has approached the Govern-
ment of India for filnancial assistance
for Kausambi excavation and the
matter is under consideration.

MADRAS GOVERNMENT'S CoMMUNAL G.O.

*3992. Shri Rathnaswamy: Will the
mx;ebter of Home Affairs be pleased to

(a) whether it is a fact that the
Madras Government’s communal Gov-
ernment Order was held by the
Supreme Court as being ultra virn of
the Indian Constitution; and



L WHHER AREREN;
b the. vernment of
Mtfdznw%?:pﬁg:ﬁ g“;"e' * Govern-
t pf India -to .introduce .n ry
%&% the’ 'r_'elev;a‘ﬁt‘A,ﬁla, at

the: tution?

. The' Mr of Home an(sm
Rajagopalachari): (a) Yes.

(b) The Chief Minister has _been
in correspondence with the Prime
Minister on the subject.

SPECIAL RECRUITMENT BOARD

*3993. Shri A. C. Guha: Will the
Minister of Home Affairs be pleased to
atate: '

a) the period during which the
Spgc}al Reg:uitment Board functioned;
. (b) the number of officers recruited
from each of the States and for each
of the departments of the Government
©of India; and

¢) the number of political sufferers
caﬁed upon by the Board for interview
and the number of political: sufferers
:&wm ?on‘ the recommenddtion of

, T

.. The Minister of Home Affairs (Shri

Rajagopalacharl): (a) The Special
Recruitment Board was sct up on
the 7th Junc, 1918. 1t Is still func-
tioning.

(b) A Statement is laid on the Table
of the House. [See Appendix XXIV,
annexure No. 36.)

(¢) Two were interviewed and Loth
were appointed ‘o the Indian Police
Service.

TRANSFER OF Cases FROM HYDERABAD

*3994. Shri Gamamukhi: (a) Wil
the Minister of Home Aflairs be pless-
«d to state the number of cases pen-
ding before the judicial committee of
Hyderabad and transferred to the
Supreme Court on the commencement
aof the Constitution?

{b) Out of them, how many were
criminal appeals and how many civil
appeals?

‘(c) How many of these cases have
been disposed of and how many are

still pending before the Supreme
Court?

The Minister of Home Affairs (Shri
Rajagopalacharl): (a) I have :iven
ell particulars in answer to Question
No. 3598 on the 28th April 1951,
-1!;9 cases :
“(b) 56 criminal appeals, 317 civil
appeals and 16 miscellaneous
-oetitions, . ‘

" (¢) All" these cases have been ds-
oosed of. with the exception of 10

8 MAX 2951,

. ;gen: taken. to . establish the

Writien »ATauera wifl

civil anpeals, which were transferred
b “{Qha "Division’ Coyrr “at" eg
to-“thé" Supreme Court &t 3\1' bl:‘?e‘i
cayse ; .of - their - jmportance and “the

oints of law involved -in  them.
.i_hesq 10 civil appeals are still ‘pend-
ing. .

HiGHER TECHNOLOGICAL TRAINING °

INSTITUTION, KHARGPUR

*3995, Shri Ganamukhi: (a) Wil
the Minister of Education ve pleased
to state whether it is a fact that Gov-
ernment have decided to open an ins-
titution for higher technological train-
ing at Khargpur?

.- (b) It so,. what is the amount proe
posed to be spent on equipment and
establishment?

(c) Has the recruitment of teachers
begun and if so, do Government pro-
posc to employ foreign experts as
teachers? ‘

The Minister of Education (Maulana
Azad): (a) Yes; Steps have already
i institu-
tion.

(b) The total non-recurring expen-
diture on equipment is estimated at
Rs. 1,11,70,000 and the ultimate
recurring expenditure on establishment
will be Rs. 23,35.000.

(c) Yes; Foreign experts are being
employed in positions requiring speci-
alized knowledge in certain subjects
and only when suitable Indians are
not availaple to fill those positions.

PaAKISTAN FLAG ON CASTLE BARRACKS

*3996. Shri Sidhva: (a) Will the
Minister of Defence he nleaved to
state whether any Pakistan flag found
flying on the top of the flag-staif in
Castle Barracks?

(b) What steps have been taken
against persons who had a hand in the
affair?

- The Minister of Defence (Sardar
Baldev Singh): (a) A flag purporting
to renresent the Pakistan flag, thrneh
not identical with it, was found flying
on the flagstaff of the lndian Navat
Barracks. Bombay on tHe Indepen-
dence Day 1950.

(b) Two ratings who were implicat-
ed in this incident were tried by
Court-martial, found guilty and sen-
tenced to seven years rigorous impri-
sonment and dismissal with ‘disgra~e
from the Naval Service.

ﬁos‘rs' ADVERTISED BY U.P.S.C.

*3997. Shri Deogirikar: (a) Wiil the
Minister of Home Affairs be pleascd
to state how many nosts were adver-
tised for being fifled in in the Depart-
ments of the (Government of lndia by

AY
;
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Upion. Pu jc Service. L,ommxsqw
%?‘g;g Years 19 (8, 1949 ;and . 1050?

- {R) How many _posts from: nmongst
themo wwere filled in, from b>utside- and
bhows Mmany were selected from simongst
the staff already in the service .during
the respective years mentioned above?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) The number of
posts advertised by the Union Public
Service Commission for recruitment
by 'selection in the years mentioned
is am follows:

1948 ... 1089
. 1949 ... 1501
1950 ... G675

(b) The information is not readily,
available. Its collection at present
will Involve a great deal of time and
labour. If the hon. Member insists
it will of course be collected.

KoyNAa VaLLEY RIVER PROJECT

*3998. Shri Deogirikar: (a) Will the
Minister of Natural Resources and
Scientific Research be pleased to state
whether the Government of India have
examined the scheme of Koyna Valley
river project submitted to hern by the
Bombay State?

(b) If so. what action has been
taken in the matter?

The Deputy Minister of Works,
Production and Supply (Shri Bura-
gohain): (a) Yes, Sir.

(b) The Scheme has beer examined
by the Central Waterpower Irrigation
and Navigation Commission and the
Cenfral Elecetricity Comm'ssion at the
Centre and by an Expe:.t Committiee
appointed by the Government of Bom-
bay. Further action necessary will
be taken up by the Government of
Bombay who will take up the project
for execution as and when they ﬂnd
{t convenient to do so.

GEOLOGICAL SURVEY (ALUMINIUM)

2999, Shri Kumbhar: (a) Will the
Minister of Natural Resources and
Scientific Research be pleased to state
whether the Government of India are
aware of anv Geological Survey made
bv the then Kolhapur State (Govern-
ment about devosits of Aluminium in
the vicinity of Radhanagari moun-
tains”

/h) If so. what is its percentage?

The Deputy  Minister of Works,
Prodnction and Supply (Shri Bura-
gohain): (a) and (b). The Geolngical
Survey of India has no definite infor-
mition whether deposits .in  the
vitihity of Rodhanacsri werc survey-
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Weittom Anouttref P

d4kY.ithg foriar = iSathAgul
verh meo? > Thes Geolbgtnlo.ﬁlr
Indip has has howevet suwigied
dppnsus. and repost-thatwthe
analvsed contsined &ttd ‘50 per eed
of Alumina. .~ .. " . 0--- .

chommnn'rxons or'l. N k.'Anvxsdni
- Commnmrek: i -

‘4000 Shn Knmbhgr 4a). Will m
Minister o? Defencebe pleased to stat
whether Government baye' reeeived
memorandum from the I.N.A. Advisor
Committee on the occasign ,7'( the joing
meeting of the All-India I.N.A. Enquis
and ‘Relief Committee- and<the 1. g
Advyisory Committee on the 14th Apr
19517 . PO i

(b) If so, what are Government’s
views on the recommendaﬂona propos-
ed in that memorahdum?

The Minister of Defence (Blrdn
Baldev Singh): (a) and' (b). The
memorandum referred to was not
received by Government but by the
Prime Minister in hik cgpacit
the Chairman of the All-India {N.A.
Inquiry and Relief Committee at the
meeting of the Committee "held on
the 14th April, 1951. Most of thé
recommendations contained in the
memorandum had already been consl-
dered by Government and the decl-
sions of Government announced i1
press notes issued from time to time.
Individual cases are being - inquired
into and action taken where this i
found necessary.

Causes OF EARTH QUAKE OF 1950

*4001. Shri J. N. Hazarika: Will tht
Minister of Natural Resources
Scientific Research be pleased to smtr

(a) the findings 6f the investigations
on the causes and effects of the great
earthquake of 16th August, 1950, and
the reasons of , continucus tremors
therrafter:

(b) whether the aerlal. reconnals-
sance of the affected ‘area’ has bcen-
complete; and -

(¢) if not. how loml 1t will take to
find out, inter alis, the full picture” o!
topographlcal changes"

The Deputy Minister ; of Warks,
Production ard S: pply. {Shri Burl-
gobain): (a) A preliminary reporh
on the Assam Earthquake 1850 has
been received from the Geological’
Survey qf India. ,The report indicat<
es that all the Indian Earthquak
are of tectonic origin ‘and the d
tructive ones are caused by a su
fracture of ‘a portion of "the esfth's
crust or by relative movoments ulon(
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old fault-planes. A1l  earthquakes
are followed by tremorg which may
st sometimes for a period of years.
Further information will be available
when the detalled report now under
preparation with the Geological Sur-
vey of India I8 recelved.

1 .

(k) and (c). It has been ascertain-
ed from the Surveyor Seneral of
India that amn aerial reconnaissance
was carried out by the Air Survey
Campeny of India and photo mosaics
have been supplied to the Govern-
ment of Assam. :

DeNTAL AND EYE SURVEY OF STUDENTS

*2002. Shri Raj Kanwar: Will the
Minister of Edncation be pleased to

(a) whether any dental and eye
survey of school childcen and college
students has been undertaken in the
Centrally Administered Areas and it
80, with what result; and

(b) if no such survey has been
undertaken, whether Government
intend to carry It out in the near future
in the general interest of! the student
community?

* The Minister of Education (Mau-
Iana Asad): (a) No, Sir.
(b) Government  will certainly

gﬁ’e congideration to this suggestion
t the present acute financial strin-
g%gcy has created very serious obs-
acles.

CLAIMS FOR REFUND OF Excist
DuTY ON SALT

44003. Sardar Hukam Singh: Wil
the Minister of Finance be pleased to
state:

(a) whether Governmant  have
raceived any claims for the refund of
excise duty on salt held in stock on the
1st April 1947 in the area now included
in Pakistan,

(b) if so. whether any claims have
been decided so far; and

(¢) if not. why not?

The Minister of Finance (8hri O.
D. Deshmukh): (a) About 400 claims
of this description have been lodged
with the Government of India since
the 1st April 1947. Their total value,
w1 computed by the claimants them-
seives, would amount to about Rs.

10 lakhs.

T claims of the value of
m(.b}:sexg-o have been decided.

Thi tmefpal difficulty in  the
Qt%zmenet of these claims is the
determination of the important cuestion
of to which of the two Governments
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concerned, namely, the Government
of India or the Government of Pakis-
tan, is primarily responsible for such
settlement. With a view, however,
to preventing hardship to the tlaim-
ants, the Government of India have
been trying to prevail upon the
Government of Pakistan = to
agree to an arrangement by which the
Government in whose area the de-
posit was originally made, or the
revenue credited, should meet the
claims for the refund, even though
the claimant may now be residing in
the territory of the other Government.
This was in pursuance of an Agree-
ment arrived at between the two
Governments at the time of the Parti-
tion, namely, that the liability for
deposits is to be allocated between
the two Governments on a territorial
basis, and each Government would
receive a credit in the debt settlement
for the liabilities thus assumed by it
The Government of India have not,
however, met with much success in
the negotiations so far.

EXTENSION OF RAJPUTANA DESERT

*4004. Shri M. Naik: (a) Will the
Minister of Natural Resources and
Scientific Research be pleased to state
whetber it is a fact that the Uttar
Prudesh is being threatened with
extension of Rajputana desert through
the western border districts of Mathura
and Agra?

(b) Have Government ccnducted any
geological enquiry into the matter and
if so, with what results?

(c) Have any permanent measures
been taken to check this extensicn?

The Deputy Minister of Works,
Production and Supply (Shri Burago-
hain): (a) to (c¢). The Geological
Survey of India have not made a
specific study of the growth of desert
conditions in the Mathura-Agra area
of Uttar Pradesh.

They report that while it could not
categorically be asserted that this
area is an extension of the Rajputana
desert, desert conditions such os
wind erosion and drift of eroded
material due to destruction of plant
cover by human agency and the ex-
posure of bare cultivated areas to

winds during and just after a
long dry season are likely to Le ope-
rative there.

DrrosITs IN STATE BANKS

286. Shri Dwivedi: Will the Mials-
ter of Finamoe be pleased to state:

(a) whether it is a fa:t that the pub-

lic deposits in Savings Bank Account
of the former State gankl have bess
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blocked because of the integration of
Btate Banks into District Treasuries in
indhya Pradesh;

(b) whether it is furtaer a fact that
& sum of more than twenty-thousand
rupees belonging to Shri Gandhi
National Memorial Fund, which was a
deposit in the Savings Bank Account
with the Chhatarpur State Bank, is not
being paid back irrespective of repeated
requests and trying reminders by the
Gandhi Smarak Nidhi Office
for the last two years;

(c¢) the total sum of such deposits in
various State Bangs, the interest
accrued to them and the time likely to
be taken in repayment of thesc depos-
its; and

(1) the names of Officers and other
persons responsible for r.:ch delay?

The Minister of Finance (Shri C
D. Deshriukh): (a) to (d). The
information is being collected and
will be laid on the Table of the
House in due course.

OLD MONUMENTS

28% Pandit Munishwar Datt Upa
dhyay: (a) Will the Minister of Educa-
tion be pleased to state whether any
monuments have Leen found in the
district of Lucknow, which appear to
be as old as first century B.C.?

(b) it so, how fur have the excave-
been done?
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(c) Is it proposed to pursue th
ax(-nzntions sl:.ﬂl furthesr?

The Minister of Edacation (Maw
iana Azad): (a) A site at Bhadoi in
the district of Lucknow has recently
been brought to the notice of ‘ne
Department of Archaeology. The
finds belong to the Kushan, .Gu,ta
and medieval periods. .

(b) and (c). No excavation hat

been conducted by the Department
of Archseologx,.

QOrrum

288. Paadit Munishwar Datt Upa-
dhyay: (¢) Will the Miuister of Finaace
be pleased 10 state what is the amount
of opium seired by the mer Yolice
wnd Octroi officials in the first week of
April, 18517 ‘

(b) How many oiciols and nous
ufficizls were involved in this seizure®

(c) What action is being taken
against the ofifendera?

The Minlster of Frinance (Shrl G
D. Deshmukh): (a) The total quants
\' of opium seized was nine maunds
and seven seers,

(b) Five persons. all non-officials,
were involved in the seizure.

(¢) 'itesc wirested offenders have

been sent up for trial in the Stipems
diary Magistrate’s Court. Ajmer.
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PARLIAMENT OF INDIA
Wednesday, 9th Mau,, 1951

The House met at Half Past Eight of
the Clock

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-30 A.M.

RESIGNATION OF SHRI BALWANT
SINHA MEHTA

Mr. Speaker: I have to inform hon.
Members that Shri Balwant Sinha
Mehta has resigned his seat in Parlia-
rlrsesr}t with effect from the 5th May,
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[The Minister of Education (Maulm
Agzad): I beg to move:

“That this House do proceed to
elect, in such manner as the hon.
the Speaker may dire~t, a Member
to represent Parliament on the
Council of the Indian Institute of
Science, Bangalore, for the trien-
nium 1951-53 (both years inclusive)
in pursuance of the provisions of
clause 14(ii) of the Revised Scheme
for the administration and manage-
ment of the properties and Funds

_of the said Institute and under
Regulation 2(1) of the Regulations
of the Institute.”]

Mr. Speaker: The question is:

“That this House do proceed to
elect, in such manner as Lthe Lon.
the Speaker may direct, a Member
to represent Parliament on the
Council of the Indian Institute of
Science, Bangalore, for the trien-
nium 1951-53 (both years inclusive)
in pursuance of the provisions of
clause 14(ii) of the Revised Scheme
for the administration and manage-
ment of the properties and Funds
of the said Institute and urder
Regulation 2(1) of the Regulations
of the Institute.”

The motion was adopted. _—

STANDING COMMITTEE FOR MINISTAY O
EXTERNAL AFFAIRS

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): I beg to move:

“That this House do proceced to
elect, in such manner as the bhon.
the Speaker may direct, one Mem-
ber from among themselves to
serve on the Standing Advisory
Committee attached to the Ministry
of External Affairs for the un-
expired portion of the financial
year 1951-52, wvice Shri
Kodandarama Reddy. resigned.”

Mr. Speaker: The quesion ‘s:

" “That this House do proceed to
elect, in cach manner as ‘he kon.
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the Speaker may direct, one Mem-
ber from among themselves to
serve -on the Standing Advisory
Committee attached to the Ministry
‘of External Affairs for the un-
expired portion of the financial
year  1951-52, wvice Shri V.
Kodandarama Reddy, resigned.”

The motiqn was adopted.

STANDING COMMITTEE FOR MINISTRY OF
- DEFENCE

Shri Satya Narayan Sinha: i beg to
move: ’

“That this House do proceed to
elect, in such manner as the hon.
the Speaker may direct, one Mem-
ber from among themselves to
serve on the Standing Advisory
Committee attached to the Ministry
of Defence for the unexpired
portion of the financial year
1951-52, vice Pandit Thakur Das
Bhargava, resigned.”

Mr> Speaker: The question is:

“That this House do proceed to
elect, in such manner as the l.on.
the Speaker may direct, one Mem-
ber from among themselves to
serve on the Standing Advisory
Committee attached to the Ministry
‘of Defence for the unexpired
portion of the financial year
1951-52, vice Pandit Thakur Das
Bhargava, resigned.”

The meotion was adopted.

STANDING COMMITTEE FOR MINISTRY OF
STATES

Shri Satya Narayan Shiha: I beg to
move:

“That this !ouse do proceed to
elect, in such manner as the hon.
the Speaker may direct, one Mem-
ber from among themselves to
serve on the Standing Advisory
Committee attached to the Ministry
of States for the unexpired portion
of the financial year 1951-52, vice
Colonel B. H. Zaidi, resigned.”

Mr. Speaker: The question is:

“That this House do proceed to
elect. in such manner as the hon.
the Speaker may direct, one IhMem-
ber from among themselves to
serve on the Standing Advisory
Committee attached to the Ministry
of States for the unexpired portion
of the financial year 19851-52,  vice
Colonel B. H. Zaidi, resigned.”

The moflon was adopted.
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Mr. Speaker: I have to inform hon.
Members that the following dates hzve
been fixed for receiving nominations

‘and holding elections, if necessary, in

connection with the following Com-
mittees, namely:—

Date for
election

Date for
nomination

(1) Council of the
Indian In-
stitute  of
Socience, Ban-
galore.

() Standing Com-
mittee for
the Minis-
try of Exter-
nal Affairs. 10-p-51

(3) Standing Com
ittee  for
the Minis- '
try of Defen-

14.551

ce,

(4) Standing Coma- |
mittee for
the Minis-
try of States,

The nominations for these Com-
mittees will be received in the Parlia-
mentary Notice Office upto 12 Noon on
the date mentioned for the purpase.
The elections, which will be conducted
by means of the single transferable
vote, will be held in the Assistant
Secretary’s room (No. 21) in the Parlia-
ment House between the hours
10-30 A.M. and 1 P.M.

Shri Rathnaswamy (Madras): Belcre
we go to the legislative business, may
1 ask, whether in view of the im-
portance and the serious proportions
the question of abolition of communal
G.O. has assumed in the Madras State,

‘whether it would be possible for Gov-

ernment to make a statement on the
issue?

Mr. Speaker: I think the better
course would be for the hon. Member
to have approached the Minister and
ascertained from him whether Govern-
ment thought it fit and proper to make
a statement on the subject. I thought
the hon. Member was trying to make
some point in respect of the business
coming before the House. It is very
irregular to make _requests without
nirst informing the Chair about it.
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REPRESENTATION OF THE PEOPLE
(NO. 2) BILL

The Minister of Law (Dr. Ambedkar):
beg to move:

-t

“That the Bill to provide for
the conduct of elections to the
Houses of Parliament and to tbe
House or Houses of the Legislature
of each State, the qualifications and
disqualifications for membership of
those Houses, the corrupt and
illegal practices and other offences
at or in conngction with such elec-
tions and the decision of doubts
and disputes arising out of or in
connection with such elections, as
reported by the Select Committee,
be taken into consideration.”

In the few observations that I pro-
pose to make in support of the motion,
I wish to draw the attention of the
House to the changes made hy the
Select Committee in the Bill and also
to the changes proposed by some of the
Members of the Select Committee in
their minutes of dissent. The House
will agree that the Bill is a very big |
one, extending to about 169 clauses. ’
The Select ‘Committee has niade’
cbapges in various clauses of the
original Bill and it is hardly possible
for me to deal with every single change
proposed by the Committee. I think
it would be enough if I were L0 draw
the attention of the House to the most
important changes which have been
made by  the Select Committee.

So far as I see, I find that the Select
Committee has made four important
changes in the original Bill. THe ftst
clause in which important changes have
been introduced is clause 7, which deals
with the disqualifications for being
chosen and for being a Member of Par-
liament or of a State Legislature. The
House will recall that the :lause as
it stood originally had only three cases
of disqualification in it. The first dis-
qualification in the original Bill was
founded on a eonviction for an electoral
offence, either connected with ‘corrupt
practice or an illegal practice. The
second disqualification in the'Bill was
founded on a conviction for an ctfence
enacted by the pepal law of the coun-
try as distinguished from an electoral
offence, for instance, an offence under
the Penal Code or some other local
criminal law. The third one ‘was the
.djsqualification which was founded on
‘what might be called the actual serving
of a sentence during the course of the
election. That will Le touna in the
original cfause 7, sub-clause (2). And
the fourth was failure to lodge election
expenses in accordance with the lew
and within the time.
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So far as these original proposals are
concerned, the only change to which
the Select Committee has made is with
regard to the disqualification contained
in sub-clause (2) of clause 7.

[MR. DEPUTY-SPEAKER in the (lhair]

That provision the Select Committee
has dropped. And the reasoun is this
that the clause is unnecessary so far
as a sentence is for two years or raore.
If the sentence is for less *han two
years the Committee felt that there was
no necessity to enact a disqualification
on that ground because, assuming that
a man was elected to the House, it
would still be necessary for him to
obtain the permission of the I{ouse to
absent himselt beyond sixty days,
which is the rule now, and if the
House did not grant him the jermis-
sion his seat might thereby be rendered
vacant. On that ground the Committee
felt that it was unnecessary to retain

P
-
S

To this clause 7 the Comniittee has
added four new disqualifications which .
are very important. The first is that
the holding of a contract with Covern-
ment would, under the provisions now
made by the Select Committee, be a
disqualification. Secondly, the ho.-lding
of a licence or permit from Govorn-
ment for dealing in commodities which
are subject to control so far as their
price or movement is concerned would
also be a disqualification. Thirdly, the
holding of a Directorship in a compaay
in which the Government has a share
or interest would be a disqualification}
and fourthly, dismissal of a govern-
ment servant for corruption. These are
the four new disqualifications which
the Select Committee has added ‘0 the
original clause.

Now I come to the second change
which the Szlect Committee has raede.
The House will remember that there
was in the original Bill a clausc which
was numbered 35. The object of that
clause was this. The clause iatended

-to separate proceedings with regard to

nomination from proceedings with re-
gard to actual election. As hon. Mem-
bers will remember, an election pro-
ceeding falls into two divisions. 'The
first is the stage of nomination and
the second is the stage of election.
Under the law as it existed the pro-
vision was this that there was no
finality to the proceedings with regard
to nomination. There may be objec-
tions to nominations and yet the
election could continue to its finnal

-course, and it is only when en clecrtion

petition was filed for challenging the
result of the election that it was open
to any party who was a party to the
election to raise the question before
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the Election Tribunal that the nomina-
tion paper of a particular candidate
was wrongly admitted or that the
nomination paper of a particular candi-
date was wrongly rejected. Then if
the Election Tribunal came to the con-
clusion that either of the two grounds
was well-founded it was open to the
Election Tribunal to set aside the whole
of the election. It has been felt by
many persons who are interested in
politics that that was not a very fair
thing, to have the whole of the election
gone through with the enormous
amount of expenditure which various
candidates would incur and ihen to be
ultimately faced with this solitary
single issue whether the aomination
paper was properly admitted or rejected

and then the whole election to be set’

aside. It has been felt that it was a
very wrong thing and that it was
desirable to sever the nomination pro-
ceedings from the election proceedings
and that the election should proceed
after the nomination proceedings have
beeh finalised and made conclusive,
so that no such issue could be raised
before the Election Tribunal when the
election was challenged. I personally
felt that that point of view was a very
good and a very sound one and that it
it was possible we should treat the
nomination issue as a preliminary issue,
as civil lawyers call it, and have it
disposed of completely and flnally, so
that we could then proceed to the real
election and the challenge to the real
election could be limited only either
to corrupt practice or to illegal practice
or to intimidation apd cases of that
sort'in which the election was neither
fair nor free.

Unfortunately the Committee did not
agree with that view, although, as
Members will see from the Report of
the Select Committee, they expressed a
great deal of sympathy with the pro-

-visions contained in the original clause
"35.

The Committee was greatly
influenced by the fact that betore the
nomination proceedings could be deem-
cd to have been concluded and finally
settled it would be necessary for some-
body to investigate whether the ques-
tions as to qualifications and disquali-
fications of a candidate were properly
decided. The Committee felt that if
the issue of qualifications and dis-
qualifications of candidates were to be
decided before the actual election starts
the interval between nomination and
«iection might be very long and the
election might not take place as
expeditiously as we would all wish it
to take place. That was the pgivern-
ing factor which led the Committee to
reject the provisions cuntained in the
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original clause 35. Notwithstanding
that, as hon. Members who have read
the Report of the Select Committee
would notice, the Committee has said
that they like the provision, and, if
during the passage of the Bill in the
House it was possible to evolve some
formula which would avoid that delay
that Members feared would take place
between the conclusion of the nomina-
tion proceedings and the start of the
election, they would welcome such a
provision. I myself have not been alle
to think of anything which I could at
this stage put before the House. 1 am
told that such a provision does exist in
the Madras law which deals with the
election of the District Local Boards.
It was after a long time that I wes
able to get a copy of that and I have
not had time to apply my mind to it.
I therefore—speaking from my point of

view—propose to keep this question
rather open.
Then I come to the third change

which the Select Committee has rrade
and that relates to the Election
Tribunal. First of all I may refer to
the changes made in the personnel of
the Tribunal. As the House will remem-
ber, the original provisions in the Bill
said that District Judges, advocates of
ten years’ standing and subordinate
judges might be regarded as eligible to
act as Members of an Election Tribunal.
The Select Committee has cut out ‘sub-
ordinate judges’. They think they
ought not be regarded as eligible for
sitting on an Election Tribunal and
they have added retired District Judges
and retired and sitting High Court
Judges as persons eligible for keing
appointed to an Election Tribunal.
With regard to the two other matters
relating to the Election Tribunal, name-
ly, the constitution of the Tribunal and
the question of appeal, the Select Com-
mittee has made no change, so that the
Tribunal as originally provided would
continue to be a Tribunal of two mem-
bers, one Chairman and one Member.
Similarly the provisions with regard to-
appeal will also continue. As the
House knows, we provide no regular
appeal at all. What is proposed is that
if the two Members differ, there will be
?:n x.tautomatic reference to the High
ourt.

Then I refer to the fourth change:
which the Select Committee has made-
and which, from what has happened
recently, I think is a very salutary and-
a very important change. The House*
will remember, that in the original
draft Bill the power to flll casual
vacancies was left to the State Govern-
ments to decide. It was a matter left
entirely within their power and within.
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their discretion. The Select Committee‘

felt that the State Governments might
not be very diligent in the matter of
-exercising these powers and casual
vacancies might remain unfilled for a
long time, depriving constituencies of
their opportunity to have their repre-
sentatives sitting in Parliament or in
the State Legislature. The Committee
has therefore decided that this pcwer,
instead of being left with the State
Gove_rnm nts, should be vested in the
Election Commission which has rothing
to do with Parliament or with the State
Legislature. It is he now who will ¥ix
the date of election; it is he now who
will issue writs to the constituencies for
holding. the election and for sending
their representatives. This I think is
a very salutary change. These are the
four important changes which the
Select Committee has made in the Bill.

T will-now proceed to deal with the
changes proposed in the Minutes of
Dissent. Analysing the Minutes of
Dissent, I find that the Members who
have subscribed to their Minutes of
Dissent propose 10 different changes
to be made in the Bill, as reported by
the Select Committee. The first change
is an alteration in the disaualification
clause introduced by the Select Com-
mittee in sub-clause (d) of clause 7.
This change is proposed by ‘wo r.em-
bers of the Select Committee, Mr.
Gokulbhai Bhatt and my friend, Mr.
Goenka. Among themselves they do
not seem to be ad idem. Mr. Bhatt has
no objection to the disqualification
relating to holding of a contract to
continue as it is. His only objection
is to the holding of licences or permits,
but my hon. friend, Mr. Goenka objects

to both., As I said, these provisions .

did not exist in the original Bill; they
were introduced by the Select Com-
mittee. I do not mjnd giving to the
House my own personal reactions to
these additional provisions. The first
thing I feel is that there is no doubt
that the clauses, as worded in the
‘Select Committee draft of the Bill.
appear to be somewhat severe. I per-!

‘Isonally feéel™ that Wé ~¢ould make a

distinction between disqualification for
being chosen and disqualification for
continuing to be Members of Parlia-
‘ment.
‘that distinction.
stand what difficulty or political injus-
tice can arise if we said thaf while'
persons holding a contract from Gov-
ernment or having a licence from Gov-
ernment are free to stand as candidates
for election they would become dis-
qualified for continuing to be Members
of Parliament. I cannot see any ¢iffi-
culty " in making a provision of this
:sort. In other words, we may permit a

We ourselves have been making ¢
I do not quite under- "’

ALY
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holder of a contract or a holder ~f a
licence to stand as a candidate. After
he has been elected, he may be pre-
sented with this alternative, ~ither he
gives up his contract and continues to
be a Member of Parliament or he
decides not to be a Member of Parlia-
ment and continues his contract....

Pandit Maitra (West Bengal): Which-

» ever is more profitable!

Dr. Ambedkar: Whatever it is, my
point is this. I think it would ke too
much to say that none of these people
shall be entitled to stand as a candi-
date. There may be something in the
argument that they should not con-
tinue to be Members of Parliament. I
think we could make that change.

Shri Sidhva ' (Madhya Pradesh): Has
Government any view on this?

10 A,

Dr. Ambedkar: In course of time
Government's view will be known.
With regard to the other question of
licences and so on, no doubt a great
agitation is going on in the country by.
the business community that if this
clause stood as it now stands in the
draft Bill of the Select Committee, the
whole of the business community would
be disfranchised from playing its part
in Parliament, I mean in the political
affairs of the country. I am sure that
we do not want to bring about such a
result.. Every section of the community ;
should have an opportunity of taking /
part in the politics of the country, of
coming into Parliament, placing its
points of view, modifying legislation in
any way it thinks it ought to be.
Parliament dught not to be a sectional
body, representing any particular class
or any particular group or any parti-
cular community so that the point of
view of all others goes un-represented.
I think that would be a very unfair
thing; it would be a disservice to
Parliament in my judgment if such a
thing happens. At the same time. I
am quite clear in my mind that while
the business community should have
a fair opportunity to influence puolitics
and to come into Parliament, we do
not want Parliament to be converted
into a Stock Exchange. )

Pandit Maitra: They
dominating.

Dr. Ambedkar: Another thing that
we must bear in mind, and which I
think goes to the root of the matter is
that our Parliament and our Electoral
law should be so constituted that the
independence of the Members of Parlia-
ment as against the Government must
be scrupulously observed. There' can
be no use in a Parliament if we adopt
a system which permits the Govern-

are already
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ment to corrupt the whole of the Par-
liament either by offering political
offices or by offering some cther
advantages. If a Parliament cannot
act independently without fear or with-
out favour from the Government, in
my judgment, such a Parliament is of
no use at all. Therefore, while it is
necessary to permit every class of
people to come into Parliament and to
play their part, you must at the same

, time place some safeguards whereby

Parliament will not be converted into

. a sort of what I might call chorus girls
" who would be saying always ditto to

what the Government say.

Shrimati Durgabai (Madras):
girls?

Dr. C. D. Pande rose—
Mr. Deputy-Speaker: What is it?

Why

Dr. Ambedkar: My point is, as .1
said, we have to sail within two
limits. One limit is this: that our
electoral law should not be such as to
deliberately shut out any particular
section or any particular community.
The second limit is this: the electox"al
law must be such that it would n.ain-

‘tain an amount of freedom in Parlia-

ment. Within these two limits, any-
body who has any suggestion to inake
with regard to the improvement of the

provision relating to this particular
disqualification will have my
sympathetic hearing.

Mr. Deputy-Speaker: In there any

provision regarding political jobs? The
hon. Minister was saying that political
jobs or contracts ought not to bhe
allowed to corrupt Members cf Parlia-
ment.

Dr. Ambedkar: To that point, my
reply is this. I wish very much that
we adopted the principle of the British
Jaw where there has been a definite
limit laid down to the number of
Ministers, Parliamentary Secretaries,
‘Ministers of State, and so on. I hope
some day we shall be able to pass
legislation of that kind so that Govern-
ment will not be in a position to
increase its supporters by offering
political jobs such as Ministers and
Deputy Ministers and Parliamentary
Secretaries to anybody in the House.
This matter......

- Seth Govind Das (Madhya Pradesh):
Why not have those provisions now?

Dr. Ambedkar: That . cannot  be
done; that is a matter dealing with
Ministerial affairs. I do not know:
perhaps, you may remember that this
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» question was considered at the time
when the Government of India Act,
1935, was made. One propusal was...

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
That was by a foreign Government.

Dr. Ambedkar: Wisdom is wisdom
whether it comes from inside or out-
side the country.

Pandit Munishwar Dait ['puadhyay:

(Uttar . Pradesh): Are you in agree-
ment with this?
Dr. Ambedkar: Yes; 1 said so. |

remember when the Government of
Indxa.Act. 1935 was framed, this very
question was raised whether we should
allow the Prime Minister....... .

Pandit Thakur Das Bhargava
(Punjab): Article 102 is already there:
every body holding an office of profit
is disqualified.

Dr. Ambedkar: We have limited
that. If anybody becomes a idinister,
he ceases to come under that dis-
qualification. I do not want to go
into that now. This question apart, I
shall answer the query that you put.

Shri Sidhva: Why
all those things here?

Dr. Ambedkar: I cannot do all sorts
of things in this Bill.

Shri Kamath (Madhya Pradesh):
You were ‘referring to the Government
of India Act, 1935. What was it

not incorporate

Dr. Ambedkar:’I said about the Gov-
ernment of India Act, 1935, because I
had been at the Round Table Con-
_ference where this very question was
raised namely, whether it was neces-
sary to put a limit on the number of
Ministers that could be appointed. The
point there was that it might be pos-
sible for the Ministry to so expand as
to have a large number of people in
the Ministry so that the House may
be disabled. There were two pro-
posals made. One proposal was that
a maximum number should he .fixed
in the Act, that not more than a certain
number of persons could be appointed
as Ministers. The second proposal
was—I do not know whether the Mem-
bers would like it or not—to fix a
maximum salary for the Ministry as a
whole, so that, if they wanted to
expand, they could do so by dividing
the spoils and lowering the share of
each one. Neither suggestion was
adopted and it was left to the good
sense......... ..
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Seth Govind Das: We can have both.

Pandit Munishwar Datt Upadhyay:
Could you limit the number of Ministers
under the Constitution?

Dr. Ambedkar: The “louse can.

The Miﬁlster of State for Transport
and Railways (Shri Saanthanam): It
cannot; please read the Constitution.

Dr. Ambedkar: I am very sorry; ‘I
should think that we can. There is
nothing in the Constitution to vrevent
that. All that the Constitution says
is that there shall be a Council of
Ministers to advise the President. It
do«leie» lr)lot say how many Ministers there
w1 e.

Shrimati Durgabai: On a1 point cf
order, Sir.........

Mr. Deputy-Speaker: The hon. Mem-
ber is on a point of order.
hon. Minister. give way?

Shrimati Durgabai: On a point of
order, Sir, may I know whether the
hon, Minister is making any insinuation
against the Government that whenever
they appoint more Ministers or Deputly-
Ministers they are appointing them
only to disable the House?

Dr. Ambedkar: I am replving to the
Chair. I wanted to drop the thing; it
was Mr. Kamath who wanted me to
say something.

Mr. Deputy-Speaker: I do nnt think
there is any insinuation.

Dr. Ambedkar: I hope my hon. lady
friend is not intending to create bad
blood between myself and the Ministry.

I come to the next question. The
second proposal is that the Princes
should be declared to be disqualified
for being chosen as Members. The
point is made by my hon. ‘riend Mr.
Raj Bahadur—I hope he is here—and
his friends.

Shri Raj Bahadur (Rajasthan): T am
here. :

Dr. Ambedkar: Mr. Rama Rao has
appended a separate minute of his own.
The ground which has been urged by
Mr. Raj Bahadur and his friends is
that the Princes are holders of Office
of profit. It seems to me that if that
contention is correct, it is not ncces-
sary for us to introduce any kind of
clause in this Bill at all, because the
Constitution itself lays dowm in article
102 that holders of offices of profit
shall not be eligible for being Mem-
bers of Parliament. If hls: contention
is ,that they are holders of office of

9 MAY 19851

Will the.

People (No. 2) Bill 8367

prafit, they automatically come under
artiele 102 of the Constitution. It has
laid down this disqualification which
this Parliament can neither amend ror
enlarge. The only thing he can do is

to act under article 103 which says :

that if any person who is a holder of

an office of profit is a Member of
Parliament, the matter may be referred
to the President and the President shall
after obtaining the opinion of the
Election Commission, give his decl-
sion according to such opinion. To
take a concrete case. Suppose any
particular prince—I think they call
them princes—is elected to this.House
or to any Chamber of the State Legis-
lature, all that is necessary to co, if
my friend is correct, is to apply to tne
President saying that he is a disquali-
fied person and so cannot take a ceat
in Parliament. Therefore, on his own
argument it is unnecessary to introduce
any clause for the purpose in this Bill.
It is for him to say whether his con-
tention that they are holders of offices
of profit is correct or incorrect, On
that sul?jgct I do not propose to express
any opinion now.

Shri Sidhva: They get a

sort of
pension.

®Dr. Ambedkar: There is vast differ-
ence between pension-holders and
these cases.

Shri Hussain Imam (Bihar): What
about Government pensioners? Are
they holding offices of profit?

Dr. Ambedkar: I do not wish to be
dragged into this aspect of the atter.
The point is very simple. The question
is whether if they are holders of offices
of profit, they are disqualified. If that
be so, the disqualification is there under
article 102. . You have only to refer
to the provisivns of article 102 end get
the person removed from Parliament.

Shri Raj Bahadur: It is a case for
the lawyers again.

Dr. Ambhedkar: Why not? The hon.
Member is himself a lawyer. Why
should he shut himself out?

Shri Shymnandan Sahaya (Bihar):
Cannot the matter be raised before the
Election Commission?

Dr. Ambedkar: 7t is vnnecessary to
go to that length. The remedy is very
simple, as I have already explained.

Well, then. If my friend’s contien-
tion is that the holding of an office of
profit is not a good ground for dis-
qualifying them, then the House in
enacting a provision for disqualifying
them must, of course, have some justi-

—
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fication. Referring, for instance, to the
composition of the House of Commons
it may be pointed out that the clergy
of England are disqualified for being
members of the House of Commons.
Similarly a person holding a peerage
which entitles him to sit in the House
of Lords is a disqualificatiou for being
a Member of the House of Commens.
Now, in both these cases there is ample
justification why they are disqualified.
If my friend were to study the history
of the case, he will know that the
clergy were disqualified by the Act of
1801 because it was felt that under
the Protestant Revolution when the
State became the head of the Church
or when the Church and the State
became one—what are called advow-
sons—that is to say, churches where
service is offered and payments made,
these became a sort of gift in the hands
of the State and consequently it was
felt that churchmen and priests were
holders of offices of profit and there-
fore they must be disqualified. With
regard to members of the Ifouse of
Lords being disqualified from being
members of the House of Commons,
there again the justification is quite
obvious, namely, that a person cannot
be a member of two Houses. Thisgis
the principle which we have also em-
bodied. Therefore the disqualification
of these two classes of people, although
it exists in England, is founded on the
two justifications which I have given.
If my friend could suggest some justi-
fication other than the ground of office
of profit, it would be open to consider
;vhether such a justification is valid
ere.

Dr. Parmar (Himachal Pardesh):
Can the Princes not be excluded on
the ground that they sre pulitical
Jpensioners?

Dr. Ambedkar: I do not know why
political pensions should be regarded
a disqualification. Of course, as hon.
Members know, Dr. Johnson, the author
of the first English Dictionary, defined
a political pensioner as a slave cf the
Government. But he himself subse-
quently accepted a pension from gov-
ernment. It is no use being too ngical.

Dr. Parmar: Are nolitical pe:isioners
debarred from the House of Commons?

Dr. Ambedkar: No. only Peers and
lunatics, as they used to say in the
days of the Reforms.

The third point raised in the Minutes
of Dissent relates to the reservation of

seats to the Scheduled Castes in
double-member constituencies. This
point is dealt with at considerable
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length by Mr. Sarangdhar Das and
Mr. Rama Rao. It seems to me that
this matter has already been concluied
by the Representation of the People
Act of 1950 which this House passed
last year. A reference to section 6,
sub-section (2), clause (d) of :hat Act
would show that the House left this
matter for the President to decide in
an appropriate case. I therefore, do
not think that we can do anything now,
unless we go back and amend that
Act. :

Apart from that, I should like to
draw the attention of the House to
certain considerations which have pre-
vailed upon the Government in mak-
ing the sort of reservations which
have been made. I think it necessary

- to draw a distinction between what

may be called a reserved constituency
and a constituency in which a seat is
reserved. I think these are two very
different things, and the question that
has to be considered is what was the
intention. whether it was to adopt the
system of a reserved constituency or
a system of a constituency in which a
seat is reserved. There again, it scems
to me. if you refer to the intentins of
the Constituent Assembly, the matter
is more or less concluded. The first
point is this. Our friends will remem-
ber—I shall refer to it presemtly—that
the Constituent Assembly passed a
Resolution in favour of what is called
distributive voting. Now, my submis-
sion is this. Would there have been
any necessity to pass a Resolution re-
garding distributive voting unless it
was the intention of the Constituent
Assembly that the constituency should
be one in which a seat is reserved? If
the intention was that it should he a
reserved constituency, no fuch ques-
tion would have arisen, because the
system of one man. one vot~, would
have applied. Secondly, although the
Constitution does not expressly make
any reference to this matter. the inten-
tion of the makers of the Constitutian
and of the Constituent Assembly
appears to be clear by a reference to
article 332, clause (5). My friend Mr.
Chaliha must be very familiar with
that articlee. The House will recall
that a contention was raised whether
a constituency should be rveserved for
the tribal area so that in that area
only a tribal candidate would s‘and.
On the other side the Auestion was
raised that if a constituency was so
framed that only a tribal candidate
could stand. the rest of the non-tribal
people would bhe completely dis-
franchised. And that was not a cesir-
able thing, the Assemblv decided. Con-
sequently in nassing article 332 (5)
they made the special provision that
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if such a thing was to be done, then

certain areas in which the non-tribal

people were concentrated should be .

separated and given separate repre-
sentation. I therefore conclude, from
the fact that the Canstituent Assembly
supported distributive voting and from
the fact that there is a provision in
article 332, clause (5), that the inten-
tion of the Constituent Assembly was
that the system to be ordinarily acopt-
ed is the system of a seat being
reserved in a constituency. It was on
this construction of these provisions
that the Representation of the People
Act, 1950, contained the provision
which is embodied in section 6, sub-
section 2, clause (d).

With regard to the question of dis-
‘tributive voting, there again both my
friends Pandit Kunzru and Mr. Das
have expatiated at considerable length
on the vicious character of this system.
As 1 said, it is quite open to argue that
the cumulative system is betier 1n that
it enables minorities, social or political,
to muster their strength and have
their representative elected t the
House. As I said just now, we have
not got a clean slate to act upon. As
my friend will remember this matter
‘was discussed ., in the Constituent
Assembly and a motion was moved
by no less a person than the late
Sardar Patel, in which he proposed
that all special represegtation for all
minorities, such as the Muslims.
Christians and so on, shall ne abolished
and that they shall be retained only
for the scheduled castes and :cheduled
tribes, and wherever a seat is rcserved
in a constituency for these two classes
the system of voting shall .be cistri-
‘butive voting. That resolution was
accepted by the Constituent Asgsembly.
No doubt there was a certain anmount
of debate on that question but ' ulti-
mately the decision of the Assembly
was in' favour of distributive v»sting.
It seems to me that our FParliament
.must pay some special regard to the
decisions of the Constituent Assemblv,
because, after all, it is from the Con-
stituent Assembly that we have derived
our power and authority. Certain
decisions taken by the Constituent
Assembly we have got in our Constitu-
tion, certain ‘others which we could
not embody in our Constitution remain
outstanding. It does not mean that be-
cause we have not embodied those
decisions in the Constitution we are
not to pay any regard to them. There-
fore it seems to me that whatever may
be the view-point on the subject—I do
not deny that there is some walidity
in the coniention of the other side—I
think personally that the matter must
be regarded as concluded. It would
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of course be open to the House to take
any step they like, if as a result of
experience in the next or subseguent
elections they find that the system is
not a good one and ought to be substi-
tuted. But for the moment the deci-
sion of the Constituent Assembly must

stand.

The fifth point raised is the declara-
tion of the results. That is also raiced
by my friend Mr. Sarangdhar Das. If
I understand him correctly—he will
correct me if I am wrong, for it is not
quite clear to me—what he wants 1s
that the results of the election should
not be announced piecemeal, consti-
tuency by constituency, or province by
province, but that all results should
be announced on the same day. I take
it that he has no objection to “ounting
the votes piecemeal, constituency by
constituency, and making the record of
it complete. There is a difference
between counting and announcing... ..

Shri Gautam (Uttar Pradesh):
Counting is done in the presence of the

candidate.

Dr. Ambedkar: Yes. of course. Those
provigions are there. The only ques-
tion is as you finish your counting for
the constituency, will you publish the
results in the gazette or will you wait
until all the counting has been done
in all the constituencies and the result
is announced in a consolidated form in
one issue of the Gazette.

Seth Govind Das: What wculd be
the use? Will it not be published in
the various newspapers? (Interruption)

Dr. Ambedkar: I want to under-
stand his minute of dissent. His
argument seems to me, and it is not
unsound, is that people after all are
carried away by what is called the
herd instinct. If people had voted in
one way in one constituency other
people like to do- so in their own con-
stituency. It is a psychological point.
He felt that if the result of the election
in one constituency was announceq.
which was unfavourable to any parti-
cular party, then the other consti-
tuency also might say “Our neighbours
have voted in one particular way and
why make an experiment of voting in
some other way. Let us vote in the’
same way.”

Seth Govind Das: Whan the count-
ing will take place in the presence of
the candidate it would be known to
all newspapers and how will you be

‘able to withhold the result?

Dr. Ambedkar: You cannot. As 1.
said no electoral law can be either
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foolproof or knave-proof. All sorts of
loopholes will remain.

- Shri Sarangdhar Das (Orissa): [ had
put in the minute of dissent and I
have also given an amendment, be-
cause there is a possibility of having
the general election in some of the
States, whereas other States are not
ready with their electoral rolls and
would like to have the elections some-
time later. That is why I want that
the results of the earlier elections
should be held over until the later
elections are over and all the results
are announced simultaneously.

Dr. Ambedkar: I was only trying to
understand him, because his minute
deals with that in a few sentences.
No doubt the matter will be considered,
because there is something to be said
for the point of view he has urged.

Mr. Deputy-Speaker: It (oes not
affect any individual election.

Dr. Ambedkar: It does not. I am
only making a distinction between
counting and announcing which is
really the important thing.

Shri Naziruddin Almad (West
Bengal): The counting will be public
and the result will be known and
published in the papers.

Dr. Ambedkar: As regards count-
ing it is there in the rules. Then there
_4s this ticklish questign of the use of
conveyances. The Bill does not permit
the candidate to employ cars or other
means of transport for conveying his
voters but it dogs permit the voter
himself, if he has got a car, to use it
for the purpose of going to the polling
booth and registering his vote.

Seth Govind Das: Can a voter hire
a car?

Dr. Ambedkar: He may if he wants
to pay. but our friends are rather
worried over this. They say that it
is perfectly possible for a candidate to
circumvent this provision by putting a
few pieces of money into the hands of
the voter and say “You hire the car
and I pay for your conveyance. Come
and vote for me.” Tberefore they say
this provision would be nugatory. I
do not deny the possibility of such
circumvention but the question we
have to consider is whether this pro-
vision will be circumvented on such a
large scale as altogether .to nullify the
provisions of this particular section.
My reply is that it would not be so
possible. That is my view. On the
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other hand, we have to take into con-
sideration two other factors—I shall
be very frank about it. We are mak-
ing provision for our polling booths to
be within two or three miles of each

village. In that event perhaps it is
not necessary to use a car at all. On
the other hand, there is also the fact
that there are many people who. have
got a right to vote, who are willing to
vote, but who on account of their old
age are not able to walk to the polling
stations. There are many people who

‘are lame or who have some kind of a

physical disability which prevents

them from going to the polling booths
on their feet.

An Hon. Member: Such as iadies.

Dr. Ambedkar: Well, [ do not know.
If you say ladies, yes,—women in
India walk and therefore I am not
concerned with them.

Dr. Deshmukh (Madhya Pradesh):
What are our sisters in this House,
ladies or women?

Dr. Ambedkar: 1 shall leave, it to
them to answer.

Therefore, as I said, in determining
this question we have to take into con-
sideration these various factors. One
is this that our polling' booths will be
much nearer than they used to be.
Secondly, there may be a good many
people who on account of their physical
disability will not be able to go to the
polls. Are you going to deny altogether
any kind of physical aid by way of
transport to such people to go and
register their votes?

Shri J. R. Kapoor (Uttar Pradesh):
Make an exception in their case.

Dr. Ambedkar: As I said, I am not
concluding the matter by expressing
any dogmatic opinion. I am putting
both sides of the question before the
House. It is for the House to deter-
mine. Personally, I do not mind if
transport is completely stopped; any-
body who wants to vote may go on foot
and vote. But we have got to con-
sider this question that there are a large
number of people who may not be in
a position to go and we must make
some kind of a provision for them.

Then I come to another point which
is very important: obtaining of assist-
ance from Government servants in the
elections. That point is raised by
Mr. Gokulbhai Bhatt and also. I
believe, by my friend Mr. Khandubhai
Desai. I cannot help saying that this
is a very important provision and in
considering this the following points,
1 think, require attention. We must
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make a distinction between the right
to vote and the right to take active
part either in forming a political party
or in helping an existing political party.
So far as the right to vote is concerned,
nobody in this country is denied that
right; neither the Government officers
employed in the civil services nor the
military persennel have ™ any impedi-
ments placed in their Way in the matter
of exercising their riglt to vote. The
only question that arises for considera-
tion is this, whether they should be
permitted to form an association of
themselves for the purpose of sfarting
a political party or helping any parti-
cular political party. It seems to me
that to allow the civil or military
servants of the Government to take
part in party politics is nothing short
of sowing the seeds of subverting the
Government. That point can never be
forgotten, it seems to me. If our
Secretariat servants were allowed to
form a political organisation as against
the existing Government or in favour
of some other Government that they
wish to bring about, what would
happén to the administration? - Could
they be expected to be loyal to a Gov-
ernment which they intended to over-
throw® by their political activities? It
seems to me the whole administration
will come down to pieces. Secondly,
it must be remembered—and I em-
phasise it because I find that it is not
generally remembered as it oughf to
be—that whether the political part of
the Government, the Ministers and so
on, is partial or impartial or whether
they side on one side or the other is a
mattgr of .small moment. What is of
importance is the impartiality of the
administration. The administration, in
my judgment, is far more important
than Government as such. And sup-
posing the administration was permit-
ted to associate itself with political
parties, would the administration be
impartial? Would they not favour
those who work with them and dis-
favour those who do not work with
them? What would happen to the
administration? Therefore, I am very
strongly opposed to the suggestion
made by my friend, Mr. Khandubhat
Desai or by Mr. Gokulbhai Bhatt that
the administration should be per-
mitted to take part in politics or to
help any particular candidate by hold-
ing meetings for him, for canvassing,
for -ollecting funds, and this, that or
the other. I think it is absolutely sub-
versive of civil and military govern-
ment.

st wiz: gAr? AW w1 Tg
qomx AH ¢ )

~ [Shri Bhatt (Bombay): That is not
the idea behind iny suggestion.]
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Shri Khandubhai Desai {Bombay):
You were not replying to my minute |
regarding the activities of ordinary
employees of Government in support of
any candidate.

Dr. Ambedkar: 1 thought you were
dealing with it generally, but if yow
were to move an amendment then the
matter will be debated at a later date.
I have plenty of material on this sub-
ject and I think I shall be able to-
satisfy the House on this point.

sMwez: 74 ot gETN A
yred ot cefafrguw &t oz
a3 smafray & foq ad § =few
AGH WA FAE AS GE AT E,
faaer @& Wl vgd &, I
fod w1 €0 : '

[(Shri Bhatt: What I have suggested
does not concern. the officers and
persons holding administrative posts
but only the ordinary run of employees
known as the officials.]

Dr. Ambedkar: It is very difficult to
make a distinction petween  HTHH

FHATA  and l’i’ wﬁnﬂ_

There is one other question and that
is with regard to the use of symbols,
The Select Committee has decided that
religious and national symbols shall
not be used. Our friend, Mr. Das, and
then Mr. Man and Dr. Syama Prasad
Mookerjee differ. Mr. Das is in favour
of the provision but he wants to
extend it. He said that there might
be -colourable imitations of “the prohi-
bited symbol and since they were only
colourable and not actual it might be
possible for members of the political
party to get round this particular pro-
vision. Well, as I said, I do not know
whether I can find any suitable words
to prohibit colourable imitation. I
have not as yet found any suitable
expression to overcome that difficulty.
Our friend, Mr. Man. and Dr. Syama
Prasad Mookerjee object to it. They
say symbols should be permitted,—the
Hindu Mahasabha should have its
Bhagwa flag, the Akali Party should
have its own flag to carry on tha
election campaign. I think that the
provision in the Bill as reported by
the Select Committee is a very sound
one, because I think that elections
ought, to be conducted on issues which
have nothing to do with, for instance,
religion or culture. A political party
should not be permitted to appeal ts
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‘any emotion which - is aroused by
reason of something which has nothing
to do with the daily affairs of the
.people. .

Slu;i Kamath: What about: political
-emotion?

Dr. _Ambed_kar: Political emotion—
-enthusiasm—is all right, but I think
that .any emotion other than political
emotion should not be permitted.
Therefore, this is a good provision and

the suggestions- made are unacceptable
‘to me.

Then I come to the last point in the
-Select Committee’s Report which 1
know has caused a great deal of heart
burmng, i.e. with regard to the return
-<of election expenses—what expenditure
must be included in the return? Mr.
‘Goenka who has raised .(t#is matter in
the course of his minute 6f dissent savs
‘that if the clause stands as at present,
a political party will not be free or
entitled to spend money on elections
and he thinks that that is a situation
which ought not to be allowed. The
political party should be permitted to
'spend  mgqney on elections, which a
<candidate—and this is the most im-
portant part—need not show in his
return of election expenses. The last
point that the candidate need not show
1s most important. It seems to me
that his contention is founded on a
misunderstanding of what is meant by
-election expenses. Since the Select
Committee reported, I have myself
Bgone a great deal into the cases which
have been decided by the Election
Tribunals in England over a long
<ourse of years, and I would like to
give to the House some of the results
-arrived at by the Election Tribunals in
England. In considering this question,
the first point that has to be borne in
mind is that we are dealing with
“‘election expenses’ and we have to
understand very clearly what is meant
by ‘electionr expenses’ of a candidate.
Election expense means ‘expense in-
-curred during a period beginning from
‘the commencement of the election and
ending with the conclusion of ‘he
-election’.

Shri Kamath: Does commencement
‘mean nemination or polling? .

Dr. Ambedkar: I am zoming to that.
Tt may be before that.

Therefore. we must bear this in mind.
—that the phrase ‘election expense’
‘has reference to a deflnite period,
namely, the period commencing from
the beginning of the election and the
period ending with the conclusion of
gthe election. Any expense incurred by
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anybody before the commencement ot
the election is not election expense.

Shri Kamath: What is the com-
mencement—nomination or polling?

Dr. Ambedkar: I am coming to that.
I you will let me proceed, I shall
explain. I have spent some con-
siderable time and taken considerable
trouble over this, because I myself
wanted to understand it.

Mr. Deputy-Speaker: Is there any
guch, restriction in the body of the
i11? ,

Dr. Ambedkar: No such thing. but
I am talking about the judicial inter-
pretation of the phrase ‘election
expense’.

Mr. Deputy-Spieaker: Does that
mean ‘all expenses in anticipation of
the election’?

Dr. Ambedkar: The emphasis is on
the word ‘election’. Election means an
event which has a beginning and an
end. Therefore, what I am saying is
that we are only concerned with
expenses incurred on an election which
has a beginning and an end.

Shri Kamath: Everything has.

Dr. Ambedkar: Some things pro-
bably have not. Some things are
sanatan—they have no beginning and
no end. But election is not sanatan.
Having regard to this fact, any expen-
diture incurred before the commence-
ment of the election, whether it is in-
curred by the candidate or whether it
is incurred by the political party, does
not come within the meaning of elec-
tion expenses. A political party may
be free to spend any amount of money
before ‘the election commences, because
that would not be part of the election
expenses. After the conclusion of_ the
election, a political party or a tandidate
may do anything. A candidate, after
he is elected, might invite people,
subject of course to the food regula-
tions, to a dinner in the Imperialy
Hotel. That is not part of the election
expense. Therefore, barring these two
things, a political party is free to incur
any expenses. That is not barred by
this' clause.

Shri Sidhva: What
elections’?

Seth Govind Dasg rose—

Dr. Ambedkar: Do not cross-examine
me. Let me go on. If you have a
complete idea of what I have to say,
you -will probably have no questions
to ask at the end.

avout ‘during
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Now, I come to the point raised by
my hon. friend Mr. Sidhva about the
expenses during the event of elections.
Let us examine the situation in a very
concrete way, not theoretically. What
happens when an election is on? Two
things may happen. One is that there
may be political meetings or political
lectures.

Shri Sidhva: Also
pamphlets.

political

Dr. Ambedkar: I am coming to that
separately. I am taking each case by
itself. First let us consider political
meetings and political lectures. I think

everybody will agree that™ these poli- -

tical meetings and political lectures
could be divided into two classes.
Political meetings and political lectures
may be intended for the advancement
of the political principles of a parti-
cular party without reference to any
particular candidate. The Conserva-
tive Party may come and say, “Well,
we believe in property. We believe in
freedom of industry and things of that
sort,” without any reference to any
particular candidate. On the other
hand, there may be political meetings
and political lectures for the specific
purpose of advancing the candidature
of a particular individual. So far as
judicial decisions are concerned, ex-
penditure incurred on political meet-
ings and political lectures which are
not centred round the idea of promot-
ing the candidature of any particular
individual is not part of the election
expenses. Therefore, a political party
would be free to go to any consti-
tuency; organise meetings or a series
of lectures; send lecturers for the pur-
pose of propagating its principles and
faith, without mentioning names. On
the other hand, as I said a meeting
may be organised in which the inten-
tion is to win over the voters to the
side of a particular candidate. 'Then
obviously, it is part of the election
expenses. I have now given you the
line which should be drawn between
expenses which are part of the election
expenses and expenses which are not
part of the election expenses.

Seth Govind Das: Vary confusing.

Dr. Ambedkar: Yes, it is very con-
fusing. You want a straight line, but
you cannot have it. .

Now take the other case—for
instance the issue of books, pamphlets,
posters and things of that sort. There
again, you have got to make some
sort of a distinction. Books, pamphlets,
posters, etc., which are for the pur-
pose of propagating the -principles of
a party are not part of election
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expenses and need not be shown in:
the return by the candidate. On the:
other hand, if there is a book saying

“20 points in favour of Mr. so and so.
—why he.should be elected” or if a.
poster is put out giving the photograph.
of the candidate, giving below seme--
thing in praise of him and recommend--
ing him to the electorate, obviously-
that is in furtherance and advancement

of his election. Therefore, expenditure:
on that would be expenditure charge--
able to the election and should be

mentioned in the return of election.
expenses. -

I am giving the results of the election:
petitions tried by the various tribunals.
in Great Britain. This is the distinction
that they have drawn. Anything which
does not promote or advance the elec-
tion prospects of any particular candi-
date is not part of the election expenses
and therefore free to be incurred by
anybody, whether a political party, a
philanthropist, friend or anyone who-
wishes to take interest in this matter.
These are, as I said, the guiding prin-
ciples which the various election tri-
bunals in England have laid down for
the purpose of determining what expen-
diture is chargeable as election returas
and if our election tribunals follow the
same rules, there is more than enough-
room for political parties to spend their-
money in furtherance of their political
faith. If they do something for the-
special benefit of any particular candi-
date, thep, of course, that becomes part
of his election expenditure and must be
shown in his return of election expenses.
Sir, I think I have exhausted all the
points which arise from the report of
the Select Committee and the Minutes
of Dissent that have been recorded by
hon. Members.

Shri Satish Chandra (Uttar Pradesh):
What about the duration of election?”
What will determine the commence-
ment and the conclusion of the election?

Dr. Ambedkar: The courts have held
that no doubt polling is one fact which-
is the other end of the election—the -
election has concluded.

With regard to the commencement
of the election, courts have said tbat
ift is a question to be determined by
act.

Ordinarily, if there is nothing to the
contrary, then the date of nomination
would be the date of the commence-
ment of the election. But they say it
is perfectly possible for a candidate -
long before the election takes place to
publicly announce that he is going tfo-
be a candidate. He may not only-
announce, but may incur some expendi-
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ture in order to steal 'a march over
.some other candidate. If that is so,
then the date on_which he has an-
nounced himself publicly as a candidate
shall be the date of commencement of
-election in his case. -

Dr. C. D. Pande (Uttar Pradesh):
Then everybody will have his own
-date.

Dr. Ambedkar: I suppose so. .Sir.
that is all that I have to say.

Mr. Deputy-Speaker: After the Minis-
‘ter's statement today nobody will
.announce his candidature openly.

Shri Sondhi (Punjab): There are
some people who have already an-
nounced it in Delhi—what about them?

Dr. Ambedkar: I have nothing to
add to what I have said and I com-
mend the motion to the House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for the
«conduct of elections to the Houses
of Parliament and to the House or
Houses of the Legislature of each
State, the qualifications amjl dis-
qualifications for membership of
those Houses, the corrupt and illegal
practices and other offences at or
in connection with such elections
.and the decision of doubts and dis-
putes arising out of or in connec-
tion with such elections, as report-
.ed by the Select Committee, be
taken into consideration.”

I was the Chairman of the “Select
«Committee on this Bill, and as such,
may I make a suggestion for the con-
sideration of the House. There is no
one spngle principle running through
the whole Bill. There are various
points dealt with in different clauses
to which the hon. Minister for Law
referred. Therefore, to cut short the
discussion on this Bill—if the House is
agreeable,—I will put the consideration
motion to the House and then the real
discussion will begin on the clauses.

Some Hon. Members: No, no.

Shri Sidhva: I think it is a healthy
suggestion that you have made.

ri Gautam: It will be very diffi-
t for the House to decide whether
there is some connection between one
clause and the other. If you intrt_)dqce
this, then the tyranny of the majority
will start not today, but tomorrow.
Therefore, as protector of the privileges
of this House, and especially of the
minorities, I would request you not to
introduce this novel procedure.
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Mr. Deputy-Speaker: Let me not be
misunderstood. ] have nothing to say
against the majority or the minority.
I have only made an appeal tqg the
House, irrespective of the question of
majority or minority. ‘

Shri Kamath: It is a very gratifying
to hear Mr. Mohanlal Gautam talk of
the interests of the minority.

Mr. Decputy-Speaker: At any rate, 1
hope Members will bear my observation
in mind and try (o conclude before the
end pf the day.

hri Gautam: I congratulate the
overnment for introducing this Bill,
although after a long time. There is.
a general impression in the country and
also outside created by the opponents
of the Congress and other interested
parties that the Congress does not
want to hold the elections. I think the
Government has got its difficulties; the
Provincial Governments have got their
problems. But I can assure you of one
thing and that is that the Congress as
a political party has never been in
favour of delaying the elections.

11 Am.

We do not want to delay the elec-
tions because we are afraid of them.
We want them to be completed as soon
as possible. There are certain difficul-
ties which have prevented Government
from holding the elections earlier.
There is in some quarters a lurking
suspicion that the elections might be
delayed a little further. I, Sir, would
request Government that the elections
must be held according to the schedule
in November-December as announced
by the President in his address Yo this
House and no further delay should be
brooked. I will not take.the time of
the House lest the impression be
created that the discussion is being
prolonged so that it may take some
time to pass the Bill and the elections
may not be held according to the
scheduled time. I would not have
spoken it some ot the important provi-
sions were not there which make the
elections absolutely difficult for any
honest man in this country. I would
take only a very few points. Just as
the mover of the Bill, Dr. Ambedkar,
remarked, the distinction between one
part of the election and another part
of the election is not a straight line.
He has quoted some decisions of the
courts or Tribunals from U.K. with the
result that the ordinary voter and the
ordinary candidate may come to the
conclusion that even after the elections
this Bill will give enough scope for the
lg\yyex_'s to put him to so much of
litigation that the poor man may with-
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draw his candidature from the very
beginning. It is said, and rightly said,
that some of our enactments are &
paradise for lawyers and I_take this to
be one of them. I will take a few im-
portant clauses one by one,

The first is Chapter III, Disqualifica-
tions, clause 7. One of the disqualifica~
tions runs as follows:

“A person shall be disgualified
for being chosen as, and for being,
a member of either House of Parlia-
ment or of the Legislative Assembly
or Legislative Council of a State—
if, whether by himself or by
any other person in trust for him
or for his benefit or on his account;
he has any share or interest in a
contract for the supply of goods to,
or for the execution of any works
or the performance of any ser-
vices undertaken by, the Govern-
ment of India or the Government
of any State;".

I have got every sympathy, and I am
roughly in agreement with the senti-
ments expressed by Dr. Ambedkar that
persons who can corrupt the Govern-
ment should have no place in the
Parliament. I agree with him and I
entirely endorse his remark. But this
is not exactly the thing that will come
-out of this clause. During these days
when you have got the Essential Sup-
plies Act and the Government is im-
posing all kinds of restrictions on move-
ments and prices of various a.rticles,
it is practically impossible not ohly for
the business community but for others
also to get out of the clutches of this
provision. I would be glad if a clear
enunciation is made or if a list is pre-
pared and if the Government or any
Committee is given the powers to
exclude certain classes of people: who
might not be able to do justice to the
task of being Members in this House.
I would agree to that. But to impose
a clause like this without any clear
definition would lead us to litigation of
an amount that we may not be able
to visualize just now. I have not been
able to grasp the full implications as
to how many people will be excluded
from contesting the elections if we
keep this clause in the Bill. In spite
of the fact that I endorse the view of
the mover that people who will not be
able to do justice to the work of the
Parliament and who are liable to cor-
ruption should not be Members of Par-
liament, I am afraid that this clause
will not serve its purpose. There are
methods and methods of corruption.
There are nami pattas and binami
pattas. There may be Ministers, fhiere
may be Members of Parliament who
may be getting benefits from these
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people without letting anybody know
what they are doing. Therefore people
can get beneflts from sources and still
may not allow the world to know about
it. We will have to depend mostly on
the standards of morality that our
average man acquires. Democracy
will not be a success if our moral
standards go down. Therefore I would
very humbly request the mover of the
Bill to consider this and change the
provision in such a way that harm
may not be done to the honest people.|

Then there is the other sub-clause

(d) (ii), namely: .

“or he holds a licence, permit or
authorisation of a like nature
issued by the Government of India
or the Government of any State
under a law regulating the supply,
movement or price of any goods
for the purpose of trading in such
goods”.

I do not know to what extent it will
apply to the ordinary persons who are
not exactly traders. Suppose a good
and competent doctor like Bidan
Chandra Roy wants to inject some]
medicine or do some surgical operation
and he gets a licence from Government
for some medicine which is not avail-
able here and injects it to a patient of
his. Do you mean to say, Sir, that he
cannot contest the elections and that
he cannot stand as a candidate for any
Legislature simply becausc as a com-
petent doctor he gets a licence—
although the kind of lJicence that is
visualised in this clause does not
apply to Dr. Bidan Chandra Roy?
Then there are newspaper men who
get licences for newsprint because they
can get it cheaper from other countries.
There are so many other examples that -
can be enumerated, but I will not take
the time of the House. (Interruption).
The sub-clause reads:

“if he holds a licence, permit or
authorisation of a like nature issued
by...Government...under a law
regulating the supply. moyement or
price of any goods for the purpose
of trading in such goods”.

If the lawyers are trading on the people
and there is some regulation on the
‘movement or price’ of any trading like
that, lawyers may be included, but it
is for my lawyer friends like Pandit
Thakur Das Bhargava to take up that
point. I have never been a lawyer in
my life.

Ms. Deputy-Speaker: No lawyer can
trade; he will be debarred when he

begims to trade.
ri Gautam: Perhaps my friend

ndit Thakur Das Bhargava is of the
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opinion that they are trading in human
beings. .

Pandit Krishna Chandra Sharma
(Uttar Pradesh): They are dealing with
human beings.

Pandit Thakur Das Bhargava: How
do you come to know that this is my
opinion?

Pandit Krishna Chandra Sharmg: He
has divined.

Shri Gautam: Sir, as [ was speaking
my friend interrupted me and I heard
or misheard him—I do not know.

The next one is:

“if he is a director or managing
agent of, or holds any office of
profit under' any corporation...etc.”

To this I would say thdt there is
already a clause and the reason for
this additional clause has to be
explained. As Shri Raj Bahadur says
this provision is already there and
therefore the necessity for having it
included here is yet to be explained

at will lead to litigation further.
Therefore these provisions in this dis-
qualificaton rlause are such that they
may prevent the honest people from
coming forward to the legislatures and
if you want that only crooks and -dis-
honest people who can circumvent all
these things should come to the Parlia-
ment and the legislatures, it is for the
Mover of the Bill to decide, but so far
as this Parliament is concerned, it can-
not subscribe to this view.

Then I come to clause 122, sub-clause
(8) dealing with corrupt practices—con-
veyance. This is again a premium on
dishonesty. The peoplerwho do not
want to show something that is not
correct will be at a disadvantage and
the people who are capable of sub-
mitting false reports or concealing their
sins will have the advantage of getting
all the conveyances, all the transport
and still they can say that those lorries
and cars have been engaged by the
electors themselves. It will be very
difficult to find a man—he will be one
in a hundred—among the trustworthy
lieutenants who will disclose the secret
ag to who pays the money to eungage a
lorry which will take 100 or 200 people
to the polling booth, or let the public
know that the candidate has incurred
this expenditure. But still the convey-
ance will be at the door of the elec-
torate. Dr. Ambedkar has put one
question and that seems to be the crux
of this suggestion. If in the opinion of
Dr. Ambedkar this can be circumvented
on a large scale, then he is not in
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tavour, as I understand him. But he
is of the opinion that this will not be
circumvented on a large scale. I do
not know whether the Government is
consci_ous of the amount of dishonesty
that is displayed during the elections
or whether the sub-committe= knew
about it or not, but I can assure you,
ng, and through you the House that
this provision is going to play havoc.
The rich people, the dishonest people
will have all the transport and the
honest and the poor will have none
and as long as this clause is there, I
will not call the election an honest
election, a fair election. Therefore I
would request the Mover of the Bill to
so amend the clause to prevent the
havoc being perpetrated.

Then I come to the last point that I
want to raise and that is about illegal
practices. Dr. Ambedkar has laboured
very much to explain one point to us
which as the interruptions of the House:
showed was not clear to many of us
and that was with regard to the
return of election expenses......

Dr. Ambedkar: Not clrar.

Shri Gautam: The clause reads as
follows:

“The following shall be deemed
to be illegal practices for the pur-
poses of this Act:—

(1) The incurring or authorisa-
tion by any person other than a
candidate or his agent of expenses
on account of holding any public
meeting, or upon any advertise-
ment, circular or publication...”

Mark the words, it is not publication
only. If a man distributes the hand-
bills of a candidate, it is circulation *“or
in any other way whatsoever” and this
opens the door. I do not know to what
extent and to what limit. The clause
further reads:

“or in any other way whatsoever,
for the purpose of promoting or
procuring the election of the candi-
date. unless he is authorised in
writing so to do by the candidate.”

If I were a candidate, I think it will
be impossible for me......

An Hon. Member; You are making
an announcement.

Shri Gautam: Hon. Members mistake
between an announcement and an
announcement. To announce that I am
a candidate is not enough.. It must
also be mentioned that I am a candi-
date from this constituency. Only
then would the announcement be com-
plete. The implications of this clause
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are so wide that. it is impossible for any
honest candidate to find out how he is
going to work because if I get a
pamphlet printed in my support, it has
to be distributea and it will  be im-
possible for me to know, even if I care
to know who is publishing it. Publica-
tion means circulation ot the pamphiet
also. It will be impossible for me to
prepare a list and if this provision is
there, I can assure you that I do -not
know whether even one per cent. vof
the elections will be according to the
law. At least 99 per cent. of the elec-
tions will be against this provision of
the Bill. (Interruption). My hon.
friend, Mr. Kamath says it is gguin
a parddise for the lawyers., I ere-
fore request that this clause should be
deleted or should be so amended as
not to allow the honest people to keep
back from the elections but to allow
the crooks and the dishonest people to
come forward and contest the elections.
"It will be impossible for a candidate
to comply with the provision which is
‘or in any other way whatsoever’. 1
would put one question to Dr.
Ambedkar. Supposing the political
parties start canvassing from today. Is
it possible for the candidate to find out
what agencies they have been using?
It a candidate is.elected after say, .wo
months, if the meeting is held in sup-
port of the Congress candidate from a
particular constituency and the candi-
date’s name may be announced after
two months, would this meeting be a
legal or an illegal meeting? Should the
candidate authorise even from mnow
when he does not know whether he is
going to be a candidate or not? (An
Hon. Member: The meeting of course
will be legal) My point is agcording
to the illegal practices clause would
that meeting be termed illegal and
would it debar the candidate? Sir, I
would request you to make it absolutely
clear that it is not for the political
parties -to prepare a list of all the
workers, to prepare a list of all the
canvassers, to prepare a list of all the
persons who hold meetings. It is im-
possible for the ‘political parties to do
so. It may be very easy for individuals
to decide and individuals in this coun-
try have not been holding meetings so
far. They have been canvdssing.
Therefore the holding of meetings oy
political parties in support of the candi-
dates will become very difficult if they
are to prepare the list and any small
mistake may lead to the election being
set aside  and the candidate being
debarred from standing for the frllow-
ing five years. 1 cannot undorstand
this Government which has given the
sanction to this Bill, especially when
it is a political party and especlally
when the leader himself has been going
about In support of candidates—the

149 P.S.D.
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names of whom he has never cared to
know and whom he could not remem-
ber. 1 have seen our Leader Pandit
Jawaharlal Nehru going like .a whirl-
wind from one constituency to another;
he could not remember the names in
whose support he was going to_canvasd.

Mr. Deputy-Speaker: That is not in-
cluded in election expenses. If he does
not address himself to a particular
candidate, if it is in general for (he
party, there is no election expense,

Shri Gautam: That is exactly the
point that I was labouring. I do not
know exactly. So far as England is
concerned, I know that election
expenses are to be calculated from the
date when the candidate is announced.
Before that, if a political party is doing
propaganda in favour of the Party
itself, ‘Vote for Labour’, ‘Vote for the
Congress’, ‘Vote for the Com.nunist
Party’, those expenses are not included
in the election returns. If there are
some pamphlets in which it is written
‘Vote for the Congress candidate’.
printed long before the Congress candi-
date was announced...... ’

‘Shri Hussain Imam: They will not
be election expenses.

Shri Gautam: My hon. friend says
they will not be election expenses.
Can they be distributed even after a
candidate is announced? Can we dis-
tribute pamphlets in support of the
Congress candidate. without naming’
any individual, even after the candi-
date is announced If, Sir, it is an-
nounced, that Mr. Ananthasayanam
Ayyangar is a candidate from a parti-
cular constituency, can we get
pamphlets printed in support of the
Congress candidate, knowing full well
that the voters who go to the polling
booth may not remember the . name
and what we have to canvass is for
the Congress candidate?

Mr. Deputy-Speaker: ‘Vote for the
Congress'?

Shri Gautam: Yes; ‘Vote for the
Congress’.

Shri Kamath: Suppose the slogan
mentions the name of a particular
candidate, for example, Jai Bhim. will
it be construed as canvassing for a
particular candidate?

Mr. Deputy-Speaker: Unless that
Bhim means Siva, if there is no name
of a candidate, it cannot be.

Shri Gautam: 1. was trying {o under-
stand one point. Even after a candi-
date is announced. If there are
pamphlets which do not bear the name
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of a candidate, but only call for sup-
port of the political Party, would you
include "~ the expenses incurred on
getting those pamphlets printed and
distributed in the election expzanses?

Shri Himatsingka (West Bengal): No.

Shri Gautam: My hon. friend says,
No. I am stili doubtful as to whether
expenses incurred in canvassing in his
own name or in the name of the party
to which he belongs, after the candi-
date is announced, can be included in
the election expenses. I would beg of
my hon. friends who are expressing
their opinion to be a little. cautious and
not express their opinion as gratuitously
as they are doing just now. These are
the points that I would like the hon.
Mover to think about, and not allow
people to corrupt themselves and
corrupt others by making false state-
ments and false election returns before
the Tribunal. With these words, 1
think that the Bill should be expedited
so that the Elections may be held soon

and there mhy be no misunderstandipg
about that.

W WTT : AFAY IUTSAA WL EA,
fafies w7t (Select Committes)
N M & fas ((Bill) amar
€ SO w1 # @@ FWT E | AH-
AT IAST ATATHT Qg 7 TEH
fady wEr Y O @ o wE &

% s § 3o gemr fem g
™ Ay dfaam A afew wa-
faprr w1 o fagmr w9 fearar

wra fay @ qm wafam ¥ e
Fagg @ g W@ fam &
wg s X N fraw famt g 4 9
® wxfeq fear mr @ W Sw
YFeq # g% @ ABAT T QY
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gregw ag s ¥@ & fF agd
TEE ARY F X W TF AT A
wd gFfee s fe oo el
aR ¥ AT wag@rs ®1 A geAE-
I w gz fawaw feem@dt fF
@ 7 fagal & wfews s fear
g AT w@Er § Rk a@ wFw
F|T gAT agr zqﬁ:w e AT
W'(% Q'

#agm ot -fe ww fam &
% WSl & gAAT g orar, TN
N g wF oar WA AR
Rye w1 feg=am ( Representa~
tion) fas =, M wwe ( Act)
€ 99 1 A ;AAT  Far |
IR dfag N A §  qafees

‘M arad § ag N ox§g Ao

it @t ag fas, o faofg fag
wivrEe F §, 3N AW § KA
E gEK 1 oomar | e fafae
wadr (Select Committee) & #gr
T a1 fF OF odwad A aarg
X I T A9qE (elec-
tion manual ) § ¥ wa s
® gAAw g w@ar, AT qAE-
wagar, IFARETT AT AR AFAT
gr & fot uw fearw aT  Srad,
oY fpama wrlefasr &1 &7 g o1d-
M1 & arar FAE R Ew A
(manual ) & af@ g v
WA 1 EW wa ¥ & ai}
A7 WATT KT W EE € ¥ WA
Ik w% f5 fow & 9 Nowae
TR W g T f, WX A
Oy A

w fao & =t fagwand &)
gy fagigarsl ¥ ak & & ww
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wgg afl w41 WEAr § Sfeqr A
o AT A N aE AT FT A
FFE FAT AAT g1 F AW
A oag d e owg e wifegid
(plural constituency) grir =gt
TWGF ¥ AEr AT & | 9T
faw & ag gw 3 wav @ e amre
oF ¥ sqiT w9 f&@ odw Qv ag
Wi &% ¥ w9 @ifcr vT fad ond-
T & ¥ g W & TGN o
w7 @ faowe sadr ( Select
Committee ) # fd & atw
@t fF gg 7 w31 mar  fE gt
F ¥ Al A9 fad W A g
¥ wagrr e ¥ quEr ¥ R
T @ 9w W oF Aa o) Wy e
A HRX IR AT AN 99 A faq
T 9g W.998 9149 | 7@ @&
Ty fauwar &1 aR ww famwar
¥ ST H9 W @ AW AWT
aifgg frfew Ofa & so ) fiedt
grft1 ®%m sfagac ( Election
Commissioner) 7 #gr & fF g%
Rl &1 faet @@ afrsd &
FEN ITF AR R Y @
® g AR ¥ A |9d) @ 3g
qrqd fadwar ¢ & wife  wawwar
% o o wfg § I & W@
faemfcr ag Y 7§ § s @ &
g9 wa qifwr Afed o wROw
® oA N 77 g ag A1ie fard orvd o
J fr fodt & A 7 37 w7 Afew
2 g & & qwd A ogw A9
2 wFar § T T oSw F @
¥ ox @ g w Al A 2R
gy o9 wr TF WA §H  wWEAT
A AR FWE N WA [} R
AT | I @@ X ¥ OF fawwar
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g ok & wuwwr g fF ag fadwar
WA oAy g ¢ e qgd
T BT EW NETT FT qAA W
@ € o gw qgH wdar o &
99 TE qWE W WE, @ W
TP F agfous 30 aga W
¢ X 7z faiw sv@r A aw
qqF @ M E ‘

TEl ® frwm &d # feg
W qa g7 agfag Tl o
fr ot g FHANO € =|
7 d el a®@ Mo a@ A
ar &Y 1 qwa &1 W Ow

& ot ww @ W@ W
|} AT AF IT A wW A AL

¥ mEy Al w0 v faw
¥ g A@ Fg & 5 Gy
FHuREl 7 gy fear @R qA
QA A oTeew v @ ) g

g A A car wwn  frEean
gt g fF faw ¥ S oarge @
O FHAY § K 5 WA F I
o1& a1 9w enfwe (Post Office)
¥ FhaTQ @1 gEl SHEQ oY



8382 Representation of the

[t #g]
e T § AR frfl T AQRA W
T ¥ agamw § fao s ey
IFMIEA & fou aar T 9F AR
#far (Canvassing) #< @& |
T oo & aff a7 5 @ &
TR & @ ger oD T A
wifgd | & ag e A § fF
Y EEQ A § 9 OF qe)-
fesw af, ( Political party)
T AT I AGEE AW FLTE
IRAT ¥ AW F fF ag wow w7
& FT g9 qT ;AT FE 1 X AE
T f se d A A W) afa
o wifed stk w Tw ¥ feu
qH AR ¥ TR WUw € A
7 R A go W awE v §
A @t § afgd) & T T

e N Wl gy s oW
fs ag fr @@ /A (Committee)
¥ 97w (Chairman ) 91

ae fas ( Bill ) & Wfraqgam
gt ¢ o W Wl F o

wifed o & w7 ¥ Fw @ AR
HWE Ter T8 o forrdl A X
gw fewme § mifaqes ( nomina-
tion ) % & # | wr afFRE
( nomination ) § I F =TT
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g 99 ATgA F) Fg AR FT AT
afl ¥ & fr ag wfvAes (nomi-
nation ) && gam & avIed g
g W @ N R F oI A%
& o gy § A oW ¥ oI
ATt AR 9gT FE9E (suspense)
4 ®U M T Al wra ghar
f& St o gamr ¢ ag @Y sy
wiET ar qg | gEdr oEE w5
fow @ AN g #¥m 9w FaR
d ST IY Fg A@ ALY ATIH gy
@ 9@ A fa=r &0 agy wd aAw
SSAI TEC | O TH TF & qER
w1 WY @Az @gar § ity qTa
F qrg A Ry wwE F gRwEw
(acceptance) ar fdwt (rejec-
tion) ¥ ark & fasaa Hfr § av
f6T - ¥ TT AR F@AMT I9 HAT
g1 3@ # gaq AR afm &A% &
Fusg ger ) @ wE Q| T
faere wfgd f& Sedlqard &
HEeT PR ¥ UF AHA F 9@ IF
aR F dEeT g oL AfEd | e
g foerag @ &, A w
frfme 7 @ @ T FTOFWH
far % % ar @ TIfed |
¥9 W w7 » qfeqr § T|® W
7 73 faava Fen & fF ag @l
T ot W gwd g 5 ow WA
q dEer @ & 9 afgd | &
afl wwaar 5 @l T@ owwR A
aafa I8 el W A TW
F1 vl fod :E (court ) F
Afd o w7 TRy | T AR
% fey s oF WA (machi-
nery) vaf Trfgd ik ag wehad
T Aw q oawh § froag oF
ar @@ R § ar fagd ww ¥
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FF Jr AR ¥ @RI LT 9SG
% @ orr 39 qea § W A Hwer
wT R, A & Awacg frgren
IET H¢ T 1§ AT G I
aferae &3 @3 faq & g7 4
*IST F@ HA |

W F gy ® FEw s aaw
N F A Ay A 7 e
&% ( licences ) six g¢fwel (per-
mits) F IR FEgwma ¥ e
Gemr 1 & Wrv § yg  F
argr § fo ag qfsde (Parlia-
ment) Fas s@qleai M @
o Mfga, Faw W N A
a8 g Tifgd, daw TR A A
#dl 2 Tifgd R Faw fFwE
g N Af af =ik,
g § a1 ga S F g0 TIfEd
AR F@ A @ A gwa A
g #& war § & owigd it
fat &t #r SEET 30 g% g,

Ry THE F SREY BT qWATE,

FAS F1 owEdq S qEAr @,
A I FY FEF § ST IIAT
g agdl 9 N WA F AW F
for & I+ 9T IJEEE 37 AHI
F] AN THE |7 FA@ F AWy
qaTfeg g wifgd f @@ aife-
g § a1 9T gATHY § A o
W PR Y W fgEm ¥
fem AT A1 3T @ R & IR
I W FLIET F W N AT AfW-
sRE? @ A g awr amw § fF
FTT TF ATZHY SrEdT a1 axfwe Har
2 @ ag s § ) onfex =g
T Tifegqrie & o1 FT FTHFT JAT?
q A ZH W AW T TF 9T
qa FA @AM | A
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Farmfors wEA S @ ag ghar

57 I A § ) waEEr g% qw|

@t f5 fow sl £ S T1fe@
MA@ s ¥ @
i m A @A ¥ Fat e
4T ifgd

gl @ § sgwed  (Direc-
tors) & a} § | FAr ¥ TR
% aR ¥ g | faar mrg . &
aar g f& dfaw smiwx (Ma-
naging Director) #lx srgiwex
wWAR A %% § S oy @y
T A X TF AT Afed
q e g fr ol TrmdeT W
foar & s w1 gar 3 wfed

dfegaw TrdE  ( maximum
expenso) fares #FraT s qddy
(single member constituency)
BT ST QT WX wIw wwER
siediggedt  ( plural member
constituency) sr «aww gw )
@ A g FawEr @ § )
A qaer fRar mar gar ot A
0T | ST F LT FHGA AW
fadl & s o faar T &)
¥gg aan § 5 s @ &%
@ 99 & A W ogwoag & W<
& wifs aew @ am fs qrfear-
e & A &7 7w § W
WA &S gW, 6T §AT & g
&1 § wa grm, fow
FrEEEdr & @A g AR [
SZgeE A @

# g preft @ g f
R gfom Wl 9T & ¥ e

awf smar wifgd | dfww AW A

# 37 % faiw @l s ¥
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[t 2]
ag Ny www g w oW W
¥Y go foor g, T 9T At AW
®rr R A A ot e Ak
w4 agT AW €Y a9 & Al ad-
am qAf &1 wwf few  § firr
T S wdw 9x o @
F & ¥ &7 o yoAT g &W
@&, 39 e Ew ar fagaw § s
Wi & frr @ awar g, ag o
TeAr TR |

AET ¥ ITAT F AR 7 of
Tawrdr 7 warr & fe 9| W
geadw W §1 wwwr g1 dfew
RN A A g T I9H FI-
N TE A ATEC § 1 FT A
dgr A A I@ FTTTET QR
s N agy § &) A ¥ afe-
ariz (Parliament) & g ot
3L & T TH FIY OT EOIE
Y & o a o el gaw
AT e A fAX SE g g@d
ag ¥ W gwg ¥ & A ag @y
wwfer adi § e el & S aw
X@AT U AT G@F, E@AT [HAAS
wr oo fr 3w & & f gEa
e 7 fd, & g9ge (loop-
hole ) & &1 fwit +ft w7 W7
g @ v g1 & & s
st g fF N At T WA
w ) § T P fF
g @, s @ sosmr
T ®1 fogdY agfous @ awdft
g 1 e e

(English translation of the above

speech)

Shri Bhatt: Sir, I welcome the Bill
#s has come back from the Select Com-
mittee. The hon. Dr. Ambedkar has
expounded certain points of difficulty

9 MAY 1951

People (No. 2) Bill 8387

contained in it. According to the
principle of adult franchise, that we
have accepted in our Constitution, we
want to make the forthcoming elec-
tions as impartial and free as possible.
The rules we have tried to make with
that object in view have come before
us in the form of electoral law. Rules
that were scattered about have bheen
collected in this Bill and we are dis-
cussing that now. We hope that after
discussion we shall make it so com-
plete that it will fully assure our
voters and candidates that wé have
done and got done the work in accord-
ance with these rules and that the
work was well carried out and elections
were free and impartial.

I wanted this Bill to include a list
of constituencies and the provisions of
the People’s Representation Bill (1950)
as also the relevant provisions in the
Constitution relating to conduct .t
elections. This Bill would then have
become a Chunav Sagar like the

Nirnaya Sindhu of Karmakand. But

the Select Committee had envisaged in-
corporation of all these things in an
election manual which would serve as
a guide to the voters, candidates, and
the general public. I hope we shall
be able to educate the people to a
great extent through this manual and
conduct and contest the elections in
such a way that there may not be any
possibility of unfair means, or, at least
that should be reduced to the minimum,

There are certain special features
also in this Bill. I do not want to
speak at a great length on them but I
would like to draw your attention on
two or three points. First, we shall
have more than one vote in the plural
constituencies. The former Bill pro-
vided that if a voter cast more than
one vote, all the votes would become
invalid. But it would be seen from the
Select Committee’s Report that if a
voter casts more than one vote b
mistake, then one of his votes cast will
be held valid but the rest would le
held invalid. This is particularly a
distinctive feature and specific atten-
tion should be given to it at the time
of counting. The Election Commis-
sioner has said that we could generally
count it on the basis of the number of
ballot papers given to each candidate.
This is not an issue of ordihary im-
portance since all the votes of 'a voter
become invalid. Now it has been re-
commended that in such cases except-
ing ‘one vote all others should be
declared invalid. For instance, if some
person possesses three votes, he can-
not cast them all in favour of one and
the same candidate, But if he has by
mistake cast all of them in favour of
the same person in that case only one
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vote of his will be counted valid and
the rest two will be declared invalid
This is a distinguished feature and I
think the reason of its inclusion is that
for the first time we are holding elec-
tions on such a scale and going to the
public in this manner due to which it
becomes very necessary to give them
such facilities. It is a very welcome
change brought in.

In order to keep the elections im-
partial, much care has been taken to
see that the Government employees
may not interfere in any way and take
sides. No doubt, we have accepted
that the Government employees are
trustworthy and will properly carry
out the responsibilities assigned to
them. That is the trust we have
expressed through this Bill. I am
sure they will prove themselves to be
worthy of the trust we have reposed
in them and will not do any manipula-
tion, whatsoever, so that there may %e
left no ground for us in future to say
that the Goverpment employees took
sides and interfered in the impartiality
of elections. We hope they would not
do so. But besides this, I want to
draw the attention of the hon. Minister
to my suggestion, which has also begn
made by Shri Khandubhai Desai, and
find out a way in order that the ordi-
nary Government employees, as dis-
tinguished from officials holding high
offices, such as the railway and postal
employees may be allowed to hold
meetings for a candidate and do can-
vassing for him. I do not understand
why there should be such strict res-
triction in that regard. I certainly
agree that the Government servants
should not be allowed to form into a
political party. But we give the right
to every citizen to form his own
opinion in consultation with others. I
cannot understand why there should be
any objection to it and why should the
clause 122 in so much detail be retain-
ed? I humbly wish to submit that the
hon. Minister should think over it and
the hon. Deputy-Speaker should also
apply his mind to_it for he was thé
Chairman of this Committee.

The original Bill provided and the
hon. Minister also drew attention to-
wards this point that the elections
should be less expensive and should
involve less complications. The object.
of our electoral law should be to make
these elections simple for the people
and their representatives. Therefore
they should be least expensive and
least complicated. One of the many
difficulties is in connection with the
nomination. If we do not let the
candidate know whether his _nomlna-
tion is valid or not and continue the
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election to completion, he would remain
in utter suspense as to whether the
election that took place will be held
valid or not. He will have to bear a
heavy burden of worry if he is left
uncertain about the fate of the election
he has fought with 30 much tug and
trouble. On the other side, it also
involves difficulties for the Government
for if there is any complaint about
acceptance or rejection after the elec-
tion, the whole election may have to
be held all over again which would
mean unnecessary wastage of time and
energy. Hence some way must be found
out by which the validity of nomina-
tion may be decided within a month
of its submission. There may be a
complaint or there may not be any,
but the work of election should go on
unhampered. The legal experts raise
the objection that restriction regarding
decision within one month cannot be
imposed. I do not understand why
such objections should be raised. We
should not decide upon this matter
through a court of law. Wg should set
up a separate machinery for this pur-
pose. This machinery may decide the
matter within a month or within the
time limit given to it. I am sure we
will be able to evolve some formula
for the settlement of that issue.

The hon. Member before me, Shri
Gautam, as also the hon. Minister have
particularly drawn attention towards
the question of licences and permits.
I want to say that this Parliament
should not be constituted wholly of the;
business men or wvakils or doctors or!
of cultivators and labourers. People :
of all shades should and do come here. ;
But I do not understand why should |
the people holding ordinary licences !
and permits e.g. doctors and vakils and .
ordinary business men who have
ordinarjly to take permits for send-
ing their goods through railway be
debarred from contesting elections to
Parliament or Legislatures? We shall
in this way be keeping aloof a large
number of people of nur country for
doing which we have no right. It is
improper that a person holding -a
licence or a permit should 'be dis-
qualified. After all what will he do
if he is elected to Parliament? The
work cannot go on if we begin to doubt
everybody in this manner and declare
him disqualified. The voters will them-
selves judge as to which person should
be sent. ence it is my humble sub-’
mission that this clause should be
entirely removed.

Another point dealt with is in res-
pect of the directors of a company.
No doubt, there is a difference hetween
managing director and a director and
you must differentiate between the
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[Shri Bhatt]

two. I believe that the word ‘director’
should be removed from where it has
been used.

The maximum expense of single
member constituency will be different
from that of the plural membzr consti-
tuency. That has not been dealt with
here. It would have been but proper
if that too had been shown. That has
been left to the Election Commission
to decide aclording to the rules.
think that if possible we should decide
that thing here so that it may be
known as to what would be the maxi-
mum amount spent in each of the
elections of Parliament, Legislatlre,
single member constituency and plural
member constituency.

I fully support that ofir Harijan
brethren should have to bear the
mfnimum expenses. But there is no
doubt that they shall have to incur
more expenditure in such areas. The
House and the hon. Minister will cer-
tainly cohsider as'to how can this be
solved? So far as expenses are con-
cerned it should also be seen as to
whereunder would the expenditure of
the existing newspapers be counted
and what control there is, and what
could be. over the propaganda carrien
on by the owners of these papers?

With regard to conveyance Shri
Gautam has said that this facility can
also be misused. But anything we may
do will be misused. Whatever law we
may make, there are also a large
number of people to break it. More-
over, today we are in Parliament aud
decide a thing in a particular “way.
But tomorrow others may come and
decide upon the same thing diTerently.
It is not possible to make any law so
full and complete as to leave no other
way out, that there may not be any
loophole anywhere. Any law can %“e
misused. However. I hope that the
legislation we are going to enact would
keep the elections free and impartial
and would provide all possible facili-
ties to the public.

s wfex W : I wEey,
ot frdas g ae amwm § @y
A d @ NER FT AT S
o fom ¥ TE OF oww oa® B
FET EH T AW F NAET %I
UF TAT AT AqAT FIA W W E
fe foqar @g1 av@t oo aw-gfaar
& filt 2 F aff gam 1 EAR
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ggt 9 woR@E #7 faadr @
deqr W @ET & T ¥ A E,
ST {¢ FAT F, AW AW AR
¥ thgm & fedr 2 /o, fedly
I A N, W3 A 9 AREw
1 waa  wqw A fear A
# 7 oft fragw fear, foear aw
qual g A W @R IE W
Y gr w fadgs w Sgmw @
afgd a1 A= B S T |
AT FEEHT At ¥ FATF AW
faur ofieg & a8 F@r @l oR
& smyfts Wy weAr § s qR
g s @Y 5 3@ fawa s @
fadas ag R &AR ST WA
a fadas @ viwm A g wAd
ST JIT | I A B AW FW

-

afe & 7 fF F 7 @ AW

¥ a% FARA FT ¥IA fwar, o
qga & gt AT §, AT A
W ey aga wR avat @ Wil
Y AP T JTIF WA
# faad g1 gu 97 # ¥w feal
e ¥ g <grE, e
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¥ AT TF THATARI T F
YA & 9g> W AIT ¥ AN
#ifod | T9E & 9g® sfesax fom
T ®W grm &g || TE gn,
¥ T® N, wife  =fsaEy &
fvig ot ag o= 78 IR A F7°)
% Q@ 9T qeAr & fF fow
B 7 Wt HIe w owA w7 i
foar, ag fadgs 39 & AWt &
A% UG Sufeqq w3 | fo
AT JZ HOAT WISON-9¥ JGTT WA
ANT 93 gefeard & Al w6
frolr #%, s @@, s@r i
THRT FHEEFT gigE 7wy, afk
IR AR SEiEr F - AW &7
fax aff fear, as @t sfeard A
M, 9oy afk IR amd  gefe-
I F AW FT A K F 4w
FAF 1 g g 98 gAR IEiET
# ¢ A 3§ g A gad AR
g sfe &1 @9 fag IwAEAR
T aEm? I§ g X A dFE
Srfigart & A9 g X gT T@
Y ¥ wE STATEY  F AW FGY
q 5 AT ¥ iafragee
IREATY FTAR T T A N F
A TwA A ST AW F adr g
qF FHRAR F fod ud oF aew
faafq faw ar s w7 7Y /@an
9@ g A aifer warfesr fear §
AN R AafawmiE ) @ €
Feqr grt 6 waw IuiEET wY
fFdl oF T FT BT AST ST
FgEaT g | AT gufed fr ga gede-
W & foq oF odis A adY
#T 9§ F I ¥ aw &KF 07 <
v ¥ o wgWhe [ ar |
giTw v @ 99 w1 @l few
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Irfigare X g, qg & ST
e g
ot wwnf ek : atem o

5 wifarz | JEEAT TIAC )
g @ I@ TG g

7T A & W7 ¥ AU I
) A|d | afz ag fadaw Tt goIL
‘y wfiga gar A qam §  foen
waf M Iq F @ @A T T
sfemd Irfeqa gt 1 W og
g & aw qx FE i e
gt &1 SEEwy & A ¥
W ¥T a@ F 9 gRA O§ U
FH I FA @ g TR
gNX AT A g F IT JHR-
IRAF AW ¥ B FZ w9 g
@ G} @9 w7 fggra &y A
T ? qg Tw a% W AW,
¥E ¥ qgy W qATa & §Aq
7

%9 g9 g F aig Fr feafw
F1 owfr wAg A AN 7 gf
qamr fF 4= fagw (Great Bri-
tain) ¥ Mm@ & N foogEy
( tribunals ) @@y &, ¥ q7al &
& M W@ W e ¥ W@ §,
foeqama aror @9 & ¥ wT
I F oA A% A ¥ fragaw
fora wax & W fawa w1 2@

Fag ¥ foggae W @l wwTe
i{éﬂ‘&uawn’é’r*\{ag'TQMI

IR ¥ wIE A o wrf ard
gl fod 7€ § AN P feegaew -
W ang FX ¥F | g g fw
U FEeT OF BEsl w6 X
0 asem faeps S & favle
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[&= M= z4]
T BAST F/N | TF T H AL
O a1 H AT FAT AR WY ALSA
T aw wM ) om T WA
feflqg  (election petitions )
W g o g o g, WO
e ¥ g & @ar @ g,
fise f1€ oft g Qar aff
Wi oA fdimm N AeT T 7
FEE FT T@ AW w7 @z & #E
gt @ fow ¥ faeg fReft &
fFd gvx N v AT 7
TR A af @, gy @ wwar §
fr ag W fod) /e § W gQ
€@ ot fFlt & g8 war R
forwr g & W fadew & A
e § fF Il & A v
frflems ®r amm T W g
fe aaz aga ¥ qmT ¥ FE
fr gt ¥ faeg freft 7 foelt
TR N eRE fwm T f aw

@ g AfaF @ agr T, A%
7 & wafe @ a9 waEd,
oW w2 fr aft oy fadow ==Y
R & @pa g, fowoer A
g AT R ;WA §, At qATEY
¥ AT agT ¥ 0¥ A QA
o & &Rt g% A S fGAas
T g 99 &= ® I o
qAT AR § ag @AT ¥E@ 8 Y
¥ T F R A FET IF
W fag T o fdme g
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WX WA A SR fed AT
wfd & sy & wgar A g 6
afx gw g ¥ 9gs # afcfeafa
% ¥ Jgar Al & aww A
ofefeafe ®Y & a1 AR & AR A
ofeafs B & @ fadaw § aw
qUIR JraeEs & A Sw gArd
¥ ygew & a9 & a7 IT-
foqa w@TIRAT § o

Shri Sondhi: But he does not under-
stand your language.

a3 Mfex g : 1@ A0 wEr F7
TF 0F A9 GUAY £ 1 99 ¥ 17
ar ag gue AT .ifgd fr o =
i 2o T AW F & I =AY
AT FF FH § qgAar @ AR
Iz & 5 w1 & FTOT A
frfler Y dear a9 | @H T
7g & f& & Arfia wofy o & faeges
wgua g fe gy oifemde &t w
O W faww oy &, s w
w% gFew (stock exchange )
& amar €, e gw Y @M<
w1 sfkaw A sgd sufeEd &
At § 7@ @ E fag ¥ v ew
AT ¥ J9mT gNr Y §
3T ® Y Fgr 9T N F AT fawn
e § A FT HIGE W A Y
) g aw g o w oam
T A @7 BT R gW €W FSS
( House) ®1 =™ gvasw
E, dfew g § oA S
AN ® gow Al 7 TS | A
A M AT HAN S A S S
# facge Sfaq amar. § 6 aw
F W A ® N1 W fagaw

~ afere won &f@ fae F aoe

#t gard oifemsdz, gl Tw GE%
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o o FEd faww gare &
eNl % dr wizwiw w7 fed
w ffe fafrec frlt ® &2
fafre, fmlr & Rt fafirex
T FT qET AT A 8 and
TR 99w 9. w@ & arfeg
(Office) & wgw wiw1 gmy 2w
¥ameReR srageT & wgar
gFar & fr qure st ow ¥ s
afas &F #t afew § ¥ ey
wE, 3§ w W gF v &)

Pandit Krishna Chandra Sharma:

May T remind the hon. Member that

it has nothing to do with elections?

&5 mfary o : 3fFa Sfr e
7N fr a9F Wy § @ faww
¥ ovE ¥ 4, whw oy g
T g
Mr. Deputy-Speaker: I may say
that I myself induced the hon. Minis-
ter to make a digression and make

that statement. But these are mat-
ters which are not absolutely rele-

vant. This is a question which must

be decided by an independent statute.

Therefore much time need not be

spent in discussing it.

& nfex | S a am-
I F T T g1 F AT fax
ot Aige Wi wew N ¥ faege
wgaa § 5 el wr 9w, qa
& qgy frig & s =nfed 1 a7
T8 f5 Al 71 o wTwa
W, MY @ F AT AR qIE A
oA fedma & aw el &
FTHFAAT §F F FRO U FT qTA
qaE fee & fear o3 3@ o
tq fagas & NE ot a@ s
wifed fow & araeEy w1 g A
A ¥ 9 @ 7 g & Q
7% |
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Wt & Ao wfgd, I
7 Ay 2 wwr g &

W5 wifer o : fE ) & 9§ A
) & vy £ 1 qiwAr g qA w T
S § 1@ wTEW ¥ fy@ TEIC
¥ I99 A9 I TW fadguw § @
@ &, T aW@ *T IuT I 4313,
8’% # AYZ 91| 9® gHg gl

©® ot sfrew 91, 3§ ¥ @A g

# T e ¥ gafat
T & rft of 1 3 wAT W 4T
f&e N SFr qEfEl ) ds w7 I
g 39T gy faar €, ag A
g = T gy A wfec
R F A F A €@ AT
W g & g B af g eefi
AR q ) fFugd ¥ F@T AR AT
TRl # wma & feg, @ Iy
W A mopd Bt wifed ) g e
qw T OTIA FCU & R ogmk Tw
e AR ¥ oafer & afew ger
# FagrEar AT g® | qfE AOR gaAT-
faat ot @ owwiT & sfaaw aEr
AN TgT FTW wALEAT FIAT wI
¥ o7 gwT | gEfeq €4 wrEew §
N g5 £8 7 §T A@wwr qdw fe
T Al & M9s § #A1 §C b
gzai T v frsgasq (Elec-
tion Tribunals) # § 37 # &
T FILAT andwm AT wwfed faw
F 3x o Aff- aR @ F oF 4
@ & dur 7 @ fr oF gawma
femmaes ux avg ¥ dEer T AR
T WA foegre gl ag w7
N W F woawE § S F A
A7 Ffr & T @A AEAE )

w7 4] afrwgm & s gard
W A omar fafw Y £,

g
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{83 e a1w]
T oF N gw arfen wenfeere R
W@ & I FT FW Fas S
® AT FT AT § I ALY
wAar | A ag wwar § fFoqam
F OF TET FAGL AT & I« &
oar &1 fafgy @ w7 TFx &
W f A ¥ WA ¥ foar
q g ag fawr ofr @ § fw ¥
W ®T &Y F, IT H TqE] ¥,
I ® WA AN TGl F g
T d W W N A owar
aw fafed w¢@ ®1 gd 98 wa<
fae @ § Al zw = 9w faagl
A @ FAwT a¢ faar ¥ Ry §
TE I F wdAer A famr  wwer
0§ ag W wfafaa § qgr &
BN F TW TG F AT Fr aqat
G € T W a@ ® ey F
@ S T AT A X faER w3
% gu 9 fadgw § @ gF<
aferdT £ fora & ag fads qamat
® @ A1 % AR qE 7 { fr
g WA T IR AR wfew qw
F

(English translation of the ubove
speech)

Seth Govind Das: In fact. the Bill
‘brought before us should have been
such as might have made-the elections
simple. Today we are going to make
an unprecedented experiment of demn-
cracy which is probably the ~only
example of its kind in the world.
About 18 crores of voters are to parti-
cipate in our elections. In no other
‘country in the history of the world
ssuch a large number of people ever
participated in any elections as in
India. Therefore, as I have just sub-
‘mitted, in view of the great experi-
ment which we are going to make, the
alm of this Bill should have been to
‘make the elections simple. Once in
, the Constituent Assembly I had told
 the hon. Shri Ambedkar that I con-
isidered him to be modern Manu, and

-
-
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I was hopeful that the Bill which he
would bring forward would serve the
desired purpose. The hon. Minister
would excuse me if I say that when |
tried to study the Bill from the begin-
ning to the end—I may say in this con-
nection that I also know English to
some extent and I have a’ little experi-
ence of elections too, because, in some
way or the other, I have been associated
with all the elections that have so far
taken place in this country since 1923
—it appeared to me that this Bill in-
stead of making the elections simpler
is only creating more and more com-
plications in their way. If we take
into consideration the conditions that
prevail before, during and after the
election—that is in past, present and
future—it will be seen that in the
event of this Bill being allowed to ke
adopted without making any improve-
ments, it will create far-reaching com-
plications in respect of all the three
stages referred to above.

Let us now consider these conditions
one by one. Take, for instance, the
conditions prevailing before the elec-
tion. In this period the particular
candidates will mostly be out of the
picture. Only the parties which they
belong to will be seen active in the
field. It so appears to me that this
Bill will obstruct the way of such
parties as intend to contest the ensuing
election. As hon. Dr. Ambedkar said
just now, if the parties do not announrce

.the names of their candidates at the

time of preparing their election mani-
festo or nominating their candidates,
then there may not be any difficulty,
but, on the other hand, if they were to
decide to publish the list of their candi-
dates together with their very appeal,
in that case who will bear the expenses
incurred in the printing and distribu-
tion of such lists? The lists will con-
tain the names of hundreds of candi-
dates. After all each party will have
to announce the names of its candidates
in some way or the other failing which
it cannot possibly manage to contest
elections. Nor is it practicable to
publish separate pamphlets for every
candidate because under the provision
of adult franchise the number of voters
will be so large that it would be im-
possible for every candidate to do
separate publicity. May I know as to
which of the candidates will Incur the
expenses in the case of any common
appeal containing the names of all the
candidates being issued at the time of
the elections?

Shri Kbandubhai Desal: It will have
to be divided.

Seth Govind Das: But it is not a
child’s play.
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Now take the conditions prevailing
during the election. . Should this Bill
be passed as it is, it will be very diffi-
cult to maintain separate accounts of
expenditure to be incurred in the
elections. Anywhere some pamphlets
may be published and_other things may
be said mentioning the names of the
candidates. Our leaders can also visit
the Constituencies from which the
candidates may be contesting and may
mention their names in their speeches.
So it is a very difficult problem to
maintain the account of expenditure to
E’ie incurred before or during the elec-

on.

Let us now come to the conditions
that will follow the elections. The hon.
Minister told us just now that in Great
Britain there are election tribunals and
they examine the election expenses, i.e.,
all the expenses incurred from the
beginning of the elections to their
termination. But none can guarantee
that our tribunals will also follow suit.
This measure does not provide for any
provision for forcing the hands of the
election tribunals. It is just possible
in the case of our country that «ne
tribunal may give a judgment as
opposed to one given by another. There
can be a vast difference of opinion
between the judgments of two
tribunals working in two separate
States. The election petitions have be-
come so common these days that I
have been seeing petitions being A4led
in practically every Congress election.
Hardly has there been a single example
during the recent Congress elections in
which no petition of any kind was flled
—may be that they may be few in
number in some states while more in
others. If this Bill is allowed to
remain in the present form, I think,
there will hardly be any election left
in respect of which no petition of any
kind will be filed. We are going to
provide for adult franchise which
means we are in a way initiating the
real democracy. Neither the same
moral standard nor the same general
tendency -of people, as we find in this
respect in Great Britain or in many
other countries, is found here. Should
this Bill be passed in its present form,
I am afraid, there will hardly be any
elections in respect of which no peti-
tions of any kind will be filed. The
expenditure which is sought to be saved
today will have to be incurred—rather
in still larger amount—at the time
when election petitions will be filed and
the elections will be held invalid. 1,
therefore, wish to submit that in view of
' the conditions prevailing before, during
or after the election, certain improve-
ments in respect of this Bill are much
needed. I also propose putting a few
suggestions before you.
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Shri Sondhi: But he does not under-
stand your language._

Seth Govind Das: He does under-
stand each and every word of my
speech. The first thing is that all pok-
tical parties in the coyntry should be
free to decide their own course of
action and no action of theirs should,
in any way, help enhance the number
of election petitions.  Secondly,.
although I quite agree with the hon.
Minister inasmuch as he says that we
have to see that our Parliament or other
Legislatures do not turn jnto stock
exchanges, yet I am of the view ihat
we should not place such restrictions
on the candidates as may not enable
even those earning an honest living to
get an opportunity of being returned
to Parliament or other Legislatures. It
does not, however, mean that we:
should not see that this House dous:
not turn into a Stock Exchange. We:
should certainly see to it but, all the
same, let us not interfere in the free-
dom of the people. The third thing
which the hon. Minister referred to
seems to me quite tenable. He said
that we should also adopt a Bill calling
upon the Government not to freely
distribute the portfolios of Ministers,.
Ministers of State or Deputy-Ministers
to the Members of either Parliament or
other Legislatures and, thus, cause to
bring a situation in which about fifty
per cent. of the Members may be pro-
vided with offices. In this way, more
than fifty per cent. Members of Legis-
latures of small states can be brought
to hold offices. We have to check this
policy as well.

Pandit Krishva Chandra Sharma.
May I remind the hon. Member that it
has nothing to do with elections?

Seth Govind Das: But because the
hon. Minister had referred .to this
subject in his speech, I have also
mentioned it.

Mr.  Deputy-Speaker: I may say that
I myself induced the. hon. Minister to
make a digression and make that state-
ment. But these are matters which are
not absolutely relevant. This is a
question which must be decided by an
independent statute. Therefore much
time need not be spent in discussing it.

Seth -Govind Das: The fourth thing
relates to the nomination. I.quite agree
with my hon. friend, Shri Gokulbhai
Bhatt, when he says that the question
of nomination should be decided hefore
the elections take place. The question
should not be left undecided till the
elections are over because, in that case,
if, as a result of some election petitions
nominations were to be declared. in-
valid, the elections will have to be tield
afresh. This Bill should, therefore,
have some such provision as may help
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[Seth Govind Das]

solve the question of nomination long
before the elections are held.

Shri Somdhi: Please call Namzadgi;

there is no word like Namzadi in Urdu.

Seth Govind Das: In Hindi they call
it Namzadi. The fifth question relates
to the provision of conveyances. The
restriction which has been provided in
the present Bill existed in 1923, 1926,
too; but, notwithstanding this restric-
tion, the conveyances were illegally
hired and used. The persons who
made use of any vehicles were sub-
posed to have paid for them, but the
things were otherwise. That is why
after the elections of 1926 it was
allowed that any candidate who want-
ed to use some conveyance for trans-
porting his or her voters should have
freedom to do so. The eiisuing elec-
tion being first of independent India,
we have also to see to it that the voters
come in largest possible numbers to
cast their votes. In the event of any
such restriction being placed on the
use of vehicle, fewer voters would
come to cast their vote. We will have
to make active consideration as to
what should be done in this respect.
The sixth question is about the election
tribunals. We should make it legally
obligatory on them that there should
be an uniformity in policy. Let not
any tribunal deliver judgment as
opposed to one already delivered by
another. These are the six suggestions
which I wish to make to the hon.
Minister.

Lastly, I would submit that we are
providing for adult franchise in spite
of the fact that our masses are not
literate. I cannot agree to it that the
elections . are meant only for electing
representatives. I believe elections also
go a long way to educate the electorate.
Such an education may not provide
mere knowledge of letters, but it does
provide them with the knowledge of
their own selves, their places and their
States. Today we are getting an oppor-
tunitv of educating the illiterate mass-
es of this country. We can at this time
teach them many a lesson regarding
their course of action. The people of
this country being mostly illiterate, do
not have any previous experience of
any such elections. With a view to
this and taking into consideration all
these questions, let us so amend the
Bill as may help make the election
simple instead of creating any further
complications.

T ATy fAE : SRraTe J9-
ofa wdvea

Dr. Ambedkar: Speak in English,
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. ow Aoy fag : S qE
T arndt 1 € g ) Sfad A ave
e B o g s @
T fedt & & g

THET FRETHT A qF A wEY
W AR AW qwE A @ AW T
@ f5 frm frow qa@d a1 @ &
97 %1 w5 Q1 @ 5 2w F A
TR §HE & qT F W T FT
1 7g A aga v ), few
fram & oft # a@ @ =ifgd,
WX su & fawm swm A v fr
afe @R § e @M a9 at ag-
oAl W w1 M qg. wga
¥ 9 € | ¥W AR gAY Q4
gAr Tfgd f& W @ w1 F7a}
ifaarr&fmmmugzﬁﬁ
mwmmat@mm
gaTefe 7T, WM A 9w ¥ e
NaF N & aft § aw onr
WA AWM ¥ QT R A Ax R
T AT I g’ttéélﬁm
qgE ¥ (g, 9@ W@ ¥ 7T Ha-
Tl F AW T X § gy
ared o (Voters' lists) darc
efr g o W TR ¥ T
w3, forg o qR spaw §, fm s
aq% wfEgdt w1 oawm § Al
O, WX ¥ & g wifgw F@
QT AW X A F T A S§E A%
nfrw grft fs 49 §§ AT for
d am o g T, ¥few vw &
g fec Fagama @ | 3w
* qiz o\ gor ! afew 9T
(Nomination papers) s =,
&t gg g v fee gwa Arfadew
9T wET T, ¥ AwE @R for
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qT A ®T Ed WA | Tg & Far
o fe gfrar & Q@ WA w Tl
gt dar fF wreaad § @A o1 <@
g o sl qm w) w e
foa & ga § afgse & o7 N ¥y
1§ woar fed arfs 3@ F fedy
g N gaeE T g, f5fr aq
FT WLIAT T g1 T AT g |
kT w7t spia &Y @ E, el
- g, & wga g R wae fadh
% %% awaC gn gF 7 qrafs
qaaa F ¥ R 9 fF wm qEa
T W W § e faw 9w
AN Tsw § g7 AT ATl @
FHY 4, 98 A Af @ qHA,
ot = fagy & *gd ¢, W @
IfqFTe § W I9 ¥ FFT 9 A
FIT FAT QT T LT W IFEW0
W g ar faw R afasee Bae
aifee g S§ & TEaw @ AW W
9T gHdY & gqrE A 9T 99 949 I
E W= @R R W@ § Y
St fr it Y aga @i § &1 At
fra fe7 wifados d9d o exfedh
(scrut'ny) grft 9w faw o a9
IR T 3T & JT N aqg
aag fom o, @y am W @
T fear s <g wX frar @ A
qmE N qEw @ T NG A
e W @A o, qqR
g& & @ wq¥ 2w F aesd an g
g ¥ far dqrd & AR
Yoq #1 3Z w< fear war Ay wAgd
¥ 9@, gEE w8, §OR @ aw
FT ATH ) oM IT ¥ AT W7
AT | A XGET 4T QUrd fear
Y, TEEY IFATFL AgE ® 9
q¢ fawTX XA QU1 w & qgr
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% @ T g, gumfy #geg, fr
wHg F g & ot Sl A Fugd
F owwzAr s¥AC 9sar g1 AT @
fa> & Qar w19 gam1 @ = F
qT N | 9, 99 ¥ T F QA
& AR AT WY avs q 4
fom @i & g & sfgwi a1 97
®F & g IrftEEA) & Arfrea
Yqz &Y dfew (Valid) w3 .f&3, ary
q SN F AWATN F 99 @ #%
fea | wrw #7d q7 0f Ak ¥ S
Jodt 7 FQ@ @ 1 2w F Frafaer
N N FE@ T A E FATF AR
w1 @A §U F FEA E, AT TART
FRTFT A dfeq T4 FE AgE
qar AT S gAR AW { afawrd
s € ST 9 ¥ & frdgw s
g v ag 8 et w qgt & aaw
TR@A N 88 wiw
T WE | UAIA FAR AG qF
gafeftor € | =gt fefaws qATT
A1 A a1 g€ & 7HA §1 e
gar v fE ngi Fidg & IrfEArc
® Nz 7 faon, foT o a1 g
W A far ™) 9w ¥ a7 ag
g fo queat & qma €1 oy
afcfeafa adt axelt, fic g qeadt
Ffed 731 Sw ¥ @ arfec F
ard F A FY &) TR AT
A Tw # a® @R, AR ghrar @
WA W W A A W
gfed I w1e AgE A N AR
W ¥ A § 9y v @ F

Pandit Krishna Chandra Sharma:
These allegations are irrelevant in

yiew of the fact that the other party
is not here to explain the matter.

Mr. Deputy-Speaker: It relates to
Congress elections.
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Dr. Ambedkar: The matter is now
placed in the hands of the Election
Commissioner under the Constitu-
tion. It is not in the hands of
Government. ) .

Mr. Deputy-Speaker: The Election

Commission has been made sup- -

reme and the Select Committee pro-
ceedings show that they have given
further 'powers in respect of the noti-
fication of the dates and other things
both for the general elections as well
as the bye-elections. The Election
‘Commission has been made more and
more important.

Shri Kamath : He wants to con-
trast this ~salutary change with the
present state of affairs.

Mr. Deputy-Speaker: But we are
not enquiring into the past. Let
him come to this Bill.

wy T fag: A QR
ar @ g Sfe g} fax w wew
D@ frd oft ara &3 W §
fag &1 qaw A § 1 W, T qIER
‘m”rmtf@r& dR gufegd | fag
g  upTn  Hfafars Il
a v W E AV ww @ www
¢, ok ®¢ w § -

T Y qT % A1 HY GG AT 139
A § wiaw ¥ faors foqd ey
ST A T 4 IT & AR
Yoz @ *< fad o W) frdt ¥ A
¥ A AET A 7 W@ A @
Rorar A F TFIX ATAGEHT A
FE, TR T ¥ FgO, TR WA
g fr g8 & 2% frazrar e
BFIT FFAEFT 7 q«;q R 7Y 5
¥9¢ ¥ g3wa W AT wfed fr ug
AR & Af @ W T ad | 3
wg N FERH T T2 F fog
T FY qA ) A g gAg ¢ fr
st exfe Qf € 9w ¥ 7y Afuw

73 Qf9q fr ag fedt & mfirdew
T A @ w3 oAk, frad onfrEr
g g N g § aT AfE, wagar

- @ g Y Az & 77 w97 Ay

WA W avg &1 faaw gar wifgg
fe fodt ¢ afatem qoT w@ 7 fem
Wiy AR faat gedizac & g7 o
WW A g fear wrw, fee Rew
STRT |

Q% AT §I: AT BNE
IFfEET qrre @y av !

g Trreraw fag : Afad gArd
F frx 723 € f& s #YE qre
/T WT | I AT @ 9T
W A ar w780 A7 w7 A AT
N F30 T &1 AW I § fw
feeftr anfgex (Returning Offi-
cer) #T ¥g Wt & § fx a2 48
TFerd fr ag Il 9me g Tw
@tz oA I FEgE fE
Fre ardl  wiedggdd  (Consti-
tuency) & ®tv 3§ *r A1z 3} §
@ AT M IT KT TAAT FAT
aifgd |

W ¥ A® H AT 2T (eloc-
tion returns) 9 AT =ArgAT §
warafy "R, g A IgT ¥ DA
3 AR ag7 ¥ Py feed @
xfge AR & 3 @t gg@ & a8
T qT AG W, dfFT DT T wgr
¥zt #3 $7 X QAT E 78 @ TS
T qhews § 1 # FRATE B wrAr
¥ IE @ AT A AT @T Qfwd)
fedt #1 aro Ffarl Y I fomd
Nt 7 owgY €1 fag g B g
w0 Y g fF I Ay 73 FOU Q@
e fedm agi | T@ avg a1 qW
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57 frdy § %5 wgmIR A ATIN
FEAW qAF K AT 9w g AR
SRS I O I L L
or&l Toar v fowd § T gATC
wgt wgt @ A gecq AN E
agr &« far e & e for g
srar §1 =g A arr @@ §)
AT T T §, Ak Far fr ¥
Mfae zre f 7 onft w71 g W
oQr ITE Ao arfgd fr fow A
wd wa & AT ¢ FAT A A
¥ aF ) gw @l NS gEe Al
¥y g ggw? a@ WA
@ 2t 3w 3 fraw W g
g1 & wmw & 317 T1fgd | ag AN ?
FT A AT N grAr anfgd, w9 Ay
Y feamr €, xo 3w § famfed
78 #a7 wed 2 fx foar AT @
ag fagai & NHoF) & 99§ o
FW oAgar g e ot wnar ¥
o FeAT wgAr § fF wn W@ W
fraz 7% fF o7 %1 wr owa §
wiif T8 ®Y @ T AT /A K
T Ty &)

I wgr v @ a1 5o
e qear ey fedy SwEA &
A ¥ AT-IY T ET @A AT
s T AT T AT ave ¥ @
Far 1 ate ¥y N 39 frar
mar 3 fr owr @ | oFiz &4t
T3 THATA FT AT AL HAW T
afm & o9 ¥ qoar Aga g M
gz st @A S et Ad A W@
grerd wead ¥ wrg & d@ifen
w7y § ol o wew & frgaa |
aar @ wifgd, T w0 A« fEw
7 & <fEim, ¥ 999 2 AT A

wraw # 1 arg wr qg fAIw FEr
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wifgd fF 15 a0 o fs aomd
qY ¥ WA AT § A W AW
& § fodt o & a1 wredw w9 &
frdt M A d ax T gw ¥ ¢ |
g @ WA Fw ¥ qwwrd aef
WRTE @M AAAEF AR F
w1 Ao wifgd

qF @ 9T &1 ImET quwT
# wg1 § 5 frerdy goerd quarde
afa®9 (permanent services)
§ ag &Iw veX qv @A =g AW
arg fargs afr €1 e S
%37 &1 wamq g oft g wwar §
fe arg defess a@ff (political
party) & v fafiez § ar fecdt
fafer & ag ™ af FX @ N0
g A @ @ mAd & fe ooy
@ T gl aThR § wE W
Fm wT W § 3g fafieT o
fet fafreet & adimr w we

-3 A A Afwn T wm wf &

YHD AU 7 g@Ar Afaw aw
alf § fr ag fafeed oy soff &
faws wm £T &% | 7N o ow
EA A ITE TS YA R qAeq g
AT BN AW M I AW qWC
fad 2 fr ww @ &1 A &
for wvar age = W@ &1
fa® zord anr ¥ w37 ¢ fx ow
o 4, frd a1 oaw q 4f Har
Tigan AT ¥ feu e AT ju I
srar wwi ®¢ fear &1 @wwfy
a2ed, ¥R FgR ¥ yaew agd fxw
agr 9 T wrfed fe qam ¥
qz» W fafres o1 fedt fafrex
st St sd T & WA AT« Wy
™ g 0T & ag fafre v
fecdt fafre s o= 97 7 &
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@ A § gwa fr fafree A
fect fafae< aqF 97 @ @ @
WRSTF{ s o1 g & A%
Foerd g S F) A & garfaw
ww § %31 awmafy wgeg S a
ot w1 wft sma fr gy fafawx
a fod fafaees a1 v w7 &)
WX & o § wdln & foq A
Wi Te % wmF N am
wft ¥ h, W s A gz

uIg wrwd § fr F S wf wiwl

T ¥@ § W fr feaddz &
o\ gt €1 wiE a9 e ¥ 7w
aff w3 & ag AT ¥ 4%
Q& & & awar g fr arE fafrex
wor ff §11 ¥few A FEAr am
g f& forem fedl aw 979 93 o
wwA FT KW L T FAL 2, IqT
¥aq aw (rfmes il fedt fafrex

TIF X 9T A F AR fewreA

(resign) *¢ & wwT F w7 |

q® WANT qxeq : A qifmaTae
¥ RFwy g ar A

wy T fag . qrfearde
® AT W ar 7 @, ®WFE T
frey w1 wez Ad #T g1 W
v A» @ fafreer o fedr
fafrex 1 &) Y e @ ark A
fewrz Hfag

qfew se T wniw ;¥ fedy
wew F oI aw QaT g §
w Tmaan fag . ¥R .
srpeETE WY ag wew & fF oaw G
TR A Q@ i gw ad g
e F A T @ AR A
w® for & €191 o ardwa
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qrEd wgx ¥ 5 g3 o fedef &
avg frEwr afgd | sar gw @y
® fewm 4§ @Y @R Avw
i€ o gw ft w28 § fr dar
fedY sl 3w & af gar €1 s
fedt o ¥ A dar Af dar @
gg W ar aff QA fF (< wdw
a@y Nz ) ifET gw oo @Y
el § st gt o fewmr @
T g W1 awd few frgw wer
qed & WA w W9 #Y AT

g fr se ug fafreer @7 wdi -

® for adf Wt @t B & @
S| AT AR BT TEE w@
g1 smv 7g 7 @7 @ fagrr &R

T B EW TIAS F AW WTAAC|

Mr. Deputy-Speaker: This s
relevant t{o the Bill.

@ TRATaw fag ;Ao
wew, § ag wEAr wngan § foev-
TF g T wifgd, qeATHE aefady
oWY F wfgd far qAw Sw ax
¥ AR e ¥ @ Ew

dfer srET Te wriw ;o oY e
wHT W § 9E_ A §% SeIger
(Constitution) # Ye®rs &1

wr qRoa feg : e Rfed
7, wed & fr si<iegm & faorw
g1 av wd, ¥ T FiLgEw
A% @z gt £ 7 A A #dh
q@ F@ g7

&t aa § afyw 7 wgar) e
N A MTATRA T E I AT
wrr 3T 8 )

st g e e ongs
(point) =fxd

not
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T AT fag : A o &
¥H FW@ E| §T § @ am@ W
FAW@WIR s g g & %

dted fore &% ¥ da< @Y o aE

W TeAT TR § I§ ¥ IIT A
wifgd | fre aifide 9o 9§ @A
T &% T w7 Iyrg g anfegd

oft sree dre ImwTa ¢ B Y
wT a% ?

Ty qRareaw fag 0 Ad, B
T8, 9. F IAF A I AR
o7 faw ¥ gw 7 aferc § agar
AT g ¥ OM §1 gw @
WA o 7 T F W ge § 1A«
a1 3@ AR 5T s 9, afe
g7 € A8 7T @ &)1 @i
AW W W E) WA H A
wgar § v oy siElagae 7 o ar
T A TR JEE Al -

o aafed, dfFs qar Sag Qar

wifgd ot 7% woh dn § @ A Q@
dfee i frashs (mischief)
AIWEITF IETY T4 Ffed ar
Y97 g =nfed avfw LAy & afarar
& gra, & arod) F | g 1 F av e
¥ Fgar § &I qg FF F I3 I,
f xo 797 o ¥ A7 73T A A
g1 IR A E ST A qEq &,
B W1 Y, §a AT ATk | T
® faen qoT #T AN HF ¥
T g6 A1 W FT FA g4 AR
T ar dtar & 3 st gagewr fea
fe fom fedft @1 =gr Afies
JqT @ T frar, s @9 W &
g §, IR @ & A, I
w1 afaAma dox s & fXan,
YT A T, gEr ¥w oY, W
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W AR @ F Al §, qaf al
# argft &, 7 Fugfal § o7 W
T4 WITd W, T Q& A gk,
@ # %2 B g fr oot Rw W X
facza, arft fag & sadt &
s @ (revolution) wgd
g F a7 W A i wafed
dwg W OE fFogm qw A o
E F TgaE v IS § R AW
¥ fr ¥ fegae ® o1 @ §)
AR frareqma & faar g e,
e g, AT 3@ &K e
AT WP I9 & B waTady
I A § W g W A e
TEEY FIA A1 g, IEAHT FR A
g1 @ @y, Fgar N8 er A
¥fF7 ot gw o Ffaw T fr
TEAE 7 W T3 o) qO  ofqwar
AT el & QM A § &)

(English translation of the above
speech) .-

Babu Ramnarayan Singh (Bibhar): I
thank you, Sir......

Dr. Ambedkar: Speak in English.

Babu Rammnarayan Singh: No. Sir,
we are now a free nation. Why should
we remind ourselves of our slavery by
speaking in English? I will therefore
express myself in Hindi.

I very much appreciated one of the
observations made by han. Dr.
Ambedkar. It was that the object of
the laws that are being made would

.. be such as may ensure that no Govern-

ment in the country may be able to
corrupt the Members of Parliament.
This is a welcome thing but some pro-
vision should also be there, and
think it is very essential to see that
the Government should ‘not be corrupt
because if the Government are itself
corrupt, they would corrupt the Mem-
bers also. It will certainly happen.
Therefore the aim should be that no
opportunity be made available to
corrupt them which, in other words,
means that there should be no corrupt
Government in the country at all. Sir,
we have been taking part in the activi-
ties concerning the elections and are
daily having new experiences.
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draw hon. Dr. Ambedkar’s attention tu
the fact that when electoral rolls or
voters’ lists are prepared, some people
would make efforts to see that the
names of certain persons are not in-
cluded in those lists. I am saying this
with my own experience. If anyhow
their names are written, the effort<
will be to see that they are not included
in the printed lists. Then at the timce
of the flling of nomination papere.
objections will be raised as to the date
of filing them because all these matters
will be in the hands of the presiding
officers under their control. Of course.
it has been said that no country in the

world had had such huge elections as -

are going to take place in India. This
is a matter of great pleasure. But the
party in power should adopt a fair
attitude and should not resort to im-
proper means so that we may avoid
disturbances and corrupt practices
during the elections. Elections should
e apsolutely free. But at present our
experience in this regard is quite differ-
ent. Sir, I submit that I have heard
officials in my State saying among
themselves that in the forthcoming
elections they would not be able to
maintain perfect impartiality as they
used to maintain during the British
regime, that is, the party in power
would force them to act in a particular
manner. I will also give an instance
of it. So, there can be undue inter-
ference with the filing of nomination
papers on the day fixed for this pur-
pose, particularly when there is any
corrupt Government in our country as
it is in some of our provinces. The
day on which nomination papers would
be scrutinized. the nomination papers
of their own candidates would be held
valid and of the others would be in-
validated. And when they are declared
invalid. there would be no necessity
for either elections or votes. Th-~
elections-would thus be over and Gov-
ernments would be formed in all pla~as
and then none is going to bother for
those whose nomination papers were
invalidated. They might go to the
courts and fight their cases out. The
Government would be formed and
hence they would not worry. So. what
should be the remedy for these evil
practices? Dr. Ambedkar will have to
give serious thought to this problem.
Sir, the matters have so much worsened
that even in the Congress elections.
people go to 1aw courts to seek decision
in their disputes. Such a thing has
happened in my own district. It was
during the election of Panchs. when
two parties were contesting the =lec-
tions and no less than two thousand
candidates belonging to each of the
two parties had n%ood for the elections.
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What happened was that thegparty in
power held the nomination papers of
their own candidates valid and ' in-
validated the rest of tne nomination
papers. Congress Committee was
tormed there and they had their say.
So when such a thing could happen 1n
minor Congress elections what to say
ol the general elections'in the country.
In view of this I request hon. Dr.
Ambedkar, Pandit Jawaharlal Nehru
and others in power to carefully read
my speech and fully appreciate what
1 say. I am referring to what is hap-
pening in my State. There is a *sub-
division of Ekchatra’ in my State.
Municipal elections were to take place
there in the month of July, But it was
felt that the Congress candidates might
not get enough votes and so the elec-
tions were postponed. Then elections
were declared to be held in November.
But conditions did not change and they
were again put off. Elections have
now taken place in the month of
March. I hope Dr. Ambedkar will take
notice of it. I am pointing it out for the
consideration of this House and Pandit
Jawaharlal Nehru in particular who is
the leader of our country.

Pandit Krishna Chandra Shanna:
These allegations are irrelevant in view
of the fact that the other party is not
here to explain the matter.

Mr. Decputy-Speaker: It relates to
Congress eléctions.

Dr. Ambedkar: The matter is now
placed in the hands of the Election
Commissioner under the Constitution.
It is not in the hands of Government.

Mr. Deputy-Speaker: The Electinn
Commission has been made supreme
and the Select Committee proceedings
show that they have given further
powers in respect of the notification of
the dates and other things both for the
general elections as well as the “ye-
elections. The Election Commission
has been made more and more im-
portant.

Shri Kamath: Ile wants to support
this salutary change.

Mr. Deputy-Speaker. But vre are not
enquiring into the past. Let him come
to this Bill.

Babu Ramnarayan Singh: [ am
coming to it immediately., My friend
here thinks that I am talking all irre-
levant. I would ask him to please try
to understand what I say. What has
happened. in Ekchatra munteipal
clections may also happen here und
hence I am making a reference to that.
So, the elections after all took place on
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the 5th or 6th March last. The nomina-
tion papers of all other independent
candidates, who had stood against the
Congress in the elections, were in-
valaated and hence there was no need
tor votes to be cast and thus elections
were over. 1 therefore ask hon. Dr.
Ambedkar and the hon. Members of
tnis House and in tact the whole coun-
try as to how such a thing can be done
away with. Dr. Ambedkar has righily
observed that the hon. Members of
Parliament should be such as cannot
be made corrupt by the Government.
But what can be done when the Gov-
ernment themselves are corrupt? 1
suggest that ‘the powers by which a
nomination paper can be invalidated
during its scrutiny should not be
given. Everybody should be allowed
tu contest the elections. One who is
able to secure the highest number of
votes would be returned. There should
be such a provision in the Bill that no
one's nomination paper should be in-
validated and all candidates should be
ireely allowed to fight elections.

An, Hon, Member: And if a candi-
date is insane?

Babu Ramnarayan Singh: My hon.
friend says that an insane person may
also stand. Well, if that insane person
can get enough votes to be elected, let
him come. What is the harm there?
Do you wish that the Returning Officer
should also tell you that such and such
candidate is insane and that no vote
should be given to him? I say if all
the voters of the constituency cast votes
for him, then you should have no objec-
tion. You should rather welcome the
person.

Now I come to election returns. Sir,
I have contested many elections and
have also filed many election returns.
Of course, I have never indulged in
any dishonest practice, but I must say
that it is very difficult to find out
actually how much money is spent
on various items during the elections.
1 say, for God's sake, remove this pro-
vision in the Bill. Why ask others to
write wrong and false things? This is
certain that a candidate will incur all
such expenses which yen1 do not want,
but he would not write them. Hence
why tempt others to tell lies and
indulge in dishonest practices? They
would spend lakhs of rupees but would
show only a few thousands. Money will
be spent wherever it is necessary but
it will not be written. This is a simple
thing. Ours is a poor country and, as
Seth Govind Das has just said, so we
must adopt such measures that may
involve less expenditure and at the
same time eighteen crore voters may
also be able to cast their votes con-
veniently. We always imitate foreign
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countries in all matters. Elections are
now going to take place and for that
too we are trying to make rules similar
to those of the western countries. I
ask why is it so? We must have some-
thing of our own. After all, we have
also brains. Why not think out new
methods of your own? It is not neces-
sary to look to the foreigners in all
matiers. 1 appeal to you and all hon.
Members of the House to think over
this suggestion because such a provision
only means affording temptation for
others to speak lies and do false
things.

It was said earlier that if a pamphlet
is printed in the name of the candi-
date, it will be treated as an election
expense, but if an appeal is made by
the party or the leader that such and
such party should be given-the votes,
tnen 1t would not amount to election
cxpenses. But I would ask you to tell
me the item under which the expenses
incurred by the Ministers will be
placed when they go out on Govern-
ment expense and address mee
arrangea by Government officials and
wherein they talk about elections. Is
it all justified? I want that a Jlaw
should be made that no Minister, when.
ne is touring on Government expense,
should talk about elections either in a
public speech or in- a private meeting
with somebody. He goes on Govern-
ment business on Government expense,
and hence why should he_speak about
elections? ,

There is one more point. Dr.
Ambedkar has said that the permanent
civil service should remain free and
unconcerned. His observation is right
but it can also mean that there is no
harm if the Ministers and Deputy
Ministers belonging to the political
party in power, try to use their influence
and interfere with the elections. Every-
body knows that the huge machinery
of our Government is functioning
under the Ministers and Deputy
Ministers. They are lacking in moral
sirength. Governnfent officials are not
morally strong as to go against the
wishes of the Ministers. While the
Ministers are there, their party will
certainly take part in the elections. I
have even heard that some Ministers
are colleciing money for the elections.
There is a rumour in our district of
Hazaribagh that a Minister, I will not
give out his name, has collected no
less than 16 or 17 lakh rupees for the
elections. Sir, all.that I want to sug-
gest is that the Ministers or Deputy
Ministers may do anything they like
betore the elections but once the elec-
tion work begins, they should leave
their posts. It cannot be expected that
the Government official would §o
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against the wishes of the Ministers and
the Deputy Ministers when the latter
continue on their posts and their party
contest the elections. The hon. Mem-
bers here very well know what little
work these Ministers or Deputy
Ministers do. After all no work is
going to suffer and no misfortune would

befall the country if these Ministers

leave their posts for three months.
You know that these people omly do
what their ‘departments want them to
do. They do not do anything of their
own accord. They are simply follow-
ing the old bureaucratic way. May be
that one or two of the Ministers are
good but what I wish to submit is that
in the period when election activities
and propaganda work are carried on,
these Ministers and Deputy Ministers
should not remain on their posts and
should resign.

An Hon. Member: And Members of
Parliament may or may not remain.

Babu Ramnarayan Singh: Yes.
Members of Parilament may or may
not remain because they cannot cor-
Egpt anybody. It is the Ministers and

puty Ministers who corrupt others.
So, you should consider over this
matter.

Pandit Thakur Das Bhargava: Is
there any precedent for this step any-
where in the world?

Babu Ramnargyan Singh: My hon.
friend Pandit Thakur Das asks if there
is any precedent for this. I say why
should we always slavishly look to
foreign countries in all matters. Why
should we not think out our own
methods? Dr. Ambedkar says that
everything should be on the lines of
the foreign countries. Do we not
possess brains? According to my learned
hon. friend Pandit Thakur Das, such a
thing has never happened in any
other country. But I ask him have
eighteen crore persons ever gone to the
polls in any other.country? After all
we are also human beings, we can also
think and make our own rules' and
regulations. How can you say that
the work will suffer if these Ministers
leave their posts for three months? 1
say it is they who are unnecessarily
interfering in all matters and if they do
not remain on their posts, Bihar and
other States will be saved of this
trouble.

Mr. Deputy-Speaker: This is not
relevant to the Bfll.

Babu Ramnarayan Singh: Sir, what
1 ‘mean to suggest is that the Govern-
nt and the permanent services
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should be such that we may have free
and tair elections in the country.

Pandit Thakur Das Bhargava: What
you are suggesting is against the Con-
stitution.

Babu Ramnarayan Singh: Now see,
the hon. Member says that it is against
the Constitution. Well, I say can we
not make changes in the Constitution?
1 just do not know how you are talk-
ing like this.

V.

So, I will not take much time'&;w.
But I have to say that due considera-
tion must be given to the three or four
points I have submitted before you.

Shrimati Durgabai: Take some other
point.

Babu Ramnarayan Singh: No, I am
closing. The most important point that
I have referred to in this connection is
that voters’ lists should be properly
prepared and measures should be
adopted to see that there is no undue
interterence with their preparation.
'Then, there should be a provision that
nobody may be able to invalidate any
nomination papers.

Shri R. C. Upadhyaya (Rujasthan):
Nobody?

Babu Ramnarayan Singh: Yes, no-
budy. Everybody should be allowed to
contest the elections. Those who have
authority and power are the people
belonging to the permanent services.
We know them since the British days.
They could be honest at that time but
they are not so now and hence I have
a doubt about them. It is therefore I
want that there must be such a provi-
sion, whether it is in accordance with
the Constitution or not and I would ask
you to change the Constitution if neces-
sary, that all honest Ministers should
stay while those who are likely to do
some mischiet should be done away
with so that elections might be held
with all fairness and impartiality. In
the end, I would only say that at this
hour we need the help of the whole
country, of the Government and of all
the people. The good of the country
lies in elections being properly held,
with the joint and honest efforts of all.
It it does not happen, if any one’s
nomination paper would be invalidated
at their will, if the nomination papers
of only those who are of their own
choice and of their own party would.
be declared valid, if their Government
would be formed and established by
these methods leaving the rest of the
people belonging to other parties to go
to the courts to flle their claims and
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settle their disputes, if all these things
would happen, I have no hesitation in
saying that a very serious revolution
would soon break out in the whole
country. Therefore I say that those
who are trying to meddle with the
elections are in fact inviting a revolu-
tion and it is these mischief mongers
and dishonest people who will be held
responsible for the misery, misfortune
and destruction that will follow the
revolution in the country. Of course,
these things are of the future but we
will have to endeavour from now on-
., wards so that elections may take place
with all fairness and honesty.

" Mr. Deputy-Speaker: Mr. Khandu-
bhai- Desali.

Pandit Krishna Chandra Sharma: H
was on the Select Committee. :

Mr. Deputy-Speaker: Yes, he wants
to explain his position.

Shri Khandubhai Desai: Sir, we have
got before us the Report of the Select
Committee which is a sort of Election
Code. Of course, there is no difference
of opinion as far as we all believe that
the purity and the integrity of the
election should be maintained. The
only difference arises as to how this
purity and integrity of the election
should be maintained by a sort of
Code which we are just now discussing.

At the outset I would like to make it
very clear that I am not a legal pundit
or a lawyer and therefore I do not
know what is behind the nice legal
phraseology in which this Election
Code' had been prepared. As a Mem-
ber of the Select Committee I must
place before this House my reaction
about the procedure in the Select Com-
mittee. Some of us, common and lay
persons, who do not know these nice
ghraseologies. raised certain objections,

ut our Chairman sometimes and the
hon. the Law Minister at other times,
legal pundits as they are, tried to
explain away those difficulties which
we placed before them. We could not
really understand the implications of
certain clauses, and this has more or
less found place in some of the Minutes
of Dissent. The whole question is, let
this Election Code be prepared in such
a way that the common man will
understand it and may not have to go
before the lawyers to explain to him
what is behind this Election Code. As
it appears to me, about 4,000 candi-
.dates would have to engage 4,000
lawyers to advise them in order to see
that snme illezal nractice here or some
iNegal nractice there is not committed.
Thut in my opinion annears {n be the
reaction on the minds of most of us
who are not lawyers.
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Dr. Deshmukh: The remedy is to
choose only lawyers as candidates.

Shri Khandubhai Desal: That may
be the basis on which this Code has
been prepared.

Shri Kamath: The remedy .will be
worse than the disease.

Shri Khandubhai Desai: I do not"°
like to take the time of the House on
various other details, which, as I said,
I do not understand. Though I have
signed the Report of the Select Com-
mittee I would like to make it very
clear that I do not know what'is behind
this nice phraseology contained in this
Election' Code. But two or three points
which strike me prima facie, I would
like to place before the House. I parti-
cularly object to sub-clause (1) of
clause 124 which deals with illegal
practices. Sub-clause (1) lays down:

“The incurring or authorisation
by any person other than a
candidate or his agent pf expenses
on account of holding any publie
meeting ..... for the purpose of pro-
moting or vrocuring the election of
the .candidate, unless he 1is
authorised in writing so to do by
the candidate.”

This will be an ‘illegal practice’. - Now,
I would like to know from the hon. the
Law Minister whether it will be
nhysically nnssible in a big country
like India for each and every candidat~
to authorise all the potential and
possible supoorters of these particular
candidates throughout the length and
breadth of India.

He has said that as far as the poli-
tical parties are concerned. if some-
bodv on behalf of the political partv
would make a general appeal. it would
not require any authorisation. But
assuming that Pandit Jawaharlal Nehru
goes to one of the constituencies, incurs
some expenditure in his travelling and

.addresses a meeting. He is only asked

hv this Flection Code to talk generally.
He will not be able to mention in that
constituency that the elections are re-
commended -to vote for a particular
candidate. 1f by chance, he mentions
his name. then . it becomes an illegal
practice. Pandit Nehru may not have
been authorised by that particular
candidate to incur that expense of
going from Delhi to that constituencv
but that expenditure must be entered
in expenses return. if he mentions the
name of the candidate in a meeting.

Shri Himatsincka: There is no ques-
tion of expenditure. Even the meeting
makes it an illegal practice.
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Shri Khandubhai Desai: I do not
know. You are a soljcitor and possibly
you may enlighfen me further. As I
said I am no lawyer and I do not
understand what is behind this.

Pandit Nehru is himself a lawyer and
he would have also the advice of his
Law Minister who would say: “Please
do not mention the name of the candi-
date. Otherwise, you should have been
authorised and the expenses which you
incur would have to go into the election
expense return.” By chance somebody
in the audience would ask him the
question: “Well, Sir, you are asking
us to vote for this, that and the 3thg,r
but for whom shall we vote in this
constituency?” If he says: “You vote
for Mr. A,” then it becomes an illegal
practice, unless he is authorized. His
travelling expense from Delhi to
Ahmedabad must come in the election
return of that particular candidate
whose name he may mention and that
means that all the leaders would have
to be authorised by all the 4,000 candi-
dates to incur expenses on their behalf.
That is how I read this particular
clause. Further, it is a]so possible
under sub-clause (i) that the opponents
of a candidate also might igsue a hand-
bill asking the voters to vote for a
particular man though of course, he
has not been authorized. He has in-
curred the expenditure in issuing that
hand-bill.

Shri J. R. Kapoor. There have been
such cases in the past.

Shri Khandubhai Desai: The result
will be that that election will be held
to be invalid. So, I think that in try-
ing to bring about purity and integrity
in the elections, clauses and sub-
clauses are introduced in this Bill which
would make the elections absurd. As
some of the previous speakers have
pointed out instead of creating honesty
and purity, it will create a sort of
perverse mentality and all the candi-
dates will be induced somehow or
other to circumvent the provisions of
this Bill.

Shri Chattopadhyay (West Beneal):
What is the existing rule in this matter?
not

Shri Khandubhai UDesai: 1 do

think that there is anything like that

today.

Shri Sidhva: Were you not able to
bring your colleagues to your point
of view in the Select Committee?

Shri Khandubhai Desai: As far as
my colleagues in the Select Committec
were concerned, we were pitted against
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two very prominent lawyers and most
of us were non-lawyers and rven
though we were convinced that ome-
thing was wrong, we could not con-
them. And, naturally, Dr.
Ambedkar, a legal luminary as he is,
has got,the logic both ways.

Now, I come to one other point whici
I have mentioned.

Prof. §. L. Saksena (Uttar Pradesh):
What does the hon. Member want?
Does he want that there should be no
return of election expenses?

Shri Khandubhai Desai: I want that
this should be deleted or so modified
that the contingencies that I ‘have
mentioned may not arise. ’

- I would like to refer to the other
point which I have mentioned in my
Minute of Dissent: that is with regard
to Government servants who are de-
barred from canvassing or taking part
in furtherance of the cause of a parti-
cular candidate. I personally think
that this is an absurd proposition. As
far as administrative offices are con-
cerned, and as far as persons working
in the Secretariat are concerned, I
quite see that they should not affect the
elections because they have got some
influence, and some power to affect the
elections. But, I do not understand how
a miner working in a Government
mine, an ordinary operative working
in a Government mint, an ordinary
worker working in one of the Railway
workshops or a man working in :he
Nasik Security Printing Press, is going
to affect the Elections. It is by a mere
chance that he happens to be recruited

"in_a Government commercial or indus-

trfal undertaking. He can as well go
to a private engineering enterprise and
work there. There he will be perfectly
entitled to request his comrade to vote
for a particular candidate. Simply be-
cause he happens to be engaged as un
ordinary worker and operative in a
concern or industrial undertaking whici
happens to be managed by the Govern-
ment, he is debarred from canvassing
or even inducing his comrade to vote
for a particular candidate. Lot us se»
how dangerous this is. The industrial
policy of the Government is gradualiv
to bring in more and more industries
in the public sector. The result will
be that all those people who are engage.
in these Government undertakings will
be debarred from doing any work so
far as Elections are concerned. I ecan
understand people in high authority or
working in a supervisory capacity or
managerial capacity in a Government
undertaking being debarred: but, as I
have pointed out, what difference <
lhere between a miner working in a
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Government mine in the Bihar Coal
flelds and a miner working in the neigh-
bouring mine which is today under
private management? The Trade
Union legislation has . authorised the
Unions to collect political funds exactly
for such Election purposes. Now, a
Union of these miners would not be
permitted to work for a parficular
candidate, according to this clause. I
do not know, if a person working in
any of the Railways or in any of tle
Railway workshops says to his own
comrade working along with him that

he should vote for a particular candi- -

date, that itself becomes an illegal
practice under this great Election Code.
I do not know how this is going to be
justified. I can understand and 1
would certainly agree, that persons in
high authority who are capable of
influencing the elections and who are
capable of using their managerial or
other administrative capacities to(
influence the voters, should be debarred. |
But to debar the ordinary rank and
flle of workers, those working in any .
of the commercial or industrial under- |
takings ot the Government would, 1 |
fear, be an infringement of the very
fundamental right of the persons to |
exercise his or her political vote.
‘Therefore I would request Dr. |
Ambedkar to apply his fruitful and .
imaginative mind to find out some via :
media so that the persons who are
working in ordinary capacities in Gov-
ernment commercial or industrial
undertakings may be put exactly on a
par with those employed in private
enterprises. Sir, I think this is very
necessary. If that is not done, I am
afraid in the coming years more and
more of the citizens of this country
would be debarred from taking any
active part in any elections whatso-
ever, because it is very clear now that
the trend is towards more or less
natfonalisation of large industries and
the natfonalisation of most of the
public utility services. Therefore I
would request this House to amend
this clause in such a way by adding a
further explanation that the clause
does not include Government servants
working {n ordinary capacities in Gov- !
srnment  industrial or commercial
undertakings for the purpose of this
clause.

With these words, Sir, I commend
the two points that I haye mentioned,
for the support of the House.

Shri Himatsingka: Dr. Ambedkar in
his introductory speech has explained
some of the important changes made
by the Select Committee and their
effects. Some of the previous speakers
who have preceded me have also
pointed out the effects of some of
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.these changes and I will confine my-

self to certain changes effected in
certain sections and their effect on the
community. In the case of some, 1
must say the effect on the community
will be very, very adverse. One of the
caluses is clause 7 in sub-clause (d)
where you find a number of disquali-
licence. At present on account of the
person standing as a candidate or con-
tinuing as a Member of Parliament or
of any legislature. Sir, as you know,
at the present moment, on account of
the various controls a large number of
essential articles are being controlled
and on account, again, of the rules and
regulations framed for them under the
Essential Supplies Act and various other
Acts, it is necessary to take permits or
authorisation even by perhaps the
smallest dealer in the village for deal-
ing in these commodities. One ean
understand clause (d) (i) which says:

“He has any share or interest in
a contract for the supply of goods
to, or for the execution of any
works or the performance of any
services undertaken by, the Gowv-
ernment of India or the Govern-
ment of any State;”.

A person has to go and apply for the

contract being given or to perform any
service. Whether he wants it or not on
account of certain rules and regulations
framed or certain commodities being
included and brought under the Essen-
tial Supplies Act, various permits and
authorisations have to be taken. Simply
because he happens to be dealing in
such a commodity he becomes dis-
qualified. The disability comes upon
him in spite of himself; not that he
wants to have a 1avour or utilise his
position as a Member either of this
House or the provincial assembly, but
simply because certain articles are in-
cluded in the Essential Supplies Aect. I
do not think that a similar provisior\\
can be found in any other country.

As I sald one can understand sub-:
clause (d) (i), when he applies for:
certain contracts to be given to him. |
But the cﬁlsabillty should not apply
when the law itself makes it meum-

bent on the dealer or the person manu-

facturing a commodity to apply for a

licence. At present on account of the

export and import control, lcences

have to be applied for either import or

export. Even raw materials have to

be imported. If a man has a ecloth

shop he has to apply for a licence or

if he wants to deal in grains he should

have a licence. So, so far as section 7

taken note of and the difficulties

removed.

I was glad that the Law Minister 1
himself felt that the provisions are
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[Shri Himatsingka]

much too severe. He also suggested
that it might be considered whether
there should be some provision for
giving a man, after election, the option
whether he should continue or not and
whether there should be any bar to a
person standing or being nominated as
a candidate. There also I suggest that
so far as sub-clause (d) (i) is concerned,
the above suggestion might be con-
sidered. But as regards the other dis-
abilities which are sought to be added
there is no justification. I have tried
to find out from the laws of other
countries whether there is a similar
provision and as far as I know there is
)only one provision in the British Act
where any person holding any -~on-
itract, if elected, his seat is declared
1void. Theréfore the other disabilities
sought to be added should not be
allowed to stand. If you examine the
thing it will be found that the position
might be carried to the extreme. Sup-
posing a Méember applies far allotment
of land in a State for a living. What
is the difference between him and a
person who applies for a licence to
carry on his business, which he has
been carrying on?

Pandit Krishna Chandra Sharma:
Making a living and making a profit
are two different things.

Shrt' Himatsingka: 1t is very easy
for a person to make it suitable to his
own convenience. Take the case of a

Pandit Krishna Chandra Sharma:
That is a profession. There is a differ-
ence.- between a profession and pro-
fiteering. (Interruption).

Shri Himatsingka: Some people can
make a living without profit, because
they do not call the money they get as
profit. So, this disqualification seems
to me to be so objectionable that the
House should have no
deleting this provision that has oeen
suggested by the Select Committee.

There are various other clauses
which to me seem to be very vague
and..which are liable to create varjous
difficulties. The previous speaker has
pointed oui clause 124. As it stands,

the election of a candidate can be made -

difficult on account of some persons
combining to hold a meeting and incur-
ring some expenditure thereon. Sub-
clause (1) of clause 124 reads as
follows— .
. (1) The incurring or  authorisa-
tion by any person other than a
candidate or his agent of éxpenses
on account of holding any public

' meeting, or upon y adve
meht,ngircular or pulmlcaﬂon, or in
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any other way whatsoever, for the
purpose of promoting or procuring
the election of ‘the candidate, un-
less he is authorised in writing »o
to do by the candidate.

Supposing a number of supporters of
a gartlcular candidate call a meeting
and spend flve or ten rupees on it,
without the authorization of-the candi-
date. There are so many persons who

would try to support one candidate or -

the other but when they do it without
the knowledge of or connivance of the
candidate, even that, as the section
stands, is considered an illegal practice.
1t is not that he cannot show it under
election expenses, but the mere hold-
ing of a meeting where certain expenses
have been incurred without authoriza-
tion, is an illegal practice. Therefore,

T consider something should be done to-

modify this provision whereby future
objections that might be raised might
be ‘eliminated and in any event
minimised.

Similarly, a number of other clauses
also are capable of including within
their 4mbit certain acts which even
though the candidate does not want to
take place may be done perhaps
through mischief. There, too,’” we
should certainly provide that if such
meetings are held with the connivance
or knowledge or at the instance of the
candidate then and then only should
they be considered so far as that candi-
date is concerned

Sub-clause (2) of clause 124 says:

(2) The hiring, using or letting,
as a committee room or for the
purpose of any meeting to which
ejectors are admitted, of any build-
ing, room or other place where
intoxicating liquor is sold to the
_public,

I do not know why the words, ‘snld
to the public” have been introduced.
Supposing it is distributed free will it
be permitted? Or is there any parti-
cular idea in the use of the word
“gold”? Will it be permitted if given
free? So, I feel that the language of
some -of the sections which preseribe
illegal practices and electoral offences
should be so framed that the chances
of their being misinterpreted and mis-
used to the detriment of particular
candidates could be avoided. :

Sume of the other provisions whicn
have been introduced by the . Select
Committee are. definite improvements.
I do not think any. objection could.be
taken to reservation of seats and dis-
tributive voting, and so on. 'Of course,

.clauses on conveyance and similar other
- things which have

beerr left r¢‘her

vague might lead to trouhle «d
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should be amended and made clear so
that they may not be used against
particular candidates.

Prof. K. T. Shah (Bihar): VYou were
good enough to say that there are in
this Bill specific points, not all inter-
connected with one another, which
must be considered. Nevertheless, the
debate has proceeded as if this was a
single inter-connected and mutually
integral piece of legislation. Apart,
therefore, from the speciic amend-
ments which I may be obliged to move
at a later moment, I would like to
present some general observations at
this stage, relating in my opinion on
the basic principles involved in this
legislation.

At the very oytset, I would like to
say that we are inclined to over-urge
the size of this gigantic task, unprece-
dented and unparallelled in the rest of
the world, namely, the General Elec-
tions involving 18 crores of voters. So
-far as the number is concerned, it may
be unparallelled. So far as even the
lack of familiarity or experience with
such matters is concerned, it may be
unparallelled. But, so far as the fact
of the machinery, the procedure, the
methods, the difficulties are concerned,
the experience of other countries is
available to us, and should be availed
of by us. This emphasis, therefore,
-on the unparallelled character of this
Election, and the task before us, should
not be exaggerated, lest we uncon-
sciously develop a defeatist mentality.
Because we feel that this is "un-
parallelled, because we feel that it is
a gigantic and colossal task, it may be
that we feel that any kind of error,
omission or defect should be tolerated.
If you adopt an attitude of that
character, there is great fear that you
may be unable to face the task squarely,
even as squarely as it is in your
power to do.

In this connection, I want to make
a concrete suggestion, which, I hope,
will be accepted, namely, that whether
or not in making other pieces of legis-
lation dealing with the masses as a
whole we enact them in our own
‘language, this Bill at least ought, be-
fore it is operated on, to be translated,
not only in the national language of
India byt in all the principal-languages
mentioned in the Constitution. If you
really want the voter to know what
you are asking him to do, if you want
him at least to be familiar with the
machinery, within the three or four
or flve months that remain, Govern-
ment, I am sure, have resources
enough to see that this Bill is trans-
lated in the manner suggested, and
circulated as widely as possible. I
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would even suggest that there may be
proper explanations or annotations ot
each clause, so that the ignorance.
illiteracy or inexperience of the voter
may not be taken advantage of by a
designing candidate, or by even a
Party to the prejudice of the country.

This, Sir, is one .of the steps which
wer to take here and now
in connection of this Bill. It is per-
fectly feasible. There would be even
no need to move an amendment for
this purpose. In fact, if one is moved
it may be regarded as a dilatory
motion. So, I am, therefore, not going
to offer any such amendment. But I
would wish that those in charge of
this measure should note this, and
give us an assurance that, at least
three months before the date of the
election, this document will bhe
translated and made available to the
voters, and the measure explained, if
possible, factually and objectively, so
that general familiarity of the voter
with the task before him may be
obtained. Nothing is so important for
us in all these Acts of Government as
the need to educate the sovereign
masters of all of us, namely, the
people. Unless, therefore, you talk to
them in their own language, unless
you make them understand the work.
that they have to do, the machinery
they would have to work, you wik
always give opportunity lor designing
people...... (An Hon. Member: What
about illiterates?) Illiterates can oe
guarded against. The Bill can be ex-
plained by word of mouth. There are
now such things as radio, loud-
speaker, mobile vans, so that do not
you please lay too much stress on
illiteracy. There have been' great
men in this warld,—in fact some of
the. greatest,—who, in your sense of
the word were illiterates. So on
account of the modern devices of
radio, loud-speaker and mobile vans,
these difficulties ought not to stand in
your way at all...... .

Shri Kishorimohan Tripathi (Madhya
Pradesh): You mean to say that CGov-
ernment should do all these things?

Prof. K. T. Shah: There is iime yet.
The elections are in November and we
are only in May. The elections need
not be postponed at all unless you
have your own axe to grind in the
matter.

Mr. Deputy-Speaker: The hon. Mem-
ber may continue his speech tomorrow.
The ' House stands adjourned till
8-30 A.M. tomorrow.

The House then adjourned till Half °

Past Eight of the clock on Thursday,
the 10th May, 1951,





